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LEGISLATIVE ASSEMBLY. 

Monday, 6th August, 1934. 

The Assembly met in the Assembly Chamber at Eleven of the CI~k, 
l\fr. President (The Honourable Sir Shanmukham Chetty) in the Chair. 

QUESTION.S AND ANSWERS. 

TRANSFER 01<' THE RAILWAY MAIL SERVICE SORTERS FROM ALLAHABAD TO 
JUBBULPORE AND GAYA. 

I " 

348. ·Seth Liladha.r Ohaudhury: (a) Is it a fact that the sorters 
of F2 and P15 sections of the R. M. S. Department have been transferred 
from Allahabad to Jubbulpore and Gaya respectively? 

(b) Is it a fact that these changes have been made against the wishes 
of the employees concerned T 

(c) Is it a fact that the employees of F2 and P15 sections are the 
permanent residents o.f Allahabad and the United Provinces, and these 
transfer orders have placed them in an awkward and embarrassing posi-
tion Y 

(d) Is it a fact that, despite the protest of the said employees, these 
cllanges have been made and in spite of their repeated representations, 
no provision has been made for the increase in their respective allowances, 
1101' is anv extra amount sanctioned for compensating them for their house-
rent and" transportation expenses? 

(e) Is it a fact that the transfers of these employees were ordered 
.ntrary to the terms of the agreement made with them at the time when 

,"ney were employed in the service Y 
(f) Are Government aware that the transfer of the United Provinces 

.~n to the Central Provinces will cre:lte a lot of inconveniences and diffi-
culties to them in shifting their parental homes to a strange place and 
furthermorc will creat.e a great hindrance in the progress of t11e educa-
t.ion of their children, who are at Qresent prosecuting their studies in the 
United Provinces, and arc not familiar with the curriculum of the Central 
Provinces schools '! If so, will Government please state what special 
provision in the salaries of the said employees they are prepared to make T· 

(g) If the answer to part (f) be in the negative, are Government 
prepared to cancel the transfer orders of the said employees and allow them 
to work in the same manner as they are working at pr_~~ent Y 
, (h) Is it a fact that instead of giving an increase to the 
employees of F2 and P15 sections, a further reduction has been ord(lred in 
their pay and the future scale of payment Y If so, will Government be 
pleased to state the rule under which this has bet>n done ! 
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• The Honourable Sir Frank Noyce: (a) to (ll) : Information hits be~n 
called fur, and a reply will be phlced on the table of the Housa in due 
course. t";, • ~ • 

SCHEME OF PROVINCIAL SERVICE IN THE RAILWAY M.uL SERVICl!:. 

349. ·Seth Liladhar Chaudhury: Will Government be pleased to 
state whether the scheme of Provincial Service in the R. M. S. Department, 
which was introduced in 1920, has proved satisfactory both to the public 
and to Government T If so, will Government be pleased to state how far 
this scheme has enabled them to make an economy in the expenditure T If 
not, w:..i1l Goyernment be pleased to state whether they are prepared to 
revise their decision and to revert to the old system , 

The Honourable Sir Frank Noyce : By the term, " The scheme of 
pJ'ovincial Seryice in the Railway Mail Service Department ", it is pre-
s\lllle(l that the Honourable Member refers to the abolition of the separate 
Railway Mail 8eniec Circles and the transfer of the administl'uti.Hl of 
the HaiIway l\1ail Seryice to the heads of postal circles_ No such sellenle 
was introduced in 1920, thouglh a scheme was considered in that year 
but was not adopted. It was, however, again taken up in 1926 as the 
l'l'sult of a recommendation made by the Posts and Telegrapbs Depart-
m:ent Committee of 1924-25, and, the transfer of the control of tl!e 
Railway Mail Service to the heads of postal circles was gradually (~om· 
pleted during the years 1926 to 1929. The reasons for the change Were 
chiefly administrative, although an economy in expenditure has also re-
sulted. Government regret that they are not in a position to supply the, 
exact figures as to the sayings effected. They are, however, satisfied 
that substantial administ.ratiye and financial benefits have re!411lte:1 and 
they do n~lt propos\.' to re'vil'e their decision or revert to the old system. 

ScHEME OF PRoVINCIAL SERVICE IN THE RAILWAY M.uL SERVICE. 

350. ·Seth Liladhar Chaudhary: (a) Is it a fact that in spite of 
the Provincial Service scheme in operation the employees of the C27 and 
C28 sections of the Railway Mail Service are made to run through three 
Provinces, that is to say, they have to run from Howrah to Lucknow aud 

'Vice versa and thus they have to pass throu~h the provinces of Bengal, 
Bihar and Orissa and the United Provinces of Agra and Oudh Y 

(b) If the answer to part (a) be in the affirmative, will Governmelft 
be pleased to state what partieular difficulty they experience in allowing 
the sorters of F2 and PHi sections to rIm from Allahabad to Jubbulpore and 
vice verS'a ? 

(c) If the answer to part (a) be in the negative, and if Government 
are not prepared to accede to the request of the sorters of F2 and PHi 
sectIons, are Government prepared to open a new Record Office of F. Divi-
sion at Allahabad on the same lines as the one already in existence at 
Jh'Ansi, without incnrring an~' extra expenditure according to the seheme 
submitted by the sotters of the said division in a memorial to the Post 
:Muter General, Nag-pur, Enquiry Committee, Madras and Retrenchment 
Cemmittee, New Delhi. in which the memorialists have submitted tkat a 
net saving of Rs. 5,000 per aURum can be made by the Postal Depart-
ment, if the auth'Orities are prepat'ed to aboIiI!lh d\e ltecord Office at Jl1b-
bulpore and change it into a Suu..Record Office without discharging a 
~ingle .hand and facing any inconvenience in the efficiency of the work Y 

;, 
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The Bon01ll'&ble Sir Prauk Iloyce 0: (a) to ;(C).°Int8l'!natieR hAs been 
called for, and a reply will be laid on the table of the Hou~ in due 
course. 

MILEAGE ALLOWANCE TO THE TICKET CB:EciuNG STAFF. 

351. *Khan Bahadur Haji Wajihuddin : With reference to the reply 
to starred question No. 132 (a), (i), (i-j) and (iii), dated the 16th 
February, 1934, regarding mileage allowance to the ticket checking 
staff, given in this House, will Government be pleased to state if a 
deviation from the Standing Rules of the administration is 8rlmUisible 
on the Indian State Hailways without an amendment of the said rules' 

Mr. P. R. Rau : The reply to this will depend on the naturc of the 
rule in question. As regards the rule referred to in question No. 13!, 
I haye nothing to add to the reply given by me on the 16th Februu'ry. 

ALLOWANCES OF THE TRAVELLING TICKET INSPECTORS ON THE EAST INDIAN 
RAILWAY. 

352. *Kh~on Batadur Haji '"'lajihu1din : Will GQyernment be pleaset\ 
to state the result of their enquiries in respect of starred question No. 133, 
p~ts (a) and (b). dated the 16th February, 1934, regarding allowances 
of the Travelling 'ricket Inspectors on the East Indian Railway, and 
state why the mileage allowance of the old Travelling Ticket Inr;pectors 
has been compulsorily substituted by the consolidated allowance T 

Mr. P. R. Rau : The reply to parts (a) and (b) of starred question 
No. 133 has been laid on the table of the House. 

Regarding the latter part of the question, I would again refer th~ 
Honourable Member to the reply given to Sarda:r Sant Siugh's starred 
question No. 476, on the 4th September, 1933. 

Mr. Lalchand NavaJrai : May I know from the Honourable Member 
if the -question of allowances haR been finally decided Y 

Mr. P. R RaU : I think that. certain memorials are at present under 
QOllsideration. 

Mr. Lalcha.nd lravaJrai : The Honourable Member has always bee.n 
saying that they are under consideration , 

Mr. P. R. Rau : They are not always under consideration, Sir. 
o Mr. Lalch&D.cl Ka.valra.i: May I now know from the Honoul'8.ble 

Member when he can remove the anxiety of these men and when Goyel'!!-
ment will say 'Whether they are going to get back those .a1low(IJlces or 
not! 

Mr. P. R. Rau : I cannot remove the anxiety of these men and say 
clefillitely before considering the memorials whether they will get wbat-
rrer t.hey were in receipt of. 

Mr ... Maswood Ahmad: Have Government received the repii'eit 
from the Agents t 

Mr. p. It. kl1; Replies have been received recently .. 
J.21l5LAD 
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RULES FOR THE- SUBMISSION OF MEM0aJAL8 ON STAT.!!: RA.1LWAYS •.... 

853. *Khan Bahadur Haji Wajihuddin : With reference to the reply 
to unstarred question No. 141, parts (a) to (d.), dated the 6th March. 
1934, will (lovernment be pleased to state, if there are no different rules 
regarding' the sllbmission of mrmorials on different State Raiiways, what 
the cireulOstanc('s were under which the Agent, East Indian Railway, has 
been held competent to dispose of such memorials which, based on the same 
subject, were forwarded by the Agent, North Western Railway, to the 
Railway Board? 

Mr. P. R. Rau: Rules regarding the submission of memorials on 
the State-managed Railways are the same. But even though an Agent 
i.l! empo"'ered to deal finally with certain memorials, there is nothing to 
prevent him from forwarding such memorials to the Railwav Board, if 
he wishes to do so. • 

MEMORIALS REGARDING PAY AND ALLOWANCES OF RAILWAY EMPLOYEES. 

854. *Khan Bahadur Haji Wajihuddin : With reference to the reply 
to unstarred question No. 142, dated the 6th March, 1934, will Gov<'l"n-
ment be pleased to state if the case of the old Travelling Ticket Inspec-
tor~. of the Accounts Department, on the East Indian Railway, who are 
now employed under the Operating Department under the Moody-Ward 
scheme of ticket checking, is not 11 class case and whether it is not a 
case under which the conditions of service, on which these men were 
p.nga~ed have been adversely affected in respect of emoluments, pro-
vident fund deductions, retiring gratuity and future prospects, etc. f 

Mr. P. R. Rau : The answer to the first part of the question is in 
the affirmative. As regards the second part, the ex-Travelling Tieket 
Inspectors were. on the abolition of their post~J, offered other posts as till 
alterllative to retrenchment, 'Which th,ey accepted. It is not, therefore, 
a cas(, of alteration of conditions of service. 

MDlOBIAL FROM THE TRAVELLING TICKET lNSl'Em'ORS ON THE EAST INDIAN 
RAILWAY. 

355. ·Xhan Bahadur Haji Wajihuddin : With reference to the reply 
t.., nnstarred questioll No. 142 (dJ, (f) and (y), dated the 6th March, 
lfl34, and to the memorial from the Travelling Ticket Inspectors on the 
East Indian Railway, will Government be pleased to give a reply now to 
these qut>Stions? 

Mr. P. R. Ran: The memorial referred to is under considcl·ation. 

OOORMATION PROMISED IN REPLY TO CERTAIN QuESTIONS ASKED IN TIlE 
LEGISLATIVE ASSEMBLY. 

356. *Xhan BahadurBaji Wajihuddin : Will Government be 'pleased 
to give a reply to the undernoted questions, promised to be given in due 
course : 

Unstarred questions Nos. 212, 213, 214. 215 and 216, dated th~ 
19th March, 1934:; and No. 140, dated the 6.th.Mareh, 193,J,;-and 
starred questions Nos .. 180, 181 and 182, dated the 21st 
February, 1934 ? 



QUESTIONS AND, ANSWERS. 

4 
. Mr. P.B.Bau : ~plies to- all, except one of the questi{)JlS refe~d 

to by the E()l1cnrahlc :\!emher, have heen laid on the table of the Houae. 
Government are malting further inquirie; in regard to ,que.stion No. 216. 

MODIFICATION IN THE MOODy-WARD SCHEME ON THE EAST INDIAN RAILWAY. 

357. *Khan Bahadur Haji Wajibuddin: ((() Will Government' be 
pleased to state if it is a fact that the East Indian Railway authorities. are 
cOlltemplating some monification in the present Moody-\Yard scheme" 

(b) 'Is it a fact that reduction amongst Travelling Ticket Exa-
miners is ant.icipated as a result of any modification? 

(c) Are Government pret,Jared to issue instructions to the East 
Indian Railway Eluthoriti£i!'l that in Ilny such change the retention of 
Travelling Ticket Examiners should be strictly based according to 
seniority and as per recommendations of the Court of Enquiry and that 
no other factors should be allowed to govern the issue 1 

Mr. P. R. Rau : I hay<, called for certain information, and a reply 
will be laid on the table in due course. 

SAFEGUARDING OF THE INDIAN FILM INDUSTRY. 

858. *Mr. B. V. Jad.hav: (a) Have Government noticed the an-
iIloWtcement in the Press that foreign producers of cine-films are going 
to prurlnce their pictures in Indian vernaculars, in competition with 
Indian talkies ? 

(b) If so, ,,,hat steps do Government propose to t.ake to Saftlguard the 
Indian film industry in the face of this competition ~ 

(c) What consideration have Government given to the suggestion 
of the Motio!l Picture Society of India to levy a protective duty of 
Rs. 3-8-0 per every foot of fureign film produced in Indian yernaculars , 

The Honourable Sir Frank Noyce: (a) Yes. 
(b) and (c). The slWg-e!'ltion of the Motion Pictme Society of India 

on this subject is under examination. 

DEFINITION OF "MACHINERY" PERTAINING TO CINEMA b"-DUSTRY. 

359. *Mr. B. V. Jadhav : Win Goverllment be nleased to state the 
definition of the term " machinery" pertaining to the cinema industry 
as understood at present for customs purposes? 

The Honourable Sir James Grigg: There is no special definition of 
" machinery" pertaining to the cine.ma i.g.dustry. Apparatus, or" parts 
of apparatus, imported for the purposes of that as of any other indU$-
try are assessable under items 59A and 59D cl the Import Tari.« 
Schedules, if they satisfy tIle conditions laid down in those entries. 

Mr. B. V. ladhav : Is it a fact that the projectors were. taxed at 
ten per cent. a few months IlgO, but that now they are taxed 8t30 per 
cent 7 

.• Honoua.ble Sir James Grigg: It iss question· of interpretation 
of· the items in the Tariff Schedule,as I 'have st8.te~ in myorigiDal 
answer. 



( 

. .r. B. V. ,Jadhav : Is it not a fact that the same maehiDe waselassi-
.$1d as machinP.l'Y and taxed at ten per cent., while latterly it is now 
tued at 30 per cent , 

The Honourable Sir James Grigg: It is a question of interpretation 
. and of the precise nature of the machinery. I think what the Hononrable 
Member ,has in mind is that we should appl,- ex post facto the CJ·jterion 
of 'What the machinery is used for. The tax must be based on tlw nature 
of the machinery in relation to the Tariff Schedules. 

l'tfr. B. V. Jadbav : Is it not a fact that projectors are' used as 
machinery ? 

The Honourable Sir James Grigg: I should certainly think so. 
Mr. B. V. Jadhav: Is it a fact that they were taxed at ten per 

cent. as machinery, and that the:y are taxed at 30 pf'r cent. now ! 

Tn& Honourable Sir James Grigg: They can be used for othE.'f pur-
poses as well as cinema purpose~ .. 

Mr. S. C. Mitra: Will Government consider the question of giving 
a rebate if they find that the projector has been used as machinery for 
the cinemas? 

. The Honourable Sir James Grigg: No, Sir. As I said just now, 
I do not think Government can possibly apply ex post facto tests and 
revise customs duty in accordance with the use to which the macllinery 
ia put, once it has passed the customs . 

. Diwan Bahadur A. Ramaswami Mud&liar : May I know when this 
change was introduced, by putting U:~m under the category which bring., 
them nnder 30 per cent. duty, while f lr many years they werc put under 
the cat.egory of machinery and levi:;J only ten per cent' When was 
thia ehangemade by the customs aU1horities Y 

The Honoumble Sir James Grigg: There is no change at all. It 
ia a question of the interpretation of the descriptions in the Tariff 
8ehedules. 

Diwan Ba.ha.dur A. Ramaswami Mudaliar : When was tbis new in· 
terpretation put ? 

The Honourable Sir James Grigg: I do not admit that there was 
any new interpretat.ion. 

Mr. Gaya Prasad Singh: Is it not a fact that the projectors WE're 
charged at ten per cent. before; and they are now charged at 30 per 
~t' 

TIle Honourable Sir James Grigg : It iH a question of interpretlltieri 
of the items in the Tarift: Schedules. H the projectors satisfy one sl'eei-
Aeation. they. are charged at the lower rate. If they don't, thC3 arp. eha~ 
ed at the higher rate. '. 

Mr. Vidya 8agar Pu.dya : Is it after the financial ciimeulti~);f of the 
Oovemment of India increased that the new interpretation was put atttl 
30 per cent. was charged instead of ten as formerly , 

'I'M a..ouallle Sir·,James Gria : I should not think 80. I sIlould 
.. tlUnk that the ditterence was a vital element in the budl4!t&Jy 
eqlillibrium of India. 
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• Diwu Ballad1l1'. A. It&maaWami KudI.ti&r: Will the Bonouralile 
gentleman tell us from what date this new rate of duty is being en-
forced f 

The Honourable Sir James Grigg: I do not admit that ther~ is II. 
new rate. What I am contending is that the rates have been charged 
in accordance with the decisions as to which category the articles fall 
into. 

Mr. B. V. Jadhav : It is a revised rate. From what date has this 
revised rate been enforced? 

The Honoura.ble Sir James Grigg: I have already answererl that 
question. 

Ml·. T. N. Ramakrishna Beddi: These projectors were originally 
chargt'd ten per cent. Now they are charged 30 per cent. Doos the 
Honourable Member deny that 1 

The Honourable Sir James Grigg: The rates on the val·ious it {'IDS 
have been charged in accordance with the judgm,ent arrived at by the 
Colleetors of Customs as to which category they fall into. 

Diwan Bahadur A. Ramaswami Mudalia.r: From time to time 1 
The Honourable Sir James Grigg: From time to time. 

RECOMME~'DATIONS OF THE INDIAN CINEMATOG~APH COM~ITTEE. 

360. *Mr. B. V. Jadhav: Will Government be pleased to state when 
they propose to take action on the recommendation of the Indian 
Cinematograph Committee (1fid~ paragraph 208, page 98 of the report 
published in the year 1928) to make it " obligatory on all e:x;hibitors to 
sho",; at every exhibition a small percentage of educational films" for a 
period not exceeding 15 minutes and not less than 10 minutes? 

Mr. G. S. Bajpai : Consideration of the proposal of the Indian 
Cinematograph Committee, referred to by the Honourable Member, was 
dependent upon the constitution of a Central Cinema Bureau which was 
also recommended by the Committee. The scheme regarding the Bureau 
did not, however, find favour with most of the Local Governments and 
trade interests copsnlted and had to be dropped. 

Diwan Bahadur A. Ramaswami Mudaliar : 11ay I suggest that a 
f~ference be made now to the Local Governments in view of the rate of 
development of this industry ill recent timeR ? 

Mr. G. S. Bajpai : I would convey that suggestion to the Depart-
ment concerned. . I am merely concerned with educational films. 

MOTION PICTURE INDUSTRY OF INDIA. 

361. *Mr. B. V. Jadhav : Are Government prepared to consider the 
inclusion of the motion picture industry of India among the industries 
that will be boeated by the &.reau of Indusb-ial lntetligenc~ aRd Re-
scarch attached temporarily to the Inruan Stores DepartIr.ent ; 

The BOIiOlU'&lde am I'raDk • .,-. ; The .GovetnIQellt 01 IttdiJ."bave 
not drawn up any detailed list of Industrit"R to· which. th~· acrtivities J)~ 



· LEQlSLA.'l'IVE A&fEJUU,.Y. 
r 

the proposed Bureau of IndustrialluteJ.ijge~ aDd Rt$e8l'c.b w,ill .be con-
fined. It will be ~ometiJlle before a detailed .seheme for the working. of 
the new Bureau· is formulated, but it will be open to ' the motion picture 
industry' to approllch the Bureau when it starts to function for such 
assistance as it may be able 'to give. 

FILM DEPARTMENT OF THE RAILWAY PUBLICITY BUREAU. 

362. *Mr. B. V. Jadhav : Will Government be pleased to state whe-
ther the Film Department of the Railway Publicity Bureau is function-
hlg ~ If not, how long did it function Y How many films have they 
produced, and how much money have they spent on the production of the 
films T 

Mr. P. R.Rau: The reply to the first part of the question is in the 
negative. The work of production of cinema films was undertaken from 
1927 to 1931. The total number of films produced was 101 and the cost 
of their production was Rs. 3,19,071. 

Mr. B. V. Jadhav: Is it not very high cost 7 

SELECTION BOARDS OF THE OPERATING AND CmoomCIAL DEPARTMENTS OJ' 
THE EAST INDIAN RAILWAY. 

363. *Mr, Muhammad Muazzam Sahib Bahadur: (a) Will Govern-
Ulent please state the date from which Selection Boards have been func-
tioning on the Operating and Commercial Departments of the East 
Indian Railway Y 

(b) Are substantive promotions to selection post or posts in special 
grades made on the recommendations of the Selection Boards only and 
110t according to the choice of a single officer T 

(c) Is the same principle observed when making officiating appoint-
ments to vacancies in the special grades or selection posts , 

(d) If the reply to part (c) be in the negative, will Government 
please state the guiding principle obseryecl in connection with such 
officiating arJ'angements 7 

Mr. P. R. Rau: With :rour permission, Sir, I shall reply to this and 
tllP, next question together. I have called for information. and will lay 
a reply on the table of the House in due course. 

Mr. Lalchand Navalrai : May I know from the Honourable Member 
if he knows whether these Selection Boards consist of officials only or of 
non-officials also ? 

.. fti .Mrl . P. R. Ran : I do not think they would normally contain. nou-
o Cla s. 

Mr. Lalchand Navalrai : Will you please make an inquiry about 
ili~T . 

¥r. P. R. aau : I do not see any· te"on'Why:~non-ofticrlal.shOUld be 
on tllese Selection BoardB. 
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hOHOTIONS IN THE OOMMEBCIAL DEPA.BTHENT OF TIlE EAST ·INDIAN 
RAILWA.Y. 

t364. *Mr. Muba.mmad Mua.zzam Sahib Bahadur: (a) Will Govern-
ment please state the principle and the procedure prf>scribed when 
nlaking substantive promotions to posts in the category of" Special 
Grades" in the Commercial Department of the East Indian Railway' 

(b) Is the same procedure followed when making officiating ap-
pointments to these posts ? 

(c) If the reply to part (b) be in the negative, will Government 
ph'ase state the proceuure tbat rohould he ohserved ? 

ABSENCE OF MUSLIM STENOGRAPHERS IN CERTAIN GOVERNMENT OF INDIA 
DEPAR'l:MENTS. 

365. tlMaulvi Sa.yyid Murtuza Sa.heb Bahadur: (a) Is it a fact tha.t 
permanent Muslim stenographl'rR llre {,0nspiellous by their absenee in the 
following departments of the Government of India : 

(i) Home, 
(ii) Finance, 

(iii) Commerce, 
(iv) Legislative Department, 
(v) Legislative Assembly Department, and 
(vi) Army Department, 

and tlUlt there is only one stenographer out of a cadre of six or seyen 
stenographers in the Department of Education, Health and Lands, and 
that the same is the ease in the Foreign and Political Department ~ 

(b) Will Government please state if their attention was ever in-
vited to the paucity of Muslim stenographers in the Government of India 
Se(~!."(·tariat and to the injustice thus done to Muslims? If so, will 
Government kindly state why no steps were taken to increase the number 
of Muslim stenograp:lers ill the Government of India See!'etariat ? 

The Honourable Sir Henry Oraik:: (a) There are no Muslim steno-
graphers in the Finance, Commerce, Legislative and Legislative 
Assembly Departments, but there is one in the Home Department, (at 
present on deputation el:;,ewhere), and one in the Army Department. 
Of five permanent stenographers in the Education, Health and Lands 
Department one is a Muslim, and in the Foreign and Political Department 
(me of six is a Muslim. 

(b) The attention of the Government has been drawn to the desir-
ability of appointing Muslims to stenographer!'!' posts. Government 
always consider the claims of qualified Muslims, but it must he remem-
bered that vacancies in this grade are not of frequentoceurrence. 

Maulvi Sayyid M:un.uza. Baheb Bahadur : .AmI to uuderstand that 
there are no qualified Muslims even in the Provinces-in which case Gov-
ernment may, I hope, be pleased to bave,them drafterl therefrom to the 
.Government of Ipdia offices 7 

t}'or answer to this question, 8ee answer to question No. 363. 
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, . Oraik : 1 lu"'" no i\(lubt rhat th ... ~ • 
,.4'NPm,ble Blr Henry '. 1 Ihjllk /1 lah'r qut>ltton 

nUIDber o.f qualified Muslims In tn~ PrtJ!'lllr'f.t. pbeti \\lUlulJ be 
0..0 to.d4y'B paper delJls w.itll that suggestIon that steuo~ta 
dra:fted .fro'fII t1;le JlrPyinces to the G()vernment of Indla. 
:-'", ..... Amar*I.thDutt: May I know if Government take the religious 
persuasion of a particular individual into consideration ill makinr 
appointments , 

The Honourable Sir Henry Craik : I think in order to retain the 
proPer communal proportions, that has to be considered. 

Mr. Ama.r Nath Dutt: Sir, "community" is One thing and 
" religion" is another. I am now spE'akin~ of " religion ". 

The Honourable Sir Henry Ora.jk : I do not quite see the nifferenoo. 
Mr. Lalchand Navalrai : llay I know if, in order to meet that ill-

~quality, GOYernment propo~ to take those person" that have to be taken 
ilion that account only or also on the ground of efficiency Y 

The Honourable Sir Henry Oraik : Efficicney is certainly considered ; 
it is necessal'y for every stenog-raph£'l'. 1 undel';.:tand. to pass a qualifying 
examination. 

Mr. La,lchand Navalrai : May I know if all the recruitment that is 
to take place is through the Public Service Commission ~. 

The Honourable Sir Henry Oraik: Yes, tllat is so, 
Mr. M, Maswood Ahmad : Will Government state what i" the test 

of efficiency for a stenographer? 
The Honourable Sir Henry Craik : I am afraid I cannot saJ- that off-

hand. 
Mr. M. Maswood Ahmad: Will Government please state whether any 

attempt has been made during the last two years to appoint any steno-
grapher in the Home Department ? 
. The Honoura.ble Sir Henry eraik : I have only been in charge a 
week, hnt I believe that there have been no vacancies during the last 
year or so. 

MUSLIM STENOGRAPHERS IN RECEIPT OF SPECIAL PA.Y IN THE GOVERNMENT 81' 
INDIA SECRETA.lUAT, 

366. ·lIaulvi Sayyid Murt1lZ& Saheb Bahadur: (a) Is it a fact . that 
in the Government of India Secretariat, stenographers working witk 
Honourable Members, get a special pay of Rs. 150 per mensem, ca~. 

while t.hose attached to S~cretaries and Joint Sect:etaries get a special 
pay of Rs. 50 per mensem, each, only T 

('b) Will Government kindly state if there is any MWllim lie,u.o-
grapher in the Secretariat who if! in receipt of such a special pay t 

(e) If the an~wer to part (b)ahove be in the afbmaUve, will 
OO"ernmellt please state if they intend to take any step. to remove tbi. 
grie"anee of the M.uslim community, , 

n. BonowablehSir lIeDryCkaik: . (a) .. ,tie re,ply la ,j:g Ule. a~. 
nmtive, 
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(b ) Yea, at pretJeD.t there ia one in the Bail.a, Department. 
(c) I prerume thllt the lIoDoU!sble .. 1fember wishes to know w~t 

DCtiOll Government intend to take to incresse tile number of J/ualiIn 
stenographers in posts carrying special pay. If so, I must point out that 
selection for these posts is governed by fitness and lIot hy communal 
considerations. 

Maulvi Sayyid Murtuza. Sa.heb Bahadur : May I know from the 
Honourable Member if he knows that the :M:m,lims have never asked that 
inefficient and incompetent hands should be entertained in any Depart-
ment of the Government services? (Hear, hear.) 

The Honourable Sir HeJll'yOraik : I will take the Honourable" l\Iem-
her's word for it. 

Mr. Amar Hath Dutt : Do Government propose to take steps to con-
vert m(>n of one religious faith into another, in order to equalize repre-
sentation in the" services? 

The Honourable Sir BeJll'y Ora.ik : The answer is an unhesitating 
negative. . 

Mauivi Sayyid Murtuza Sa.heb "8a.ha.dur : Is it not a faet that the 
importance of the Muslim. communi.ty as a community hus !Jesu recogniz-
~d by the GO\'erllment in matters relating to all these appointments Y 

The Honourable Sir HeJll'y Or&ik: Yes, Sir. 

ApPOINTMENT OF MUSLIM STENOGRAPHERS IN THE GoVERNMENT OJ!' INDIA. 
SECRETARIAT. 

367. ·ltIaulvi Sayyid Murtuza Saheb Bahadur: (a) Is it a fact that 
the Government of India in the Rome Department have recently issued 
a resolution fixing the percentage of Muslims in the services at 25 ? 

(0") Is it a fact that in the whole of the Secretariat of the Govern-
ment of India there are only five Muslim stenographers working as 
follows: 

(i) one in the Foreign and Political Department j 

(ii) one in the Education, IIealth and Lands Department; 
(iii) one in the Agricultural Hef1earch Council j and 
(iv) two in the Industries and I.labour Department; 

against about fifty stenographers belonging to other communities Y 
(c) Is it a fact that very well qualified Muslim stenographers afle 

available in the various Provincial GOYernments who would be quite pre-
pared to come to the Government of India Y 

(d) Will Government please state whether in order to remove this 
disparity, tbey are prepared to ask Local Governments to submit the naJl!.e8 
of properly qualified Muslim stenographers for emnlo:;went in the Govern-
ment of India Secretariat' . 

(e) Is it a fact that in the past some Hindu and Christian stena-
paphers were exempted from the general test of the Public Service Com-
"mMon and are now working' permanently in the Government 'Of bldia 
Secretariat , 

• 
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(I) Do Government likewise pJ'op08e to exemptsueh Muslim steno-
graphers, (who are considered competent by their officers), as may wi~h 
to come from the Provincial Governments to the Government of India 
Secretaria t , . 

The Honourable Sir Beury Ora.ik: (a) The Resolution in question 
provides that 25 per cent. of vacancies to be filled by direct recruitment 
will be reserved for Muslims. 

(b) My information is that out of 71 stenographers, temporary and 
permallent, nine are Muslims. 

(c) I have no information. 
(d) The normal method of rei~ruitment is from candidates who have 

paRS£'d the t£'st prescribed by the Public Service Commission. But pro-
'Vision exists for the appointment of candidates with IIpeeial qualifications, 
and applicatiolls froUl such candidates will be duly considered. 

(e) In t.he past, the Public Service Commission have exempted, Ol1e 
llindu and one Christian, from the prescribed test, but th~se exemptions 
were 110t made on communal grounds. 

(f) No. 
!tIr, M. llaswood Ahmad : 'Will Government be pleased to state for 

what reasons thpse exemptions were made T 
The Honourable Sir Henry Craik : I am afraid I have no exact in-

formation on that point, but I imagine that it was because the two per-
Bons in question had previous special experience and qualifications.' If 
the Honourable Member so desires, I shall be glad to look into the 
matter furthf'r. 

Ma.ulvi Sa.yyid lIrlurtuza. Saheb Bahadur : May I know whether, if 
the Muslims also satisfy the same condition, or conditions, they will come 
under the same category as those that have already been exempted on 
these gronnds ~ 

The Honourable Sir Henry Craik : Yes, I should say, cE:'rtainly, Sir. 

GRIEVANCES OF 'IHE TRAVELLING TIOKET EXAJrIINEBB. 

368. eM!'. S. G. Jog: (a) Has the attention of the Government been 
drawn to an article under the heHAling of " A su~estion to the Rail-
way Board" publishc(l in the Hrtilu'ay Times, Bombay, dated the 23rd 
Jtme, 1934 , 

(b) Is it a fact that thp, A~nt's reply referred to therein hilS 
proved that the Travelling Tj('k~t Examiners are utilised in other than 
.their legitimate duties T 

(r! Did the Puhlic Acconutc;; Committee give its consent to retain 
the Moody-Ward systcm under the Operating control' If ,ijO, when' 
Or was tile COIlBent giyen in respect of the Crew system whieh has been 
abolished t 

(d) When was the Crew system aboli~hed and when were these re-
commendations made. aq quot.ed in paragraph 2 of the said article , 

(6) Is it truE:' that the questions about mileage :allowance and grad~ 
l)retnotion are -under the eonsid~ration of the administration, as mentioned 
in paragraph 4 of the said article' 
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(I) H the reply to part (,) above be in the affirmath'e, will Govern-
ment be pleased to state when the decision ill likcly to be given , 

(g) Will Go\'erllment be plE'ased to state if the complaint con-
tained in paragraph 6 of the said article is true, and if so how is it being 
OYflrcome by the East Indian Railway authorities Y 

(h) Is it true that an employee drawing Rs. 200 pay and with longar 
service is held junior to a man drawing Rs. 160 pay and with shorter 
service f 

(i) Do Government" propose to consider the advisability of having a 
joint check by Accounts and Operating on the lines suggested in the con-
cluding paragraph of the said article 9 If not, why not? 

Mr. P. R. Rau: (a) Yes. 
(b) I presume, my Honourable friend is referring to the reply 

given to question No. 155, asked by himself, on the 16th February, 1934. 
If so, the fact that Travelling Ticket Examiners have duties in addition to 
checking tickets does not imply that these duties are not part of their 
legitimate duties. 

(c) I would refer the Honourable Member to paragraph 47 of the 
Proceedings of the Public Accounts Committee which examined the 
accollnts of 1929-30 and to the evidence recorded in pages 39-43 of 
'Volume II of the report. 

(d) The Crew System was abolished from .Tune, 1931. As regards 
the second part of the question the date on which the question was dis-
cussed by the Public Accounts Committee, if my Honourable friend js 
referring to it, was 27th November, 1931. 

(e) Two memorials, one from the Travelling Ticket Examining staff 
of the North \Vestern Railway and one from the Ticket Examining staff 
of the East Indian Railway; are under the consideration of the Railway 
Hoard in consultation with the Agents of the railway administrations. 

(n I regret I am unable to give an exact date, but I hope it will not 
take long, as the remarks of thc administrations concerned have been 
recently received. 

(g) and (h). 'I'hese are matters entirely within the competence of 
the Agent, East Indian Railway, and Government are not prepared to 
interfere ; but I am sending a copy of the question to the Agent for 
information. 

(i) Government do not contemplate making any change at pre8ent 
in the organisation of this department. 

CLAsSIFIED SENIOBITY LIST OF STATE RAILWAY EMPLOYEES. 

369. *Mr. S. G. Jog: Is it a fact that Government have informed 
this Honse in reply to unstarred question No. 95 on the 24th FebruaJ'Y, 
1934, thnt thE' classified seniority list of State Railway employees are 
meant for depart:~nental use ana not for pUblication T If So, will Govern-
ment please state : 

(a) whE'tller any Department of Government publishes its classified 
lists i " 
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(b) whether the lists for sale shown in the<f!atal~ of the publica-
tions by the Sllperintendent, Govemment Printing, 'aN: 
departmental classified lists or otherwise ; 

(c) thE' rule or order notified in the Gazette or otherwise notifying 
that such lists should not be notified to the staff ; 

(d) the method, means, or ways 9f getting acquainted with the 
s<'ni()I'it~, or jnniority of the staff amongst themselves; 

(c) how the seniorit;\, or juniority of the Financial Commis&ioncr, 
R,ailways, stood on the 1st July, 1934, amongst his colleague., 
and officers of thp Accounts and Audit Services; 

(f) how the Financial Commissioner, Railways, came to know abGut 
his position on the list when it is never notified to the staff; 
and 

(II) whl:ther Govl'l'nmeut i~OW propose to publish and notify to the 
staff Imo place a copy of the classified seniority liBts in the 
IJibrary of this House, and if not, why not' 

Mr. P. R. Rau: Yes. 
(a) So far as I am aware no Department of the Goverument of 

India publishes classified seniority lis41 of subordinate staft'. 
: 9) If my Honourable friend will kindly inform me what publ:ca-

1ions in the catalogup he refer" to, I shall endeavour to give 
him a reply. 

(c) There i-; no 8t1('h mIl" or orrll'r. If my Honourable friend will 
ref!.'r again to the reply he refers to, he will find that I did 
not say thnt these lists should not be notified to the staff. 

(d) 

(8) 

(f) 

(q) 

I am not aware that at present subordinate staff have any 
difficulties in finding their relative seniority ; they have only 
to apply to their supE-rior officers. 

'I'he latest classified list of otRcers in the Finance Department, 
Covernment of India, and the Departments under its ad-
ministrative clmtrol is up to the 31st May, 1934, and a copy 
is, I believe in the Libra:ry of the House. If my Honourable 
fripnd is interested in knowin/! the relative position of the 
present Financial Commiss.i.oner of Railways, as compared 
with the other OffiCl"l'S in the Indian Audit and A:oooul\t&!. 
St'rviee, he can find the informaiion in page 19 of that list. 

My Honourahle friend's assumption in the second part of the 
question is incorrect. Classified lists of Gazetted Officers are 
usually compiled by DepartmeJlts of the Government of 
India including the Railway Department, and are published. 

Aeopy of the elasBified list of officers of all railways,oorrectt..'<i 
UJl to the 31st December, 1933, is in the Library of. the 
House. 

The. printing of seniority lists of subordinates is a matter for the 
Roil-way administrations to .decide with reference to their utility· fot 
departmental use, and Government are not prepared to issue generat 
instructions that seniority lists of all subordinates should be printed.t 
-anderstand, however, that State-.:managed RailWAYS generally. print lists 
.{)f subordinates in grades rising to Rs, 250 and over. 
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boMOO'Iofts . IN CERTAIN GRADES ON 'i'HE L'trokNow AND MORAD~AD 
DIVISIONS OF THE EAST INDIAN RAILWAY. 

370. *Mr. s. a: log:- Is it a fact that Government informed this 
House on the 2nd March, 1934, in reply to the starred question No. 32:3 (a), 
thot the collection of the infonnation regarding promotions in certain 
J.trades on the Lucknow and Moradabad Divisions of the East Indi~u 
Railway, is likely to involve a considerable amount of labour? If so, wIll. 
Government please accept the cost of labour from me and collect the 
required infm'mation Y 

Mr. P. R. Rau : TIll' answer to the first part of the question b in 
the affirmative, and to the second in the negative. 

APPRECIATION OF THE WORK OF rRA YELLING TICKET EXAMINERS. 

371. *Mr. 8. G. Jog: Is it a fact that the working of the Travelling. 
Ticket Examiners during the period 1916-28, was considered satisfactory 
and as such was appreciated by the authorities? 

Mr. P. R. Rau : I have not bet:n able to trace any reports received 
by the RaHway Board on the subject. 

CONTROL OVER THE TRAVELLING TICKET EXAMINERS ON THE NORTH WESTERN 
RAILWAY. 

372. ~:Mr. S. G. Jog: (a) Is it a fact that the cadre of the Travelling 
'ricl,eI Examiners on the North 'Vestern Railway during the perk.d 
1~16-28 Vias under the Audit Department ~ . 

(b) Is it a fact that the principal function of the eadre of ~he 
Travelling Ticket Examiners under the Audit Department was to chedt 
and·to detect unauthorized travelling, frauds or irregularities of the Traffic 

. Department Y , 

~ (c) Is it a fact that under the Audit Department the Travelling 
Ticket Examiners unearthed the irregularities of the Traffic Department f 

(d) Is it a fact that to achieve the complete check and detection of 
irregularities the Audit Department is created? 

Mr. P. R. Rau: (a) Yes. 
(b) 'l'heir duties consisted in checking tickets of passengers in trains. 

and (~,necting the proper fares and any penalties due from passen .... crs 
found travelling ,vitbollt tickets. '" 

(c) Travelling Ticket Examiners were expected to endeavour to 
detect all irregularities which came \yjthin the scope of their duties. 

(d) It is one of the functions of the Audit Detmrtrnent to examinE' 
.the accounts in order to detect irregularities, if any. 

00NTR0I. OVER 'i'HE TRAVELLING TIOKET EXAMlNBBS ON THE NORTH WESTERN 
RAILWAY. 

an. "'Ill'. I. G. ~eg: (4) Will Government please state the circum-
stanoes under which the Divisional Superintendents on the Norta 
Western Railway in 1925 assembled MId unaniMOUsly decided. t9 take 

• • • 
• • 
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o.ver the control and working of the. cadre of Travelling Ticket, 
EXaminers from the Audit Department' . 

(li) Will Government please lay on the table a copy of the minutes 
of the m:etillg of the Divisional Superintendents' If not; why not , 

1tIr. P. R. Ran: (a) The decision was based on the consideration 
that better supervision over travelling ticket examining staff would be 
possible with Divisional Superintendents and their District Officers con·, 
stantly travelling about. 

~ b) No. These documents are confidential. 

UNAUTHORISED TRAVELLING BY THE PERSONNEL OF THE RAILWAY TRAFFIO 
DEPARTMENT. 

374. otMr. S. G. Jog: Is it a fact that the personnel of the Traffic 
Department, both officers and subordinates, enjoy the privilege of un-
authorized travelling' 

Mr. P. R. Rau : Thf' reply is in the negative. 

CARRYING OF RELATIVES AND FRIENDS OF TRAFFIC DEPARTMENT OFFICERS 
IN THEm INSPECTION CARRIAGES. 

375. *Mr. S. G. Jog: Is it a fact that officers of the Traffic Depart-
ment do carry with them in their respective Inspection Carriages, their 
fricIlw; and unauthorized relatives without tickets or permits ? 

Mr. P. R. RIl.1.1 : No Hailway officer is permitted to carry with him 
in Inl!pectjon Carriages his friends or relatives without proper ticket!! or 
pasr;;es. 

CoNTROL OVER THE TRAVELLING TICKET EXAMINERS ON THE NORTH WESTERN 
RAILWAY. 

371). *Mr. S. G. Jog: (a) Is it a fact that the cadre of Travelling 
Ticket Examiners was formed on the North Western Railway under the 
Audit Department in 1912 ? 

(b) Is it a fact that the cadre of Travelling Ticket Examiners on the 
North Western Railway was transferred in 1915 from the Audit Depart-
meJlt to the Traffic Department Y 

(c) Is it a fact that the Control and Working of Travelling Ticket 
Examiner ... from 1912 to 1915 was under the Audit Department T 

((1;' Will Go,'el'llment please state the nature of duties of th~ 
Travelling Tieket Examiners performed under the Audit Department 
betwcel1 1912 and 1915 T . 

(e) Will Government please state the circumstances under whieh the 
Control anll Working ()f the Travelling Ticket Examiners on the North 
Westero Railway were transferred in 1915 from the AuditDepartment~tv 
th~ 'I'rafflc Department Y 

(f) III' it a fact tha.t thecadJ:el)f the Tl'l1velJiug Ti(~ketExaminers 
on tJlI~ North W ~stern Railway was in 1916 retransferred ·from the Tl'afflc . 
Deptu·tment to the Audit ,Departmel1t Y 
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(g) Will Government please sta~ the. circums~ces under ,!hich 
the control and working of the Tra.vellmg Ticket Exammers on the North 
Western Hailway were re-transferred in 1916 from the Traffic Department 
to the Audit Department' 

(ho) Will Government please state the nature of duties of the Travel-
ling Ticket Examiner, performed under the Traffic Department between 
1915 and 1916 Y 

(ij Will Government please lay on the table copies of the reports 
submitted both by the Audit Department and the Traffic Department Oll 
the Working of the Travelling Ticket Examiners during the period 1912-
15 Hnd 1915-16, respectively? If not, will Government please state the 
source through which the efficiency or extravagancy of the caore wag 
judgNl , 

Mr. P. R. Rau: (IQ'). (b), (c-), (e), (n and (g). I would T,efer my 
TIonouTllhle fri('nd to the rE'ply given to question No. 461, asked by Sardar 
Sant Singh on the 4th September, 1933. 

I d) and (h'. Government ·are not awa.rf' that the duties of Travelling 
Ticket. Examiners changed between 1912 and 1916. Their duties prpsum-
abJy induded checking tickets find collecting fares and penalties. 

(i) I understand that no records are now available. 

DEBT LEGISLATION; 

377 .• Ra,i 86bib Badri Lal Rastogi: Are Government aware that 
nlOre tJlan one Provincial Government has introduced debt legislation 
in its Local Legislative Council' Are Government also aware that the 
qUf"stion of glump in trade is an all·India question T If so, do Govcrn-
mllnt propose in the interest of the country as a whole to take up the 
question of debt legislation T 

The Honourable Sir Henry Cra.ik: 'fhe answer t(' the first two 
pm·t.s of the question ig in the affirmlttive. As regards the last part, I 
would rt·f('r the Honourable Mpmbcr to the answer given on the 19th July, 
1934, to starred question No. 14? by Sir Muhammad Yakub, in: which my 
prf"decetssor explained whv tbf> Oovernment of India did nut consider it 
desirable to introduce. ce~tral legislation in the matter. 

Mr. J. Ramsay Scott: Are Government aware that the United 
Provinces l,Jovernment are introdncing legislation which penalizes the 
creditor for the benefit of the debtor amounting to legalized default ! 

The Honour&ble Sir Henry Cra.ik : I am aware that the United 
Provinces Government have under consideration legislation whicJI .loes 
fix the rates of interest on loans, but I am not familiar with the details of 
t.hat legislation. 

l!tIr. J. Ramsay Scott: Are Government prepared to assist J.Jocal 
Governmellts to ove~c?me these difficulties by supporting land mortgage 
banks and thus aVOldmg the enactment of such an objectionable Illld 
dange.rous legislation T 

The HODoura.ble Sir Henry Ora.ik: I think the question of land 
mort.gage banks is dealt wi~h in a Resolution of the Finance· Department 
pubJished after the EconomIC Oonferenee held last April. 

L2(liiI,AD . ' • 
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Mr. J. Ramsa,. SCOtt :. Will Government kindly consider the ques-
tion and make a statement or put it on the table , 

fte' Honourable Sir HeDry Craik : Which question , 
!WIr. J. Ramsay Scott: On its attitude towards this proposed pro-

vmcial legislation and land mortgage banks. 
The Honourable Sir Henry Cra.ik : I do not think it is fair to ask 

the Government of India to make a statement at present on their attitude 
towards orovincial le!!islation. That is a matter for considt>ration when 
the le~isiation in Que!>1ion takes final form and emerges from the Tjocal 
Legislative Council. 

Mr. Vidya Saga.r Pandya: May I ask. Sir, how far the recom-
mendation made at the time of the Reserve Bank Bill about rural credit 
has oro!!ressed T 

The Honourable Sir Henry Cra.ik : Would the Honourable Member 
mind repeating the (Illestion , 

Mr. Vidya. Sagar Pandya.: There was a recommendation made 
about rural credit when the Reflerve Bank Bill was under consideration, 
and the Government had promised to take some steps in the matt~r. I 
would like to know what steps have been taken in that matter, b",l'nllSe 
that will go a great deal to solve the question of interest 88 well ».. ... the 
·question of land mortgage banks. 

The Honourable Sir Henry 0ra.Ur : I think that question ought 
reallv to be addressed to my Honourable colleague on my left, but I under-
}:t.flnd that the Reserve Bank Act does contain a section directin~ thut 
the Hank shAll set up a department to deal with rural credit, and steps 
are heing taken to carry out that direction of the Act. 

Mr. Vidya Sagar Pandya: I waut to know what pro!!ress has hpen 
made in that direction? 

The Honourable Sir James Grigg: That does not arise out of 1 he 
'Present qnestion. If the Honourable Member puts down a question. I 
will he able to give an answer. 

Dr. Ziauddin Ahmad : With reference to the question put by Mr. 
Scott. rna" I ask whether the Government of India are awart> that th~ 
Gnwl'nmeilt of thl! TTnited Provinces have made a ~reat mess of' this 
ouestion of rural indebtedness with the result that they have annoyed t.he 
lanillords of the United Provinces ~ 

:Mr. President (The Honourable Sir Shanmukham Cheity) : Bhai 
Parma Nand. 

Bhai Parma Hand: I'! it a fact that the Indebtedness Relief Ilill 
was before the Udtcd Provinces rJe~i!ollative Council and that eertam 
important changes were made in it Y Those changes required the sanc-
tion of His Excellency the Viceroy, Ilnd, therefore. the Bill has been pent 
to His F.xMUenev the Viceroy for hig sanction. Will the Honourable 
llember ~ive us "information on that point , 

The Honourable Sir Henry Craik : My impression is that one Dill 
that emf<rged from the United Provinces Legislative Council was ,submitted 
to Hili Excellencv the Governor for his sanction and that M ref':lrrcd it 
bl'ek' to the Cmmeil snggestio,; that certain amendments should be made. 
I am only speaking what I have read in the ,newspapers. That i~ mt 



., 
QUESTIONS AND ANSWEBS. IOU 

impression. I do not think the legislation has advanced beyond that .. 
prP.St'nt. But I speak subject to correction. I have been out of India 
fll)' the last three month'!. and I have not closely followed what has been 
.,ing on in the United Provinces. 

Dr. Ziauddin Ahmad: With rt'fel'ence to the reply j1l8t given by 
'UJp HononrahlE' Member, is it a fllct that this Bill, which was really 
stopped by the Governor, WIIR a Government Bill and it \VIiS really based 
on the report of a Committee and was draafted with the approval of the 
Exeeutiv(' Council and passpd hy the Legislature, and then it was stopped 
altogether ~ 

Mr. President (The HonollraWe ~ir Shanmukham Chetty) : Is the 
llollourable l\fember giving informatioli or is he asking for it T 

Dr. Ziauddin Ahmad : I am asking a question by saying " Is it II 
fact'? " 

The Honourable Bir Benry Craik : The Honourable Member i. 
hiluself in a much better position to answer that question. I have been 
out of India during the last three months, but my impression is that the 
Bill was certainly a Government Bill and that amendments were carried 
again:.t the Oovernmpnt vote jn the course of its passage through the 
Legislative Council lind these amendments His Excellency the Governor· 
found himself llD<lbJe to accept. So he referred the Bill hal'J\ to the 
Coundl. I am speaking subject to correction as my knowledge is drdwn 
entirely from what I have read in the newspapers. 

Dr. Ziauddin .Ahmad : Is it a fact that the reasons for the with-
h.)Jding of this Bill are in this question f 

Mr. President (The Honourable Sir Shanmukham Chetty) : Mr. 
Bhuput Sing. 

CONFISCA.TED FUNDS NOT BE,TURNED TO THE OONGBIl88. 

378. -:Mr. Bhuput Bing: (a) Will Government be pleased to state 
the total amount of confiscated funds in each Province which are not going 
to be returned to tIn! Congress T 

(b) How is it proposed to utilise these con1lscated funds , 

(c) Will these funds remain in the hands of the Central G.vernment 
Jr the Provincial Governments concerned , 

(d) Do Government propose to divert the waole amount to the Vice-
roy'8 Earthquake Relief Fund for utilisation in the affected areas of 
Bihar! 

(.) If not, why not' 

The Honoumble BirBenry era.ik: (n) By section 17E of the 
Indian Criminal Law Amendment Act, 1908, a Local Government W8.I!I 
empower('d, if it WII.'! satisfied tha.t any monies, securities or credit, were 

L265LAI). • B~ 
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being used or 'Were intended to. be used for ~e purp~ o~ an unlawflll 
association. to declare such mOnIes, etc., forfeited to HIS MaJesty. I must 
make it pI8.in that there is no question of the return of moneys so forfeited. 

I I'egret I have no information of the total amount SO forfeited in the 
vsrious provinces. 

(b) to (e). Forfeited moneys are credited to provincial revenues and 
merge in the provincial balances. 

Mr. Bhuput Sing: Will Government kindly inquire how much 
mUlley has been confiscated in all the Provinces T 

The Honourable Sir Henry Craik : I regret I haye no _ iuformation 
on that point. 

Mr. Bhuput Sing: Will tllP. Honollrahlc Member kindly make an 
i.nquiry from the Local Governments T -. . . 
" The Honourable _ Sir Henry Oraik : If the Honourable Member 

reitlly thinks it worth while, I shall make inquiries. 

Mr. S. C. Mitra: WiJl Govp.rnmeI1t please explain the principle 
why they make Il difference between the confiscation of movable and 
immovable property , 

The Honourable Sir Henry Oraik : 'fhe difference is made in the 
A.·":. There lire two sections of the Act, one refers to money, credi~s and 
60 on, and the other refers to immovable property. 

Mr. S. O. Mitra: b it not ~tatctl in the Statute that the immovahle 
propert~T i~ al~o f!onnscated :md that Government can get money out of 
those properties by pntting them into auction T 

The Honourable lJir Henry Oraik : The IJocal Goyernment cnn take 
possession of the immovable property, but it is not forfeited to His 
¥M.tlsty. _ :rhat is the distinction. 

Mr. Bhupnt Sing: May I know if the immovable prop~rty is some-
times rctmn(·tl when theRe societips ilre declared lawful 1 

The Honourable Sir Henry Craik : Yes, that is correct. 

- Mr.- Bhupnt Sing: -Why haYt! not t.he Government returned back 
the m-wable property when these societies have been declared lawful T 

The HODotI1'able Sir Henry Or&ik : Because, in the - case of cash, 
securitiE'B, credits, and so on, the Statute says that they can be forf~ited 
to His :Majesty. In that case, there is no question of return. In the ease-
of the immovable property, that is to say, land or buildings, the Statute 
()nl~' allows the Local Government power to take- pOlliesSion- of thetl\. If 
the btlD on the Association is removed, sueh immpva.ble propertic'i are 
returned, but not the movable properties which have been forfeiter! t~ 
Ui<i 1\f~jesty. 



. QUBBTIONS AND ANSWERS. 

,' .. : :: '1Ii; Bhuput 'Bbtg : ··WilI the' Government· "Of: "IBc;Iia· ~ ~ the 
i'LecaFGaveminents to use tltis: ·money - for the ,re1ie~ .Q.ht~ . 4~8t~~ 
people who are suffering either from floods or earthquake? . ;>';,;:: 

The Honourable Sir Henry Craik : I said that.the money"merges in 
the generlll provincial ball.mees, and whether it can be. applied to ~uch 
purposes as the II oIlonrablE' Member <roggest!'! is really a question of 
financial propriety~ 

Mr. Amar Nath ))utt : Will (lovernment take steps to utilise that 
llwn('y for the relief of the new Finance Member '( (Laughter.) 

(No answer.) 

LIGHTING ARRANGEMENTS ~N THE LONGWOOD RoADS, SIMLA. 

379. -Mr. Bhuput Sing : (a) Will Government be pleased to state 
whether they are aware that there are no lighting arrangements on Long-
wood roads passing through cottages allotted to the Members of this 
House? 

(b) Are Government aware that there are such arrangements on the 
-Cart Road T 

(c) Do Government propose to take any steps to remove the dar\:ness f 
If not, why not' 

The Honourable Sir Frank Noyce: (a) No. Certain light"! are prt>-
-vided by the Central Public Works Department. and there are also lights 
.-provided by the Municipal Committee in the neighbourhood. 

(b) Yes. 

(c) I would Sl1!!,gC!;t that the Honourable Member might refer the 
matter to tht' House Committee. Government will give careful considera-
tion to any suggestions made by the House Committee for the improvement 
of the lighting arrangements at Longwood. 

FLOODS IN NORTH BIHAR. 

380. -Mr.' BIluput SiDg: (a) Will Government be pleased to state 
whether they have in their possession any additional information than that 
published in the newspapers regarding the serious floods in North Bihar , 

(b) How many lives have 80 far been lost and what is the extent 
pf the damages to propertr' 

(c) Can relief be given out of the Viceroy's Earthquake Fund for 
th~se flood!!. and will local bodies be given anything out of the funds 
grAnted to Bihar and OriSsa Goyernment for earthquake relief , . 

. . . '., : 
. - . 

(el) ;00 Gov~e~t propbse'tomake a sp~ separate grant to the 
Provincial Government for flOod relief' '. . 
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, "(.) -.n.t &tepa ha.ve the Bihar Gove~t tabn . .., .,. ~welieVi 
ihe cliatreaa a.riaing out of :floods and what prev~tive.1J1Iea&Qre8 have ~ 
taken , 

111'. G.S .... pai! I lay on the table -copies of the press com-
·muniques. issued by the Q()vernment of Bihar ,nd Orissa, dated the 
18th, 19th and 26th July, and also a copy of the Government of Hihar 
and Orissa's letter, dated the 30th July, 1934. It will be seen that there 
has been no loss of life or loss of cattle ; though some damage has been 
done to katcha houses, it is not very serious ; damage has also been done to 
the crops, and it is estimated. that five per cent. of the Bkadai crop has beeJl 
damaged severely in Champaran, but that the damage to the paddy is less 
serious. In Muzaft'arpur, the eKtent of the damage cannot be esti~ted, 
as the water had only just shown signs of falling on the date of the report 
(July 28th)~ Necessary relief measures have been organised by the Local 
Government. 

fie 18th July, 19~4. 

The position regarding the Hoods in the Tirhut Division, as ase.ertaine;l uV"" 
the night of the 17th July, 1934, is as follows: 

An aeroplane was obtained by the Local Government for the purpose of aaeertain-
ing the exact position. Mr. J. E. Scott, Commissioner of the Tirhut Division, llew 
",y~~ ijle ",bole ,of the affected tract and landed at Motihari. There has bl'en an 
abnoTD181 flood on the Sikrana andBurh Gan4lak rivers, wbieh eame down ,,1th more 
than the usual acceleration. Thia Hood has caused a shallow sea to forJlJ froID MBti~~ 
to ~Iuzaffarpur but the water is extremely shallow and is not likely to cause any 
dabger. Though numerous villages are surrounded by waer, .little damage appears 
-to have been done to the house or to the inhabitants or their eattle. There iR very 
little flooding iD the Dhaka direction. The ilooding on the river Bagmati has never 
been abnonnal and gives no eause for alarm. North of Muzaffarpnr eight or Dille 
low lying "'illages have been washed out by the waters of the Bagmati banking up 
against the ftood in the Bur Gandak. The inhabitants of these villagel have been 
rescued. 

, ... , , 

The 19tA Jvlt/. 19~4. 

Ht'avy rain at Motihari and iD the hills to the north has led to lI.ooding in the 
basin of the Bikrana (Burh-Gandak) river. The Hood is now receding at 8upnli 
and ill lll8lring its way towards IlWl&ffa.rpur. There is no reason for anxi<lty and the 
1l00d is not expeeted to be abnormal. The Bagmati river is low. The Commisaioner 
.d7irhllt ielt pVllr tlae affected area on 'J'uesday last. The villages likely to be 
~'ffected by tile :flood have been warned ud all pree&1ltionehat&'tleeo t.uea. 

Xu ,ifh .1ul~ 1934. 

Up to the morning of the 23rd of July, the position with reprd to the Hoods ill 
'~orth Bihal' W88 .. foDows: 

In Champal'JUl the ~ooda atartecl to fall on the afternoon of the l'Ith. By tile 
19th the water had fa1Ieneouiderably m the uea rOWld Kotihari .4 to t~e W8l~ 
of that town. As the water passed down from the north west of the distriet, thllN 
... .....,. __ ,"*"d ....... a.i t1.q~.m,i~of fJle 17th • .In this (,\rea a 
few village sites went completely un4er ,~t!3r . &Del. i. .eo,rtaiD lI'IDDMr r4 hou .. ha-re 
eollapled. . 



QUBSTIONS AND .AliSWEBS. 

Thefi,ood rese,ue arrangements wh~ -bad 'lteen ~rlJaair.ed' by ,tlIe Colle.eto,r worked 
well. Ruftieient boats were available and .~iJlhabitant. .e£ aulHperiI"P VIllages were 
reseued prdn!ptl;y alid given fOOd aDd' clotbiag. By ,the 22ac1 .tIul ~sity f~r aeuve 
r!'lief work had ceased everywhere in Champaran except at ')ladJaubam. The lnforma-
tion received is to the effect that no lives; either' of hnman beu.p Qr of cattle, were 
lost and that about two annas damage was done to ,traJ18plaated rice in the worst 
affected areas. A eertain amount of damage has also been dGlle ,to ;the bhadoi ('rop. 

In l\1l\zaffarpur nothing eerioua occurred in the Hajipur Sub-division, though th~ 
Gandak river rose very high. There was floQdiug int~e north east of the Sitamarhi 
8ub·(lh-ipion, where the water had fallen by one foot by the 22nd. The brunt of the 
floods feU on the country to the north of Muza«arpur in theSadr, Sub-division. 'fbe 
1irst eleven miles of the Muzaffarpur-Sitamarhi Road were breached or ,veut under 
wat",r in lIumerous places and villagea along the line of the road were heavily inundated. 
ill Mim.pur, Sakra, Katra, and Muzaft'arpur thanas. Here again the special flood 
resell!' system worked well. Belief parties went out prompUy in boats ,,'ith money, 
food and fodder and a large number of refugeea have been brought in to MuzaJfarpur 
~d given shelter in the Damuchak colony. 

The general position is that the danger is over for the present in Champar~, 
north and wcat Sitamarhi, Darbhanga and Saran. There should be no more trouble 
in the portion of the Sadr Sub-division of Muzaffarpur, west of the Sitamarhi Road 
except damage to houses and erops from prolonged immersion. ,East of tillS line 
towards Putla and Samastipur it is not ;yet pOBBible to gauge the position as .the 1l00d, 
water is now passing in that direction. The bund which protects 8amastipur toWJL 
.ha8been strEngthened. 

In anticipation of floods, elaborate arrangements were made at the instanl'-C of 
Goyernment to provide boats in unusually large numbers to organise rescue centres 
and to pronde for refugees. The necessity . for this organisation has been amply 
justified. This was the first occasion on which it WBII teated, .and it ill .. tisfaetory to 
find that the organisation has worked efficiently. Witbout it, the damage caueed r-
the flood would have been far more 8eriou8. 

COP1l ('f a letter No. 1145-B.B., dated the 80th July, 1934, from the Go11e-rnmettf of 
Bihar and Orissa, to the G01Jer7lment of 17WU4, Home Department. 

In rep1J" to your .te1egram No. D.13312 of the 27th July, 1934, and in continuation 
of my telegram. of the ssme date, I am directed to give the following Rdditional 
illfc.rmation about the floods in the Champaran and Muzaifarpur districtB-

(a) Loss of human life reported 7Iil. 
(b) I_OBS of cattle reported 7Iil. 

( c) Damage to property :-Bome damage to property has resulted from the 
entry of flood water into vilJage-fJitea and the COllIIequent crumbling of 
",aHa and ,damage to katMG h01lllBll. The extent of the damage thus cauud 
cannot yet be estimated, but iit ,is not very serious. With regar,lto croJ!s, 
d~m~ge was done ~o the bhadai crop in the flooded area of CbRDlparan 
dJptnet, waere con8Jderable area.awlll"e nnder water,and it iseetimated 
that 5 per cent. of the bhadai crop in that district has been sc,-e\"el;y 
damaged. The damage to the paddy is less serious. No estilDate of 1he 
damage done to crops in M1UI8.'ffarpur can yet be given, !I.IJ 'the .water 
is draining oif very 810wly from the central parts of the di .. trict. 

(d) With regllJ'd to ,the meaauree taken '.by Government in readinellS for the 
flood,s, ,the cQnstJ."\ll\tion o.fa large ,ileet of boats had been in progr888 
tor several months and the boats were distributed before the OD!let of 
the rains at places where they were likely to be required. Shelter3 for 
re~geea were. coutructed after the earthquake, and these were pur-
poeely made m .greater numbers than were eertaiJily requiTed 'tIlen 110 
-that there .would ,be ~om ,in C&lle {tf ~ty. for flOOd-refugees. M~:r 
:was .placed at ,the dj.,IpOBAl of the Commissioner and Collectors from 
Famine Relief Funds and' alTl\.llgementa were made· by the Ipea1 o1IiCei-! 
und officers of the .District Board to ,meet any situation causeil by 1I.00ds. 
The 'local Governmeat &lTIUlg8d tor an aeropllUle to be available at Terr 
short notiee, wherever requi'~. • 
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An air-recoDDaiMl.C8 of the 400cled area was .made at an early stage by 
the OommiIBiouer of Tirhut Mr. Beott, and valuable information was 
t1ma obtained. The boats ha~ proved valuable in moving many bundreds 
of people from Hooded sites to higher ground_ The Public Works Dc-
par.tment and district board authorities made special arra.ngelUcnt~, to 
watch and strengthen and if nccetl8Bry raise embankments, and the efforts 
of thOle engaged in this work prevented much more serious damage in 
several plaees,-particularly in Muzafl'arpur town itself_ Visits were 
made by officers deputed for the purpose to the badly-afl'o}cted arellS, 
by boat in many eases, and food was distributed where necellso.ry. 
Arrangements were made for shelter for refugees on high ground, and 
in Muzafl'arpur town the shelters already eonstmcted provecl exh'elllely 
useful. Copies of three press communiques issued on the 18th July, 19th 
July, 1934, and 26th July, 1934, are enclosed. The latest news on the 
!!8th morning if! that the rivers which hud begun to rise aglJin are fD.lling 
and the flood is abatinlf. 

Mr. Gaya Prasa.d Singh : May I ask, Sir, what assistance the Govern-
ment of India have given or propose to give to the Bihar Government 
in order to cope with this situation that is arising out of the floods ! 

Mr. G. 8. Ba.jpai: The Government of India have not been ap-
proached by the Government of Bihar for any assistance presumably 
becau!S{' they consider that the resources which have already been 
placed at their disposal by the Government of India and from the 
Viceror's Relief Fund are adeq.uate. 

Mr. Ge.ya. Prasad Singh : May I know if the assistance frOolQ. the 
Viceroy 'sRelief Fund could be given to cope with the flood situa-
tion? 

Mr. G. S. Bajpai : I have a recollection of reading in the Press the 
other day that Rs. 50,000 have been allotted from that Fund for flood 
reUef. 

Mr. K. O. Heogy : Are not Government making a serious attempt 
to cheapen corrugated iron sheets in the interests of the distressed 
agriculturists? I am simply reminding the Government of it and 
they can take credit for it. 

Mr. E. Studd : Are Government taking steps to see that in the re-
building of devastated towns, provision will be made for an improved 
lay-out and the abolition of the old slum areas? Or is it Government's 
; intent ion to allow the slums tQ be re-built , 

. Mr. G. S. Ba.jpai : I should have thought that the Relief Commis-
sioner would certainly take the elementary precaution which:the Honour-
able Member has mentioned when be considers proposals for re-con-
struction. 

Mr. E. Studd : Will the Government of lildia be prepared to sup-
port the pT'oposals of the Local Government for .an iznproved: re-construc-tion. . .. - .. -

Mr. G. S. Ba.jpai : The Government of Indja, as .fa~·· as I know, 
have received no proposals from the Government ()fBihar for im-
proved re-('onstruction of the slums, because that appears to he a ques-
tion which is perfectly within the competence of the Local Govern-
ment, But my-Honourable friend's suggestion, if -hp. so wi&hes, can be 
pussed 011 to the Govemment of Bihar. . 
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DECLARATION OF A PuBLIC HOLIDAY FOR Ohaitra Sudi Trgoilaski. e 

·381. *Kr. Bhuput 8iDg: (a)· Will Government be pleased to state 
whether they are elWare that Chwitra Sudi Tryodaski, that is, the thirteenth 
day of New Moon in Chait,is the anniversary date of birth of Makabi,r. 
ihe last Tirtkankar of Jaina, which is observed throughout India by all 
sects of J ains ? 

(b) Do Government propose to declare it as a public holiday lmder 
, the N~gotiable InstroDlents Act' If not, why not , 

The Honourable Sir HeDl'Y Craik: (a.) Yes. 

(b) Section 25 of the Negotiable Instruments Act, 1881, vests the 
power to declare any day to be a public holiday in the Local Govern-
ment and not in the Government of India. The matter is, therefore, 
one for Local Governments. 

BIOCHEMICAL WORK IN THE INDIAN LAc RESEARCH INSTITUTE •. 

382. elllr. It. O. Keegy :Is it a fact that there is very little 
biochemical work on the programme of the Indian Lac Research Insti-
tute at present' If so, do Government propose to consider the abolition 
of the post of the . biochemist, or at least recruiting one on a smaller pay 
suitable for the needs of thle situation T 

Mr. G. 8. Bajpai : Biochemical work has been temporarily curtail-
ed to some extent in order to enable .greater attention to be f!iven to 
problems of lac manufacture and utilisation. The question is primarily 
one for the Indian Lac Cess Committee. 

BIOCHEMICAL \VORK IN THE INDIAN LAc RESEAROH hISTITUTE • 

. 383.-lIIr. It. .O •. NeQD: Ca) Is it a fact that th~ Biochemist of the 
Indian Lac Research Institute has not carried out any research work in the 
lalJorator~- for the last 11 years? If she has, in which publications have 
th results been brought out ? 

(b) What are the research publications on lac by the BiochemiSt f 

(c) Is it a fact that the Biochemist was only a bacteriologist at Coim-
batore and KasaiUli, previous to her appointment in the Indian Lac Re-
search Institute. and, that, she had no previous experience of plant hiOl'hi'-
mistry or chemistry of lac, which was the qualification required accord-
• g-to the -terma-of the adv.ertisement T . 

Mr. G. 8. Ba.jpai: (a) and (b). No. A list of her -Publications since 
!the joined the Institute. including publications on lac i-esearch will be 
found in the statement which I lay on the table. ' 

(c) No. Before appointment to the Lac Researall Institute she 
had held three appointments as Biochemist at different times ana had 
specialised in Biochemical technique at the Lister Institute: 
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1028 LEGISLATIVE ASSEMBLY. [6TH AUG. 1934. 

Mr. X. O. lfeGgy : Will it not be more correet to say that theae 
so-called researches were not -based upon any laboratoJ:'Y w9rk under-
taken by this lady, but they embodied the results of certain ~eld obser-
vations which are quite different from laboratory research work Y 

Mr. G. 8. Bajpai. : I have not perused myself these publications of 
the lady, and I am, therefore, not in a position either to affirm or to 
contradict what my Honourable friend has said. 

Mr. X. O. lfeogy : May I draw my Honourable friend's attention 
to the fact that I wanted information with regard to research work in 
the laboratory for the last 11 years' Do -I take it that the reply to 
part (b) which the Honourable Member has given refers to -work 
specifically carried out in the laboratory , 

Mr. G. 8. Bajpai : My Honourable friend's question, part (b), reads 
•• 'Vhat are the rt'lIearch publications on lae by the Biochemist!". 
There is no specific mention here about research work in the labora-
tory. 

Mr. K. O. lfeogy : I am referring to part (a) in which I want 
information about research work carried on by this lady in the labo-
ratory for the last 11 years. 

Mr. G. 8. Bajpai : This lady has brought out 12 publications since 
joining the Institute. I expect that her publications regarding" Notes 
on the use of Schleichera trijuga (Kusum) in lac cultivation, and the 
establishment of Aleurites Fordii (Tung Oil) "-that these involvft 
investigation in the laboratory, but I would not like to express any 
definite opinion on the subject. 

Mr. X. O. lfeogy : I am glad that my Honourable friend makes a 
reservation. 

Dr. Ziauddin Ahmad: My Honourable friend has not studied 
Biochemistry and so he cannot pronounce any opinion on the subject. 

Mr. G. 8. Bajpai: I did not know that my Honourable friend, 
apart from having studied astronomy, had acquired first hand knowledge 
of Biochemistry as well. 

Mr. K. C. lfeogy : Do I take it that this lady had previous expe-
rience in plant Biochemistry or Chemistry of. lac before she was ap-
pointed' 

Mr. G. S. B&jpai : As I have already explained to my Honourable 
friend, she had received training in general Biochemical technique, 
and I doubt very much whether, at the time when the appointment 
was made, it would have been possible to secure somebody with first 
hand knowledge of lac Biochemistry. 

Mr. K. O. lfeogy : That is what I wanted to know. 
Mr. B. Du : What control does the Department of the Imperial 

Agricultural Research Council exercise on this so-call,d Biochemist 
expert and on the work that she is actually doing on the research side f 

Mr. G. 8. Bajpai : It is not the function of the Department of the 
Imperial Agricultural Research Council to exercise supervision over 
the .work of the Direct~r, espe~ially in its technical aspects. The Vice-
Chtl1rmlln of the ImperIal AgrIcultural Research Council is the Chair-



'iftari of the Indiatl Lac Cess Committee, and I d.are say al such be dis-
charges' sueh duties as he considers proper and appropriate. 

Mr. B. Das : Did not the Honourable Member, in -reply to a ques-
-tion of mine,. the other day, say that the Indian Lac Cess Committee 
doeR not contain any experts, rather they consisted of laymen. H so, 
how do the Committee exercise any control over the researches of tho 
lady Y 

Mr. G. 8. Bajp&i : I did not say in reply to my Honourable friend 
that the Indian Lac Cess Committee contained no experts. What I told 
.Un was that the Indian Lac Ce~ Committee had a number of experts, bu~ 
only one Chemit;t. 

1Ir. K. O. Reogy : Has it struck my Honourable friend that during 
the last 11 years the total contribution to research made by this lady is 
represented by two or three papers only and that in other branehes there 
are as many as twenty under each Y 

1Ir. O. 8. Bajpai : Looking at the papers which I have before me 
here, her contribution in the form of written work since she joined 
the Institute is represented by twelve papers published. 

Mr. E. C. li(eogy : All relating to Biochemistry of lac Y 
Mr. G. S. B&jp&i : Whether they all relate to lac or whether they 

all relate to Biochemistry, I cannot say. 
. Mr. B. Das : Have those papers received any commentlation from 
the sub-committee of the Lac Research Institute in England or Ameriea , 

Mr. G. 8. Bajpai: If my Honourable friend means to ask me 
whether she has received the Nobel Prize for these investigations, 
I should say, no ; I have not noticed that. But what measure of notice 
her work has received in the transactions of chemical and other societies 
in England and Americn, I could not say, because I am not a student of 
these. 

Mr. 8. C. Mitra : Will the Honourable Member name anybody in 
the Lac Research Institute who is in a position to judge the work of this 
lady in the research work of Biochemistry Y 

1Ir. G. S. Bajpai : Well, I should not say that there was anybody 
on the Committee who was a Biochemist. 

Mr. 8. 0. Mitra : Then, who is in a position to judge her work , 
There are other experts, and I should like to know if there is anybody 
on that Committee who is in a position to judge the work of this depart-
ment in Biochemistry of Lac Research , 

Mr. G. S. Bajpai : The _ experts on the Committee are the Imperial 
Entomologists, and there is, I think, the Inspector General of Forests who 
I presume, has a c~rtain working knowledge of Chemistry, but 'qUite 
frankly I do not thmk that anybody on the COJlllllittee, as it is consti. 
tuted at the present moment, is a Biochemist in addition to the Director 
herself. 

Mr. K. O. Neogy : Then, how is the HOJH)urable Member going to 
satisfy himself that a fraud is not being actually carried on in the name 
o~ research unless he makes some reference to an independent autho-
rIty f 

L265LAD 
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_.; Mr;O. S. Bajpai : I think the word" .fraud" is p~rh~ps toostrQng, 
and, in my opinion, it ~ language which my Honourable friend cannot 
.justify at all. • 

Mr. K. O. lfeogy: I did not characterise. her research as fraud. 
What I meant' was that supposing that fraud is cOlllmitted in the name 
of research, how is the Honourable Member going to satisfy himself 
about it ? 

Mr. G. S. BajpiLi. : That is a hypothetical question whether, if fraud 
were being committed, how Government will deal with this matter. But 
t think- thef'e 'is some substance in the underlying suggestion of m:j 
Honourable friend, namely, that there ought to be an expert body 
which should, from time to time, review the scientific work which is 
being done at the Institute, and that particular aspect of the matter 
will undoubtedly receive· consideration. 

Mr. S. O. Mitra : Is it a fact that the First Assistant in this depart· 
ment of Biochemi'Stry has gone to England to specialise in applied 
Chemistry ~ 

Mr. G. S. Bajp&i : I want notice. I cannot say off·hand whether 
the First Assistant has gone. I know that there Research Officers have 
been deputed by the Lac Researchers to carryon research work in 
England. . 

Mr. K. O. Beogy : Is it also a fact that several Assistants, who used 
to be engaged in Biochemical work, have for some time switched their 
activities over to other departments. and does not all this show that 
there is little Biochemical work carried on in the Institute ? 

Mr. G. S. Bajp&i : I think last year I answered a question asked by 
my Honourable friend in regard to the general activities of the Institute, 
and then I said that emphasis on the work has changed by reason of the 
altered requirements of the industry in England.· It is quite possible 
th.at for that reason those, who were engaged upon ~iochemical work 
before, are doing ..chemical work proper, which does not mean that their 
services are no longer required. It must be appreciated that the 
Biochemist is also the Director of the Institute, in other words, apart 
from doing Biochemical work she is supervising the research: work of the 
Institute generally. 

Mr. S. O. Mitra: May I take it that at the time of the renewal of 
this contract of Biochemist, Government will take into consideration 
whether ,;;omeother officer could take over the research in Biochemical 
works and general supervision as well , 

Mr. G. S. Bajpai: I answered that question last year. I said 
that, at thE' time of the renewal of the contract, the general question 
of the desirability of continuing the particular kind of work will be 
taken into consideration. 
- Mr. Gaya Prasad Singh: Is ·it a fact that, in the last meeting of 

the Lac Cess Committee, they actually made a recommendation that the 
terms of this lady's contr~(lt may be exten,c,ied'l 

Mr. G. B. Bajp&i : That is perfectly trae, but my Honourable friend 
is ·R180 Rware' of the filet that Governmenthilve passed no orders on that 
"l'eeommendation . 

. J 



·QtiEB1'IONB AND ANSWERS. 

Mr. Gaya Prasad Singh : And that" she herself, being a member of 
that Committee, voted in favour of her service be~ ex~en~ed , 

:Mr. G. S. Bajpai : I agree with my Honourable friend that she is 
a member of that Committee, but as to the actual voting on that. occa-
sion, I am afraid, I have no knowledge. 

lIIr. Vielya Sagar Pandya : Do not Government expect the Members 
on this side to be more chivalrous to that lady, when she is the only lady 
in that department '? 

lIIr. G. S. Bajpai : I hope my Honourable friend's appeal to chivalry 
will not fall on deaf ears. . 

EUROPEAN OFFICERS ON CONTRACT AT THE INDIAN LAc REsEARCH lNS'rITtJTE; 

384. ·Mr. E. C. !leogy: (a) Will Government please lay on the 
table a statement giving the following information regarding the Euro-
pean officers· on contract at the Indian Lac Research Institute : 

(i) their academic qualifications at the time of recruitment. 
(ii) their research experience on lac. 
(iii) the posts held by them, salaries received, and research pub-

lications before joining the Institute, and, 
(tv) a list of their individual publications since joining· the Insti-

tute , 
(b) Is it a fact that their posts were not advertised in India 7 
(c) Will GoVernment please place on the table a list of the Indian 

candidates with their qualifications who applied· for these posts , 
(d) Is it a fact that the posts were advertised only in England aDd 

the Lac Association was determined to appoint only Europeans , 
(e) Do Government now propose to advertise these posta in Indm: 

and replace the officers on contract with better qualified Indians, if 
available, and give these European officers notice of termination of ser-
vices "Within the provisions of the contract , 

Mr. G. S. Bajpai: (a) Attention of the Honourable Member is 
invited to the statement whieh I have laid on the table. . 

(b) and (d). These appointments were originaUy made by the Indian 
Lac Association for research. The post of Biochemist was advertised in 
India but not that of the Physical Chemist or Entomologist. . ' 

(e) I regret that I cannot comply with t.he Honourable Member's 
request as it is not the practice of Government to reveat the names of un-i 
successful candidates for. employment. 
, (e) Attention is invited to the reply !?iven to the Honourable Member's. 
starred question No. 5 on the 16th of last month. 

Mr. E. C. !leogy : Has the Honourable Member tried to find out 
why some ·of these appointm6nts were not ad\yertised at all in India' 

Mr. G. S. Bajpai : The fact of the matter is that, at the time thele 
appointments were made. Government had no control over the activities 
of this Institut.e. 

• 
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1Ir. Gap Prasad BiDa"h : Who had the control , 
Mr. G. 8. Bajpai : The Indian Lac Cess Association a& it was called 

,at thf- time, I think. 
Mr. Gaya Prasad Singh : Was not this Indian La~ CeBs AlJ8ociation 

created as a result of legislation which was passed by this House T 
Mr. G. S. Bajpai : That is perfectly true; but my Honourable 

friend ought to draw a distinction between legislation which was passed in 
1923 and the legislation which was passed in 1930. It was legislation 
wJUeh was passed in 1930 which gave to the Governor General in Council 
the authority Or the power to give approval to certain appointments earry-
ing salaries of more than Rs. 500 a month which are made by the Com-
mittee. 

Coll'rBAC'l" SIlItVICE A.T TIlE hmuN LAc RBB.EA.RcH INsTITll'TE. 

385. *Mr. It. O. Beogy : (a) Has the attention of Government been 
drawn to the article in the Sea,.chlight, Patna, dated the 22nd June, 1934. 
revealing the conditions of contract service at the Indian Lac Research 
Institute , 

(b) What is the policy followed by the Lac Cess Committee in the 
matter of renewal of contracts' Is the work of the oftieers subjected to 
my scrutiny by scienti6e experts , 

Mr. G. S. Bajpai: (a) Yes. 
(b) In so far as there can be a general policy in regard to technical 

appointments of this character, it must be to renew the contract of service 
of an employee if his services have been satisfactory and his technical skill 
and experience are needed for a further period. None of the renewed 
contracts of ~areh workers has yet expired. If the Honourable Member 
has in mind outside scrutiny, the answer to the second part of the question 
ill in the negative. 

JUDGING OF WORK IN THE INDIAN LAc RESEARCH INSTITUTE. 

3es. "'Mr. K. C. Neogy : Is there a single non-oBleial Bioohemist, 
Physical Chemist or Applied Chemist on the Lac Ceas Committee to judge 
the nlue of the research work done by the Institute Biochemist and Physi-
~ch~mist or coordinate the work in England and America on the utilisa-
tion of lac in indutries , 

Mr. G. S. Bajpu : The present Committee includes one Applied 
l~hemist, but no unofficial Physical Chemist or Bioohemist. 

Mr. K. C. Reogy : Does it not come to this that it is these expert 
oftieers themselves who have to decide whether their contracts ahould be 
~..newed or not T 

lit. Q. S. Bajpai : No, Sir, that is not 80. The decision with regard 
t(l the renewal of contracts is that of the Committee in which only one of 
1JIe.e oftieers, :namely, the Director, • iucluded., 

Mr. K. C. Keogy : But, so fR.r as the work carried 0l'I. by the!lle ex-
pe~. is concerned, am I not right in assuming that the judgment passed l>y 
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• thLse officers themselves is taken as the basis for the decision of thi~ COlD-

lcitte(' , 
Mr. G. S. Bajpai : I have already, in answer to a supplementary 

qUf'lri.ion asked on an earlier question, said that the question whetht'r there 
~hould be an expert organisation in order to advise .the Committ~e in regard 
to the ·nature of the work that is done by these people is being examined. 

Dr. Ziauddin Ahmad : Is there any technical expert to whom these 
teehnical men like biochemists, ctc., are responsible for their work, or do 
they judge for themselves whether the work done is satisfa6tory and thus 
decide their own cases Y 

Mr. G. S. Bajpai : I have already answered that question, that 
apart from this one Applied Chemist on the Committee there is no one 
either on the Committee or asilociated with the Committee in order to express 
an opinion upon the work which is being done by these officers. 

Dr. Zianddin Ahmad : May I know whether this thing has proved 
to be a success in this· case, that persons are responsible to themselves, and 
there is no one to judge whether the work done is good or not , 

Mr. G. S. Bajpai : That, Sir, is asking for an exprp.ssion of opinion, 
but I have already answered the point iDvolved in an earlier question. 

CoNTRACTOBB FOR RAISING COAL PROM STATE RAILWAY MINES. 

387. ·Mr. Amar Hath Dntt: (a)]s it a fact that experienced 
mining men are ordinarily appointed as contracnors for :raising coal from 
State Railway mines f . , 

(b) Are minors, without mining experience, employed as contraciors 
in the Railway mines and did the Chief Mining Engineer recommend to 
the Board any minor T If so, will Government be pleased to state the reasons 
for such appointment of a minor and the recommendation by the Chief 
Mining Engineer Y 

(c) Is it a fact that three of the big quarries of Kargali Colliery have 
been given to the lowest tenderer, who is a minor boy named Nagendra 
Prasad Singh, aged about 12 or 14 years only, and is the son of the late 
Contractor, Babu Ram Bilash Singh ? 

(d) Is it II. fact that this minor Controotor has been asked to start 
work before signing the agreement Y If so, why , 

Mr. P. :8.. :Ran: (Il) Yes. 
(b) and (c). A tender in the name of Rambilas NI4':eshw81' has been 

acc£,pted for removing overburden and quarrying at Kargali Colliery. 
Government understand that this was a joint tender of Rambilas Singh, the 
existing ContlTactor, who has plenty of experience and his son. 

(d) The Contractor will not start work before signin~ the agreement. 
SAVING FROM CoLLIERIES ON COAL RAISING. 

388. ·Mr. Ama.r Hath Dutt : Will Government be pleafiled to state 
thc saYing that can be made from the collieries on coal raising and over-
burden elearing, per month and per annum, and whether any arrange-
ments have been made to effect a saving T 

Mr. P. :8.. Ban : I lay a statement on the table showing the old rates 
and the. new rates introduced on the 1st August, 1934. 

• 



" 
'-'

 
'" -. ~"
' - ~ 

. -
::!

 
.; 

':': 
"":-

. ~
 ~
-
.
-

.:~ 

2: 
;;

~ 

:.~
 ~

.:; 
..... ... 

': 
:l,,

! 
~
 

O
ld

ra
t.

.·
 

-, 

Ne
w~

te
s 

. .~ 

r' 
~
~
 

~ 
~, 

.;
 

~.
Q 

:'i 
~.(

l 
:.'

 
' .
. 

--
U
n
~
 C

on
tra

ot
G

r 

De
~u

in
~ 

St
G

te
 

BG
ilw

tl1
/ 

C
O

lZ
ie

rie
8.

 

B
hu

rk
un

da
 . 

Jt
. 

B
ot

ha
ro

. 
Jt

. 
Sw

au
g.

 
K

ar
ga

li.
 

Pe
r t

on
 o

f 
oo

al
 

ra
is

in
g.

 
I Pe

r 1
.0

00
 eft'

l Pe
r t

on
 fo

r 
I Pe

r 1
,0

00
 eft.

, 
ov

er
· 

oo
al

 
ov

er
· 

bu
rd

en
. 

ra
is

in
g.

. 
bu

rd
en

. 

Pe
r t

on
 fo

r 
co

al
. 

ra
is

in
g.

 I 
Pe

r 1
,0

00
 o

ft
 • 

ov
er

· 
bu

rd
en

. 
I 

P
er

 t
on

 f
or

 o
oa

l 
ra

is
in

g.
 Pi
ts

 a
nd

 

R
s.

 a
. 
P'I 

1 
12

 
0 

R
s.

 
I 

15
-3

0 

*1
 

3 
0 

1 
15

 1
 

D
ee

p 
pi

t. 
A

v _
 to

ta
l o

os
t p

er
 to

n.
 

R
a.

 a
. 

p.
 

I 
13

 
8.

 

I 
8 

11
. 

Pi
ts

. 
In

ol
in

e.
 

Q
ua

rr
y.

 
!n

ol
in

e.
 

R
s.

 a
. 
P'I 

R
s.

 
I 

R
s.

 a
 .. 
p'l

 
R

s.
 a

. 
P., 

RB
. 
I R

s.
 a

. 
p'l 

R
s.

 a
. 

p.
 

1
2

0
 

. 1
6-

-3
0 

1
2

0
 

I 
6 

0 
10

-0
0 

1
2

0
 

1 
7 

0 

o 
10

 
61

 
16

1 
O

Il
 

0
1

 
0

1
4

 
0 
I 

29
1 

01
1 

01
 

1 
o 

0 

• 
A

nt
ic

ip
at

ed
 w

he
n 
de
pa
rt
~e
nt
al
 w

or
ki

ng
 i.

 in
tr

od
uc

ed
. 

G
IB

ID
m

 C
O

LL
IlD

BI
ES

, 
E.

 I
. R

. 
Jo

ki
tia

ba
d.

 
R

em
ar

ks
. 

A
v.

 to
ta

l o
os

t p
er

 to
n.

 
Re

. 
a.

 
p.

 
2 

0 
8.

 

1 
13

 I
I.

 
A

ve
ra

ge
 r

ed
uc

tio
n 

in
 ra

te
s 

fo
r 

co
al

 ra
is

in
g 

in
 

th
e 

tw
o 

pi
ts

 a
t G

iri
di

h 
by

 in
tr

od
uc

tio
n 

of
 

D
ep

ar
tm

en
ta

l w
or

ki
ng

 R
e.

 0
/3

/9
 p

er
 to

n 
(in

ol
ud

in
g 

th
e r

ev
is

io
n 

of
.th

e 
D

ep
ar

tm
en

. 
ta

l 
ra

te
s)

. 

... "!
 

5; ~ ~ i i ~ .... ~ 



QUESTIONs .Aim"ANsWEBS. 

PBOTECT10N' FBoliBriuKES ANriRioTs' OF CERT.AiNCoLLIEBlES. 

389. ·Mr. Amar ' Nath Dutt: Have G\>vernment adopted any 
'measures to help the new contractors of the Bokharo, Karali, and Swang 
'Collieries to protect them from strikes and riots V If not, why llIlt Y 
Are Government aware whether these strikes and riots are being fomented 
by disappointed contractors T 

Mr. P. R. Rau : In consulbt.tion with the Local Government, the 
Government of India have arranged for repatriation, where necessary of 
labour by grant of free passes by railways. The new contractors have also 
been assisted in taking over the labour of ex-contractors 88 far as practic-
able. 

As regards the second part of the question, Government have no in-
formation. They have, however; forwarded a copy of the question to the 
local civil and raHway authorities for their information. 

DEPARTMENTAL MANAGEMENT OF THE GIBIDIH COAL MmE. 

390. -Mr . .A.ular Ifath Dutt : (a) Do Government propose to work 
the Giridih Coal Mine departmentally' If not, why not , 

(b) Are these mines gaseous and dangerous, and is efficient depart-
mental management available near at hand T 

Mr. P. R. Rau : (a) The Giridih Coal Mine has recently been 
organised on a departmental basis. 

, (b) Government are informed that these mines are non-gaseous,. and 
~ the opinion of the experts employed by the Rail:way Administration, 
refficient departmental supervision is available. 
r 
[APPLICATION OF THE NEW ScALES OF PAY AND OF THE NEW LEAVE RULES. 

:~91. *1111'. S. G. Jog: Will Government please state whether they 
have issued orders to the effect that the new scales of pay Imel the 
new leave rules shall not be made applicable to Governm.ent servants in 
service, (permanent or otherwise), on or before the 15th July, 1931 and 
who were not warned at the time of their appointment regarding the 
same and whose services have been continuous from that date T 

l The Honoura.ble Sir James Grigg: Under the Revised Rates of Pay 
rRules and the Revised Leave Rules, 1933, published in the Gazette of India 
,of the 23rd September, 1933, and, 16th December, 1fl33, respectively, per-
sons who were in Government service on or before the 15th of July ] 931. 
and, whbse ,services, have been continuous from' tha.t date, wili~ot be 
governed by the new scales of pay and the' new leave rules. The' "same 
applies to persons on probation on the 15th of July, 1931, who were 
su1.sequent1y confirmed in their service or post and who were not specifically 
warned to the contrary at the time of their appointmeIiton probation . 

• 
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()oJoussroJi YOB BxOll&lTGJ: Oil! CoDJs Di BoMB4T. 

, 392.98ardar G. N. Kujumd&r: (a) Will Government be pleased 
to state whether the merchants in Bombay are required to pay. a lot of 
commission to the private Shro1fs and Marwaries to get their small coins 
exchanged' Is it a fact that no tenders of less than RB. 100 of each kind 
are acc:epted for exchange by the Bombay Currency Office Y 

(b) Has the; minimum rate of RB. 100 been fixed in all the Currency 
Offices in India' If not, why is this fixed in Bombay' 

(c) Do Government p:ropose to issue now instruetions to the Bombay 
Currency Officer to change the rate in order to save the merchants from 
paying high rate of commission to the Marwaries and Shroff T If llOt, 
why not Y 

The Honourable Sir James Grigg ': With your permission, Sir, I shall 
answer questions Nos. 392, 393, 475ano 476 together: ' 

The necessary information is being c.()llected and will be laid on the 
table in doe course. 

IssUli:OJ!' Coppa OoINS FROM ntE BO¥BAY Omur.E~Cy O,FFIOB. .;~;. 

t393. «-Ba.rdar G. H. Mujumdar: (a) Will Government be plea~~d 
to lltate whether it is a fact that no copper coins are issued by the Bombay 
Currency Office except in multiples of lUI. 50 , 

(b) Have the public to go to the Imperial Bank of India if they 
require copper coins ior less than Rs. 50 , ' 

(c) Is the above practice followed in all the Currency Offices iu 
India? 

(d) Is it not possible for the Bombay Currency Office to i88Ue copper 
coins for less than Rs. 50 to avoid the great inconvenience caused to the 
public? 

394. ·Sardar O. N. Mujumda.r: (a) Will Government be pleased 
to state if they are aware of the fact that great nuisance is caused to the 
third class passengers 88 most of the carriages, used on the Bombay 
Suburban Service of the Great Indian Peninsul~, Railway, leak doring the 
monsoon' 

(b) Do Government propose to issue instructions to the Great In~ 
Peninsula Railway Administration to arrange to have all their third class 
carriages on the Suburban Service, painted every year, before the monsoon 
to avoid the nuisance of leakage during the monsoon Y 

Mr. P. B. Bau: (a) Government are not aWare that the facts l1.l'e 
as stated. 

(b) A copy of this question and of the reply thereto is being sent to 
the Agent, Great Indian Peninsula Railway, for such action 'as may bl! 
necessary. 

t For, anlwer to this que.tion, see aJl8we~ to question No. 392. 



" . ."( QuEsho:N'S AND ANSWEBB. 1&81 

1EAxAdB OVCAlUUAGES ON THi:BOnAVSUBuBBA:N SEBVICE. 

ta9S·. 
DELAY IN THE DELIVERY OF PoS'l'CABDS, ENVELOPES, ftc., ADDRESSED IN 

HnmI IN TirE PuNJAB. 

• 

396. *Bha.iP&rma Nand: (II) Is it a fact that post {'areis, envelopes, 
packets, etc., addressed in Hindi do not reach the addressees in the 
Ptmjllb as soon as those addressed in Urdu Y If so, will Government be 
plea8ed to state whether postal employees in the Punjab ul'e beingrt-
quirerl to pass any departmental test in Hindi to remove thi.s grieyance 
of the Hindu minority of the Punjab Y 

(b) If the reply to the latter pant of (a) be in the aiTIrmative, 
will Government be pleased to state when the arrangement"! are expected 
to be complete in this respect T 

The Honourable Sir Frank Noyce : Information has been called fot 
and a reply will be placed on the table of the House'in due course. 

LEGISLATION ABOUT THE PutuTY OF DRUGS USED BY MEDiCAL MEN 
IN INDIA. 

397. *Bhai P&rDl& Nand: 'Is it a fact that some time ago, an ali-
I n(lia Committee was appointed to safe-guard the purity of drugs used 
bv medical men in India T If so, will Government be pleased to state 
;hen thc findings of this Committee are to be carried into effect by means 
of h1litablc legislation on this subject Y , 

Ml'. G. S. Ba.jpai : Yes. The Honourable Member is referred to the 
reply given to Mr. S. C. Mitra:'s stalrted question No. 38, on the 23rd 
August, 1933. The views of all the Local GovernmentB were not received 
until February, 1934, since when the nature and scope of the action to be 
1 aken on the numerous recommendations of the Committee have been 
under consideration. 
INDIANS EMPLOYED AS POLITICAL AGENTS OR RESIDENTS OF INDIAN STATES. 

898. *Bhai Pa.rma Nand : Will Government be pleased to state the 
mimbers of Indians employed as political agents or resinellts of Indian 
Statns within their own jurisdictions during the last three years, 
l'e.'>pectively Y 

MI'. H. A.. F.lletcalfe : None. So far there has been no Indian officer 
in the Political Department of requisite seniority and experience. except 
one who has been employed as Administrator of the Nabha State, 8IDce 
1932. 
INCONVENIENCE FELT BY ILLITERATE INTERMEDIATE ~'LAS8 PASSENGERS IN 

M.uL TRAINS. 

899. *Bh&i P.vma N&Dd: (a) -Are Government aware that poor 
illiterate passengers who are W!ed to travelling third class, have some-
times to h'llvel intermediate class by mail trains on account of the exigencies 
of tlleir In1.81nea Y 

tTbis question was withdrawn by the queBtioner. 
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(b} Are Governmen.t also aware that th~ paSSlmgenJ find it very 
difficult to secure' even seats in intermediate carriages by mail trains Y 

(c) Are Government prepared to issue definite instructions to Ruil-
way guards to see at every Junction station. that these passengert; are not 
being put to any avoidable inconvemence , 

Mr. P. B.. Bau: (a) and (h). It is possible that some passengers, 
who normwly travel third class, have sometimes to travel in intP.rmediate 
class, but Government are not aware that they are subject to any spt'.cial 
difficulties when doing so. 

(c) Guards have instructions to give their best assistance to all pas-
sengers entraining. 

MIGRATION OF KABUL! UNSKILLED LABoUBEBS TO INDIA. 

400. *Bhai Parma Nand: (a) Are Government prepared to enquire 
from various Local Governments whether it is a fact that. there is a 
seasonal migration of Kabuli unskilled labourers to various parts O:f 
India! 

(b) If so, will Government be pleased to state whether it is a fact 
that this periodical increase of foreign labour affects the WRbre8 of indigenous 
unskilled labourers adversely ~ 

Mr. H. A. P. Metcalfe: (a) It is a fact that a seasonal migration 
of Ghilzai tribesmen takes place annually into Indi& This m~n is 
a historical fact. and has become a well-established feat.ure of the economy 
of Nort.hern India, and- Government see no reason to institute enquiries 
from Local Governments. 

(b) Such Afghan tribesmen 8S engage in labour in India mostly 
undertake, by long mage, heavy manual work, such as the excavation of 
ehannels and the building of mud walls, and Government have no reason 
to think that their employment dects the wages of indigenous labourers 
adversely. On the contrary, there is reason to believe. that their assist-
ance is readily welcomed by villagers, who are believed frequently to defer 
eonstruction of such works until their arrival. 

Mr. Lalchand Havalrai: May I know if these Kabulis come a.nd 
create disturbance in India T 

Mr. H. A. P. l'tIetcalfe: That does not appear to me to arise out of 
the qUMtion, but so far as I know, they do very good and honest work. 

Mr. Amar Hath Dutt : Are Government aware that these Kabulis 
are a mt'nace to the innocent . Bengal villagerS and -that they often 
terroris~ them and demand u8Ul'ious rates of interest' 

- -
Mr. H. A. P. Metcalfe: I think the Honourable Member is Itlaking 

a mUitake. - The. .Pathans who lend money. to the Bengal villagers sre 
quite distinct.fromKa,bulis Wl:lO.~O~edown.todo heavy manual labour. 
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INDIANS BBOBUITED AS SoLDIBB8 OB SAlLOJII. 
4:01. *Bhai Pa.rma Nand: Will Government of India be pleased to 

ate the number of Indians recruited in the various ranks of the :Military 
III Marine Department, as soldiers or sailors, province by province and 
Imrnunity by community, i.e., Hindus, MWilims and Sikhs, during the last 
~e years, respectively Y 

Lieut.-Oolonel A. F. B.. Lumby: A statement containing the re-
lired information as regards soldiers of the Indian Army is laid on the 
ble. 

Similar information in respect of sailors of the Royal Indian MarIne 
being collected and will be laid on the table in due course. 
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-
1st .A~929 to 31st 1st April 1930 to 31st 

h 1930. March 1931. 

Provinces. 

~ iii 
Total. ~ Total. .. ~ .; fa .g ai 1 i ai -; = .<:I ~ '" ~ = ~ = to ~ = i:ii 

I-

N.W.F.P. .. .. .. 1,085 1,085 . . .. 909 909 

Punjab .. .. 2,582 3,385 4,465 10,432 2,853 3,266 4,883 11,002 

United Provinces .. .. 1,215 .. 122 1,337 1,63£1 . . 96 1,734 

Bombay Presidenoy 
Hyderabad (D). 

and 1,078 .. 219 1,297 1,214 .. 155 1,369 

Madras .. 481 .. 54 535 638 .. 41 679 

Rajputana and C. I. .. 840 .. 123 963 873 .. 214 1,087 

Nepal .. 1,727 .. .. 1,727 2,564 .. .. 2,564 

Afghanistan .. .. .. 132 l32 .. . . 133 133 

----

Total .... 7,923 3,385 6,200 17,508 9,780 3,266 6,431 19,477 
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; 

1st A~931 to 31st 1st April, 1932 to 311t lit ~ 1933 to 31st 
,1932. March, 1933. arch,I934. 

" I 'loW. .,; i Total. ! J Total. 
::0 .,; .,; .g .,; "i .., .., :I .<I :: 1:1 ;; 1:1 .... :il ~ ::0 is ::0 fa iil iii :II III :. --,--------I--- ----

" .. 738 788 .. " 1,083 1,083 .. . . 827 827 

2,_ 3,1(K 5,132 10,83& 3,027 2,760 5,2'14 U,066 2,366 2,675 4,467 9,508 

1,183 .. IIlO 1,333 1,407 " 112 1,619 1,260 .. 100 1,410 

947 .. 87 1,034 853 " 60 913 686 .. 61 747 

402 .. 79 481 295 " 60 355 315 .. 64 379 

863 .. 131 794 929 " 128 1,057 727 .. 140 867 

1,947 " " 1,047 1,863 " .. 1,863 1,485 .. . . 1,485 

.. .. 122 122 .. " .. .. .. .. . . 

7,541 3,1(K 6,439 17,084 8,374 2,766 6,717 17,866 /6.839 2,676 6,700 15,223 
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Mr. 8. C. II.itra : May I take it that the recent. service award is 
strictly followed in the recruitment of soldiers and marine officers aiso t 

Lieut.-Colonel A. 1'. 2. Lumby: I am afraid I do not quite under-
stand the question. . 

Mr. 8. C. Mitra: May I take it that the Honourable Member knows 
that there has been an award about service for different communities in 
India and do they apply to the recruitment of soldiers and marine officera 
also' 

Lieut.-Colonel A. P. Jr.. Lumby: That Resolution does not affect 
the Army at all. 

Mr. 8. C. llitra: Why not T Will the Honourable Member please 
explain if there are any vested interests and other special interests in 
the recruitment of these officers , 

Lieut.-Colonel A. 1'. B.. Lumby: There is nothing communal about 
the recruitment of officers either for the Army or the Royal Indian 
Marine. AB regards the recruitment of other ranks, there is a certain 
class composition laid down for the Indian Army and that is followed. 
As regards recruitment to the Royal Indian Marine at the present time, 
this is carried out in the areas where the best recruits are obtainable. 

Mr. B. V. J6dha.v : Is it not a fact that all of them are Muslims' 
Mr. 8. O. ltIitra : Is it because in the Army the Government care for 

efficiency and to keep up standards and not in the civil services , 
Lieut.-Colonel A. 1'. 2. Lumby: I am afraid I cannot answer that 

question, Sir. 
Bbai.Parma N801ld : Is this Army not an all-India service. and does 

not the Res()lution of the Government apply to it , 
Lieut.-Colonel A. F. 2. Lumby: If I remember rightly, the Resolu-

tion definitely says that it does not refer to the military services : but 
only to the civil. 

POST OFFICE CASH CERTIFICATES NOT CASHED OR RENEWED AFTER THE ExPIRY 
OF TwELVE YEARS. 

402. *Bhai Parma Nand: (a) Is it a fact that there are several 
postal cash certificates which have not been cashed even after the expiry 
of twelvc years by their purchasers without any renewal T 

(b) Are Government aware that this is due to the foot that BOlne 
of these purchasers have died sudden deaths, without letting their heirs 
know anything about their having bought these postal cash certificates T 

(c) Does the money of t.hese purchasers invested in these postal 
cash certificates lapse to Government without being claimed by their 
SUl"lh'ors Y 

(d) Is it a fact that this state of affairs can be easily mended if 
purchasers of postal cash certificates be made to declare, in their printed 
application forms, the names of their heirs to whom the money is to be 
paid by the postal authorities in case of their deaths ? 

(e.) Will Government be pleased to state the number of postal cash· 
certificates lying uncashed in Government Post Offices even after the: 

• • 
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expiry.oftwelveyearS on the 3lat March, 1934', and'the amouilt of money 
thus unclaimed f 

(I) Wilt Government be pleased to state whether ;they propose to 
issue suitable instructions to postal authorities to have the money of these 
postal cash certificates handed over to the survivors of the deceased pur-
ehasers through Magistrates or Tahsildars , 

The Honourable Sir James Grigg: (a), (b) and (e). Post ofBce 
cash certificates are kept by the. purchasers in their own custody and 
are not kept in post offices. The information desired by the Honourablll 
:rdember is not therefore available. 

(c) No. The money is payable to the heirs of deceased holders at 
any time, if they can establish their claim. 

(d) I wonld invite the attention of the Honourable Member to the 
reply givt1n on the 7th of November, 1931, to part (c) of question No. 1252 
asked by Lala Hari Raj Swarup. 

(I) Govern~ent do not consider it necessary to alter the existing 
procedure. 

Mr. Lalchand Navalrai : May I know from the Honourable Member 
if any notice is given to persons who hold these certificates before they 
lapse to Government' 

The Honoura.ble Sir James Grigg: If the Honourable Member will 
read my answer, he will see that they do not lapse to Government. The 
money is payable to the he.irs of the deceased holders at any time. if 
they can establish their claim. 

FAIL'uRE OF llmIAN INSURANCE COMPANIES. 

403. *Bhai Parma. Nand: (a) Will Government be pleased to state 
the number of Indian insurance companies which failed in India during 
the last ten years T 

(b) Are Government prepared to enquire from official and non-official 
experts how far defective legislation has been responsible for the failure 
of these companies ? 

The Honoura.ble Sir Joseph Bhore: (a) Eleven Indian Life Assur-
ance Companies went into liquidation during the period from 1924 to 
date, and one Indian company, transacting insurance business other 
than life assurance business, went into liquidation since the passing of 
the Indian Insurance Companies Act, 1928. 

(b) As the Government of India propose taking steps in the near 
future to consider the desirability of amending the existing insurance law 
in India, they do not consider it necessary to :IIBtitlLte separate enquiries 
in the matter. 

GRANT OF CONCESSIONS TO THE STUDENTS OF THE DEPRESSED CLAsSES IN THE 
DELHI UNIVERSITY. 

404. *Bha.i Parma Nancl: Are Govemment aware that the Nagpur 
Uwversity has extended . certain concessioIIBto students of depressed. classes. 
on their admission to their various examinations' If so, will Government 

• 
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be pleased to state whether the University of Delhi PI'OpOII!II to 810ft in 
this direction' 

Mr. G. S. Bajpai : The answer to both parts of the question is in 
the affirmative. " 

MEMBERS OF DEPRESSED CLASSES EMPLOYBD AS PEONS IN THE RAILWAY AND 
POSTS AND TELEG}w'PBB OFFICBi. 

405. *Bhal PahDa' Banel: (a) Will Government be pleased to state 
the number of members of depressed classes employed as peons (chaprasis) 
in Railway and Post and Telegraph offices, respectively, in various provinces 
of India on. the 31st March, 1934 , 

(11) If the number of the ooaprasis belonging to depressed clMses 
be small in proportion to the numerical strength of the community, will 
Government of India be pleased to state what steps they intend to take 
in this matter for the future , 

1Ir. P. R. Bau: (a) The information is not available and Govern-
ment consider that its collection will involve an amount of time and 
labour which is unlikely to be justified by results. 

(b) The policy of Government on this question is laid down iu the 
Rome Dt~partment Resolution of the 4th July, 1934, copies of which ar.e 
available in the Library. 

USE BY MEMBERS OF THE DEPRESSED CuSSES OF PLATFORMS OF GoVERNMENT-
OWNED WELLS. 

406. *l:S.b.ai Parma Nrmd: (a) Will Government be pleased to state 
whether platforms of Government owned wells situ8te~ on such public 
grounds as those of tehsils, courts, schools, hospitals, police station;;, etc., are 
oren, in actual practice, to the use of such depressed classes as Bhangis 
(sweepers) and Chamars (leather-workers) within the territol'i('s ad-
ministered direct by the Central Government in case when these subjects 
of the Crown do not happen to be engaged in their professional work of 
scavenging or flaying dead bodies , 

(b) If thf' reply to part (a) be in the negative, do Government 
I1roposE' to issue definite instructions in this connection to the offir,crs in 
chnrge. and if 80, are they prepared to take steps to ensure that thei,' 
illl;tl'u('tions are carried into effect by their subordinates' 

The Honourable Sir Henry Oraik: (a) and Cob). The information 
asked by the Honourable Member in part (a) has been called for. and 
a reply to both parts of the question will be laid on the table of the 
House in due course. 

EVIDENCE BEFORE THE TARIFF BOARD ON THE PROTEarION OF STEEL. 

407. ·Mr. B. Das: (a) Will Government be pleased to state if the 
evidences-both written and oral-before the TariB Board on Steel Pro-
tection will be available before thi!l House takes up the discussion of the 
Steel Protection Bill , 

. (0) If "the evidences cannot be published in time, *nt" GOvernment 
be pleased to place on the table the original copies of evidences for re-
ference of Honourable Members' 
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• The Honourable Sir Joseph Bhore.! ((JJ and(.o).Sparffcopies'Of tIle 

evidl'nce, aa far aa available, were placed in the Libraryco£ the Legism· 
ture on the 31st July. A complete set will be available- to: members of 
the Select Committee, and all Honourable Members will also have access 
to that set, when the House takes up the consideration of the Select 
Committee's Report on the Bill. 

EVIDENCE BEFORE THE TARIFF BOARD. 
. 408. ·Mr. B. Das: In view of the unusual delay in the matter of 
publication of evidences before the Tariff Board, do Government propose 
to direct the Tariff Board to secure four additional copies of all memo-
randa. and representations for use of the Members of this House 'I 

The Honourable Sir Joseph Bhore: The suggestion made by the 
Honourable Member will receive consideration in connection with future 
enquiries undertaken by the Tariff Board. 

JlROPOSAL FOR THE REMOVAL OF THE PUSA AGRICULTURAL INSTITUTE. 

409. ·Mr. Gaya Prasad Singh: (a) Has the attention of Govern-
ment been drawn to the following remarks published in the editorial 
a.rticle in the Times of India, dated the 20th July, 1931, regarding the 
proposal for the removal of the Pusa Agricultural Institute : 
. " In, theBe days, when it is so difficult to get even the smallest 8um lol' bene-
ficial State activities, it is right and proper, that an estimated outlay of Rs. 36 
lakits for the transfer of the Institute, should be very critically regarded. Esti-
mates of cost, particularly when they are put up by thOle supporting a scheme, 
naturally tend to be conservative. It is an open question whether the sum of 
Rs. 36 lakhs would be the end of expenditure on the transfer suggested" , 

(b) Has the attention of Government been drawn to the same edi-
torial article, regarding the suppose,d inaccessibility of Pusa : 

" Those of us who ltnow our India would not regard su.eh disabilities in too 
serious a light. They may sound rather tragic to people accustomed to the 
accessibility of all corners of England, but in this country such difficulties of 
access can be taken almost as a matter of course not only in getting to PUI. but 
in getting to many other parts " 7 ' 

(c) In the light of the above remarks, do -Government propose to 
revise their proposal ? 

Mr. G. S. Bajpai: (a) and (ob). Yes. 
(c) Government have decided, after' reconsideration, to adhel'~ to 

their proposal. 

Mr. Lalchand NavaJra.i : May I know from the Honourable Member 
if it is not a fact that before the earthquake, students took very little 
advantage of this Institute and very few students attended at Pusa 
because it was not centrally situated Y • 

Mr. G. S_ Bajpai : That is what I understand. 
Mr. Gaya Pruad Singh: Is this Institute open for students to be' 

admitted f It is only a Research Institute. . 
, Mr. 8;. S. Bajpai: No ; in addition to research work, they under-

take ~t-grad~aJ;ie instruction. 
L265LAD 

D 
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II&ulYi Muhammad Bbafee Daoodi : Baa there been any paucity of 
students at Pusa Y 

1Ir. G. S. Bajpai : I do not quite know what my Honourable friend 
lneans by paucity of students: the BlUBber of students, as far as I know, 
has never been zero, but I gather that the Institute has not been quite 
so popular as it would have been if it had been more ce.ntrally situated. 

Maulvi Muhammad Shafee Daoodi : Does the Honourable Member 
mean that the required number of students was not available in auy of 
these ,years r - _ . 

Mr. G. 8. Bajpai : I do not quite know what my Honourable friend 
means by " required". It is not the case that the Institute requires a 
!ixed number of students to go to the Institute. There are students who 
apply for admission to t.he ID!~titute and naturally the number that 
apply, after consideration of their qualifications, are admitted. 'I'he 
point I was making was that because of the inaccessibility of Pusa, as 
many students were not. applying as would have been the case other-
wise: that opinion is based upon what I have been told by Directors 
in the Provinces. -

Mr. Vidya Sagar Pandya: Is that also one of the .reasons for re-
moving the Institut.e from Pusa to Delhi 1 

Mr. G. S. Bajpai : I think the reasons for removing the Institute 
from Pusa to the vicinity of Delhi have been stated in the memorandum 
presl'nted to the Standing Finance Committee, a copy of which I laid 
in the Library in reply to a question asked by my Honourable friend, 
1\Ir. Gaya Prasad Singh, some time this Session. 

Sir Abdur Ba.him : Has this question been finally disposed of hy 
the Government of India , 

lIIr. G. S. Ba.jpai : I would invite the attention of my Honourable 
friend to what I said just now-" Government have decided, aft(ll" re-
considl'ration, to adhere to their proposal ". 

Sir Abdur Rahim: Does it mean that they have made up their mind 
'nally and decided the question Y 

Mr. G. 8. Bi.jpai: What it means is that, so far as they are con-
cerned, they adhere to their proposal. 

Sir Abdur ltabim : Who else is concerned in the matter, may I 
know ~ 

lIIl'. G. S. Bajpai : There were a series of questions asked sometime 
ago, I think, on the question as to whether the Assembly would have 
an opportunity of discussing this matter or not. 

Sir Abdur Rahim : I want to know whether it will serve any pur-
pose so far as the Government of Indm are concerned for this matter-
t-obe discusSed in the Assembly. 

Mr. G~ S. Bajpai: Why not' 
Sir Abdur :Ro.hIim: That is why I wanted to know if the Govern-

ment had finally decided the question. -
1Ir.~Q.. S. Bajpai : What I have said in my reply ~otb.e_qu'estitin is :-

" Government have decided, after reconsideration, to adhere to their -pt'oposnl. ~.-
The -propo}ml IS to transfer the Institute from:Pusa t., .e- ~~igl1-

bourhood of Delhi. That proposal is still before -theSta1i"d.Dag Fiha'tlt>e:-.. , -. 
~ -
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• 
Committee. The Standing Finance Committee has 'not prononnced upon 
it. What the attitude of Government will be after the Standing 
}I'inance Committee and the Legislature have pronounced upon the sub-
ject is a question upon which I cannot give any answer just now. 

Sir Abdur Rahim : Then there is room for reconsideration , 
Mr. G. S. Bajpai : There is certainly room for an expression of opinion 

by the Standing Finance Committee and the Legislature, and I do llOt 
'~hink I need tell my Honourable friend that views expressed by the 

. Committee and the Legislature always receive the most careful consi-
deration of the Government. 

Mr. S. C. Mitra: Will Government please explain, in view of the 
fact that that question is going to be discussed. in the Assembly vP-ry 
soon, why they reconsidered aDd decided to adhere to their old decision' 
Is it not an· affront to the Assembly , 

Mr. G. S. Bajpa.i : I did not say that they have. decided to adhere 
to their decision. The stage of decision is reaehed after the proposal 
which they have put before the Standing Finance Committ~e has been 
pronounced upon by the Standing Finance Committee. All that I said 
was that. after consideration of the passages in the newspapers, to which 
my Honourable friends have referred. and other criticisms, Government 
have. decided to adhere to their proposals. 

Mr. S. C. Mitra: Then. we take it that Government will recollbider 
their former proposal before comin~ to a final decision. Then. what is 
the meaning of saying they will adhere to their proposal , 

Mr. President (The Honourable Sir Shanmukham Chetty): Govern-
ment for the present stick to their proposal, but the decision on the. 
su bject may be reached after an expression of opinion by the Legisla-
ture on the subject. 

1Ir. S. O. lIIitra: What was the urgency in revising their decision 
and adhering to their proposal. knowing full well that the question 
would be raised in the Assembly in a day or two. 

Mr. G. S. Bajpai: My friend. Sir, it appears to me, has not apprer 
ciated the distinction between a proposal and a decision. I have Mid 
that we have decided to adhere to our proposal. (Laughter.) 

Sil" Abdur lla.him: May I know if the approval of the Secretary of 
State was sought by the Government of India to their decision or to 
their proposal and that, the Secretary of State has given his approval t 
It so, does not that se,ttle the matter once for all T 

Mr. G. S. Bajpai : Sir, if my friend will look at the telegram, of 
which a copy was placed on the table of this Honse Bome time ago, he 
will find that the word used in the telegram to the Secretary of State 
js " proposal ". . . 

Sir Abelar ~; Pr9posal by tbeSe<!retary 9f State or by the 
Government of India Y . 
. . Mr. G. s. Bajll&i:: Natpxally in. the. te~egralJl ~ the Sec.r~taD· of 
~ta~e t~e 'prop~al Will b¢ ,thepropOs'al of 'the'Gt>V'ernxn~t -01 India and 
#01' bf 'the 'Secretary ofS'fute.··· , .' . 
. ' ;;'1.:!63Lkri"':··· .,' ,- . ,~_... »! 
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,sp- Abdur Rahim. : And that after it is approved by the Secretary 
~pfStat~. it, will not be subject to any revision by the Assembly or by 
the 'GQvernment .of India which is a subordinate Government I 

Mr. G. S. Bajpai : It is not a question '.of asub.ordinate G.overnment. 
I think the constitutional position in regard t-o the rights of t,his House 
was fully gone int.o by the series of supplementary questions that wel'C 
asked. I think, .on the third day of this Assembly. ' 

Sir Abdur Rahim : Sir, there is a motion standing in my name with 
reference to this particular question. All that I am anxi.ous to know 
is whether it is W.orth while either t.o the House or myself t.o discuss the 
matte.r if the G.overnment have made up their minds already in the 
matter. That is all 'I want t.o know. 
, Mr. G. S. Bajpai: I have already stated, Sir, that the views .or 
intentions .of Go\'ernment are undoubtedly subject t.o rec.onsiderati.on 
in the light .of the verdict of this H.ouse if this matter is discussed. 

Mr. M. l't'Iaswood Ahmad: Will G.overnment be pleased to state 
whether G.overnment will pass the proP.ositi.on that the Pusa Instituta be 
transferred fr.om Pusa t.o Delhi ! 

Mr. G. S. Baj~ : I am afraid I could n.ot follow the questi.on. 
Mr. 14. Maswood Abmad : Will Government be pleased t.o ~i.ate 

whether, in taking votes .on this questi.on, they will take the help .of the 
.official votes as well T 

Mr. G. S. Bajpai: That is a question really for the Leader .of the 
H.ouse. 

UNSTARRED QUESTIONS AND ANSWERS. 

ALLOTMENT OF QUARTERS TO NON-MIGRATORY STAFF IN NEW DELHI. 

29. Seth, Liladhar Ohaudhury: (a) Is it a fact that it is the 
practice to all.ot Government quarters in Delhi .on the basis of the highest 
revenue to be derived 1 If so, why is it that preference is given to the 
migratory (moving) staff of the Government of India, over the non-
migratory staff? Is it not a fact that the latter n.ormally contrIi>ute 
Ii. , higher reYenue ? 

(b) Is it a fact that th.ose members .of the migrat.ory staff wh.o are 
~.ot pr.ovided with quarters in New Delhi during the winter season re-
ceive a s~parati.on all.owance Y Is it als.o a fact that the staff of certain 
offices (e.g., Army Headquarters), who d.o n.ot get quarters in New Delhi, 
are given quarters in Old Delhi and paid a c.onveyance all.owance t.o cover 
d.istanceT If 80, why is it that similar treatment is not acc.orded t.o the 
non-migratory staff., 

(c) Are G.oVernment prepared t.o take steps t.o ensure equal treatment 
t.o, the n.on-migratory staff in the matter .of anall.owan~, or, ,in the alter-
native. t.o provide quarters for the wh.ole season t.o those who are yearly 
t:esidents .of Delhi' If n.ot, why not , -

"The BODoui'~le Sir Pr&Dk lfoyce: (a) 'No. 'fh~ ineth6({ of 1 aU.o~ 
ilieilt is stated 'iii the rules, a copy .of which will. be found ,m, the. Libran-. 
Freference is not given t.o the migratory over· the 'tion~migfat017 s1i8ft 
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iIi the matter of allotments. The quarters available are distributed 
between the two classes on a pro rata basis. It is, of course, true that 
a tenant '~ho pays rent througllOut the year pays a larger sum than a 
tenant who is in occupation for the Delhi Season only. 

(b) and (c). Such of the migratory stati of the Secretariat and 
Attaehed Offices, as are entitled to free" family" accommodation in 
Simla or receive house-rent allowance in lieu, and who, for want of 

. accommodation, do. not take their families to Delhi, are paid an allowance 
in order to compensate them for the inconvenience and extra expendi-
ture involved in maintaining two establishments and for transporting 
their families to places other than Delhi. Those who draw this allow-
ance are not granted any family travelling allowance for the moves to 
and from Delhi. There is clearly no justification for granting a similar 
allowance to the non-migratory statio 

As regards the conveyance allowance, for which only the migratory 
staff are eligible, the Government's policy, as has been stated before in 
this House, is rigidly to oppose !he extension of this concession. The pro-
vision of additional Government quartt'.rs in New Delhi·will, as time .goes 
on, permit Government to do away with the allowance altogether. Gov-
ernment are. providing quarters sufficient, with those already existing, 
to accommodate approximately 87 per cent. of the clerical establish-
·ment. 

·EXAKINATION FOR RECRUITMENT OF LOWER DIVISION CLEltKS IN THE PUNJAB 
. POSTAL CIRCLE OFFICE. 

30. Seth Liladbar Chaudhury: (a) Will Government please state 
whether an examination for recruitment of lower division clerks was held 
by the Postmaster, Lahore, about two months ago Y 

(b) What was the number of candidates who were allowed to 
appear at this examination f 

(c) Was the son of the Head Clerk, Staff ' B ' Section, of the office 
of the Postmaster-General, Lahorf:, one of the candidates T 

(d) What was the merit of the candidate referred tc. in part (c) 
ahove in the result of the examination , 

(e) Was the examination cancelled f If so, wh~' T Was it not done 
on the suggestion of the Head Clerk referred to in part (c) above f 

The Honourable Sir Frank Noyce: The questions Nos. 30, 31, 32 and 
33 are dealt with together. 

Government have no information. The matter is one with which 
the Postmaster-General, Punjab and North-West Frontier Circle, to whom 
copies of the questions are being sent, is competent to deal. 

ExAMINATION FOR RECRUITMENT OF LoWER DIVISION CLERKS IN THE PUNJAB 
POSTAL CIRCLE OJ'F!lCE. 

f3l. Seth Liladhar Chaudhury: .(a) Was the Postmaster, Lahore, 
. directed to hold for the second time an ~ation for recruitment of 
lower division clerks, and. was .he .not giv.en clear instructions regardiag· 

tFor 8.lllIwer to thi. queation, lee 8JlIIwer to question No. 30 . 

• 
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:HTecularities, if any, eommitted by him, in the-first examination held for 
the ... e purpose Y . 

(b) 'What was the number of cariaidates allowed to appear a.t the 
second examination T 

(c) Why ~as a lesser numbt'.r of candidates allowed t~ appear at the 
,Second e~amination than at the first , 

(d) Is it a faet that tbeson of the Head Clerk,Staff 'B ' Section, of 
·the . 'office of the Postmaster-General, Lahore, could not appear at this 
emmination due to illness , 

(e) Was this second examination cancelled at the suggestion of the 
Head Clt'rk, referred to in part (d) .above Y If so, why Y 

E,x.uuNATlON FOR RECRUITMENT OF LOWER DIVISION CLERKS IN THE PuNJAB 
POSTAL CIRCLE OFFICE. 

t32. Seth Liir,dhar Ohaudhury: (a) Has an aam.i.ution BOW been 
'licl.d on the 6th. J1Jly, 1934, in the Circle Office, Lahore, for recruitment of 
l~wer division clerks ? 

(b) What was the number of notices issued to candidates for this third 
examination and of candidates who actually turned up T 

. (c) Is it a fact that the notices to the candidates for this ex&DliD.a-
tion were issued from the Circle Office under registered covers only on 
the 3rd July, 1934! 

(d) What were thil reaSons for this short notiee of one or at the 
most two days , Was it not due to the suggestion of the Head Clerk, 
Staff ' B ' Section of the oftke of the Postmaster General, Lahore' if so, 
whr'l 

(e) Is it a fact that applications from ~erta.in officials in :the 
Circle Office, requesting their sons being permitted for this examina-
tion, were either not entertained or refused ? 

(f) Will Government please state whether successive cancellation and 
holding of the examination in the Circle Office over the head of the Post-
master, Lahore, in higher grade than the Assistant Postmasters-Geucral 
who held the examination, has ever been done before T If not, what 
were the special circumstances for ignoring the PostmaSter, Lahore, and 
:for holding the examination in the Circle Office· for fillfug up vacaneies in 
thc Lahore General Post Office T . 

(g) Is it a fact that. the said Head Clerk unnecessarily entered the 
'eXlimination room··& number of times on one plea. or the other and had 
ultimately to be warned by one of the Examiners (Assistant Postmaster-
General) to quit the examination hall till the examination was finished , 

(k) Is it a fact that according to' the standing orders of the Director 
General, Posts and Telegraphs, an official personally interested and con-
~eI:Iled in a, case. in any way, is prohibit~(} from 4~ wIth. that ckse 1 
,(i) If. t~ reply to part (k) . above 1?e in the a.ffi;hriative,w:hy did the 
'aWl Head ·Clerk deal with this case of examinations'T' . 

. ' tFor_swer to'this q1le8tien, lee answer to question 'No: 30. 



UNSTARRED QUlI8'I!ION8. AND ANSWERS. luJU. 
EuHDiATlON FOB RIlcBUl'l'lIENT 011' Ci.BBK.8 IN· 11Q: RAILWAY MAn. SERVICE, 

" L" DIVISION. 

t33. Seth I.UMbar Chaudlw'y: (a) W~s ~ son of the Head Clerk, 
Staff ' B ' Section of the office of the Postmaster-General,. Lahore, specially 
permitted to sit at the recruitment examination recently held by the 
Superintendent, Railway Mail Service, 'L' Division, in preference to 
the clams of the candidates on the waiting list of the Railway Mail Service 
of that Division, and is it a fact that he failed there ? 

.. : (b)),8 it a [(lct that the undue f~vouri*m rf;lferred .to in part (a) 
,J;>ove . was b~ought to the notice of Government through a11 article in the 
Daily Herald, dated the 19th Juiie. 1934, and if so, what action was tnken, 
in the matter T 

(c) Has this examination held by the Superintendent, Railway Mail 
Servj~, ' L ' l}jyision, ft180 been cancelled ? 

(d) Is another son of the said Head Clerk already employed in the 
office o£the Postmaster-General, Punjab and North-West Frontier Circle 1 

( e ) If the reply to part ( c) above be in tile affirmative, why a.re 
favours being extended to the SODS of the said Head Olerk,whe.n 
sons of many deceased employees in dire circumstances and desernng of 
sympathy, areerying for appointments sinee a long time f 

(f) Is it a fact that the rights of a number of candIdates who passed 
sufficiently high to secure appointments in the two examinations held by 
the Postmaster, ·Lahore,.and 'one ~'y .·tbtl .6tlperQa1e~nt; RailwlYMail 
Service, IL,' Division, have baen ,"nj\lstly usurped y. If so, how do Goy, 
emment propose to remedy this ? . 

(g) If the replies to the preceding parts indicate an irregular and 
unpreC84lented procedure andfavoul'itism,. what aetiqn have Go'V~fi 
taken, or in~~nd to t~ke. &g~t, ~e ojijcials r~pons.ilile for it ~ 

STOPPAGE 01' THE INCREMENT OF· A TE~GBAl'BJST. IN TuFUNJ:&B POSTAL 
CtFCLE. 

34. Seth LiIadbAr. ChalldhurY : W~th referencE). to starl'ed question 
No. 234 put by Bhai Parma :Nand on the 24t1'\ 1rebr:.UI~,ry, 1!r..~4, and the 
reply given by the Honourable Sir Frank Noyce, regarding the stoppage 
of the increment of a Telegraphist in the Punjab Postal Circle, will 
Governnientplease state what action, if any, lias been taken by the 
IJocal .authority 4l~n<lerned" " . 

Tbellonourable, Sir, Fra.nk·Koyoe : G-overnment have no informa-
tion anq do not.pr9pose to<obtain it ,JI,S the matter is, one which it is 
within the competence of the Head of the eircl,e concerned to dispose of 
fi:r;lal~. 

DISPOSAL 01' Till!: STAFF CASES 61' THE Pum.u POSTAL, CuwLE OFFICE ~ 
OF THE DEAD LETTER OFP'ICE, LABOBE. 

35.' Seth Liladhar dhauclhuly: (n) Will Government please state 
wheth,er it is a fact that. acco~ing to the Standing' Orders of the 
Director-General, Posts an'd'Telegraphs, in: 'Po~s a:ndTelegraphs Circles 

: . .:' ': . '. " ~. ; . . . ' 1;"' . . r' . ~. . ~ . ~ ." "" 

tFor answer totliilPqu8SflGll;BHalli.wer to queition NCI:80. 

• 
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where there are two Deputy PostJ;naStera-General, the staff eases .hould' 
be dealt with by one Deputy Postmaster-.General and Establishment cases 
by the other, and that the Establishment cases in the Pl}n~ab aQ.d North-
West Frontier Circle are' assigned to the Se!lii)rDeputy Postmaster-General 
and Staff cases to the junior" , ',' 

(b) If the reply to part (a)· above be in the affirmative, will Govern· 
ment please also state why the Staff Cases of the Punjab Circle Office 
and of the Dead Letter Office, Lahore, are assigned to the Senior Deputy 
Postmaster-General, when hc is ill ('hargf' of Establishment cases Y 

The Honourable Sir 'Frank Noyce: (a) There is no standing order 
of the Director-General, Posts and Telegraphs, such as that mentioned 
by the Honourable Member. ' 

(b) Does not arise. 
PREPONDERANCE OF MUSLIMS IN' CERTAIN CADRES IN THE DERAJAT POSTAL 

DIVISION. 

36. Seth Lnadhar Chaudhury: With reference to the replies to' 
unstarred questionsN08. 85 and 87, put by Bhai Parmanand.on th1l 24th 
Febrnary, 1934, will Government please &tate what steps they have taken, 
or propose to take; to remove the preponderance of Muslims in t4e.cadre 
of staff in the Telegraph Engineering Department and'amongst, 'Br~ 
PORtmasters, Mail Overseers, Postmen, and Inferior Servants i~ the 
Derajat Division ! ~ .. 

The Honourable Sir Prank .oyce : Government have nottBken, nor 
do they propose to take, any special action except to ensure- that their 
orders regarding communal recruitment, 8S in force from time to time, 
are carefully observed. 
TOURS OF THE POSTMASTER GENERAL AND THE SENIOR DEpUTY POSTMASTER 

GENERAL, PUNJAB AND NORTH-WEST FRoNTIER CmcLE. 

37. Seth Liladhar Ohaudhury: Will Government please stal:,e : 
(a) if the Postmaster-General, Punjab and North·West Fl'ontier 

Circle, is working at Simla for the last one month ; 
(b) wbether the Senior Deputy Postmaster-General, Punjab and 

North-West Frontier Circle, had also officially visited Simla 
in July 1934 ; 

(c) wbether there are standing orders that when a'~eriior officer is 
already at a station, no junior .officer is to pay an official 
visit to that station except in exceptional circumstanc&I ; 

(d) the object of the visit of the senior Deputy Postmaster-General 
to Simla and the expense involved on aecount of his travel-
ling allowance ; 

(e) whether the Senior Deputy Postmaster-General also visited 
Abhottabad lately when the Postmaster-General was ruAO on 
tour in that place ; 

(I) the object of the visit of the SeniQr Deputy ·~ostmaster-General 
.' to .AQbottabad ; .and '. , .' 

(g) . whether the official d~tY perio~edby the Senior llepuf6 
Postmaster-General at Simla and Abbottabad could not be 
performed by the Postmaster-General t '.'" 
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The Bonoutable~8ir Prank Noyce: Information has been called for 
-and a reply' will be laid on the table in due course. 

GAZETTlllD OFFICERS DUE TO RETIRE IN THE GOVERNMENT OF INDIA 
OFFICES. 

38. Xh&n Bahadur Haji Wajihuddin: (a) Will Government be 
pleased to state how many gazetted officers, Indi8.I1B and European!!, in 
the (j·overnment of India Secretariat and its attached and subordinate 
offices are due to retire during the next eight or nine months T 

(b) Is it a fact that some of them are to be re-einployed on special 
duty:1 .. 

(c) If the answer to part (b)· above be in the affirmative, will Gov-
ernment please state their names and also give reasons for their re-tlupioyment T· . .. . . .. ....... . 

The Honourable Sir Henry Oraik : The information is being collect-
ed and will be furnished to the House in due course. 

PAPERS OF WHICH AN INCOME-TAX AsSESSEE IS NOT ENTITLED TO HAVE 
A COPY. 

3ft. Mr. Sitakanta Mahapatra : Will Government please lay on the 
table of this House a list of the papers in an assessment file of which the 
assessee is not entitled to have a copy 7 

The Honourable Sir .James Grigg : I would refer· the Honourable 
Member to the answer given in reply to his question No. 317, on the 
31st July, 1934. 

INCREASE IN THE IlIlPORT DUTY ON PROJECTORS, AMPLIFIERS AND 
LoUD SPEAKERS, ETC. 

40. Mr. B. V. Jadhav : Will Government be pleased to place on 
the table a copy of the order increasing the import duty on projectors, 
amplifiers, loud-speakers, etc., when imported as one unit for use in 
cinema theatres for the reproduction of sound films from 10 to 20 pel' cent. 
on British machinery and from 10 to 30 per cent. on non-British machi-
nery 7 

The Honourable Sir James Grigg : No sucll order has been issued by 
the Government of India. Enquiries are, however, being made from 
Collectors of Customs and the result will be laid on the table in due 
course. 

REVENUE AND EXPENDITURE OF INDIA. 

41. Sir Harl Singh Gour: (a) Will Government be pleased to 
statE.' in a tabular form Revenu.e and Expenditure, year by year, from 
1921 to the latest year, the figures for which are available, sho'\\-ing the 
8.dditionaJ new taxation levied in each year f 

(b) Will Government be pleased to lay on the table a similar state-
ment relating to the provinces.f 

The Honourable Sir Jam.es Grigg: (a) A· statem-ent is attached. 
The figures in the last column .of the statement represent the yield 
estimated at the time of the imp.esjtion of the ta:x:ation. It is not pos-
sible to calculate the actual yield': .. 

• 
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. (b) Figure$. ofprovin.c~l r.evctn~~, ~: ''l~~~~ ar~ ~yen in 
Accounts Nos. 8 and 9 of the Finance Btooltevenue ACj}ountS of the 
Government of India, copies' of which are· available in the Libra.ry. 
Infol'JDlttion r~diilg the yit'ld from additional· taxation levied by the 
provinces is not available. 

, '.. . 
Statement Bhowiftg Be1;IMue and Exp~~U~e ql the ~e.,jtral' Government li-9m 19iJl-:e:e 

and the E,ti'IIIfJtea Yield from nefi' or, increaBed Taala.tion fmp()8/1il during (laoh '1Ieill'. 

(In IaIDhs cd, rupees.) . 
EBtim~ yield of ~e'w o~ increased 

Yeoar. Revenue. Expenditure. taxation imposed during 
the year; 

1921-22 '. 1,15,21 1:42;86 12 .. 13 "-

1921-23 .. 1;21,41 , l.aa,4B " . ' 12,8. 
; 

1923·24 " 1,33,17 1,30,78 4,28 

1924·25 1,38~ 1,3:a,30 -4,50 

lQ26..26 ... 1,33,33 1,.30,02 .., 
{-~1 i~ 1925,!6. 

''l~'' 

, -t;7trin a ftdlyear. 

1926-27 .. 1,31,70 1,31,70(a) .0 •• 

{-'-42 in 1927·28. 
1927·28 .. 1,27,26(b) 1~.7,26, 

. -82 in a full year. 

1928-29 .. 1.28,98(c) 1,29,30 

1929·30 .. l,32,iJ9 1,32,42 83' 

1930·31 '" 1.240,60 1,36,18 4,96 

1931-32 " 1,21,64 1,33,39 Original Finance 
' . JJ;U ,.,:,1~7 

. , 

SuP:li~mto.ry .. FiflfJ1lCe Bill .. 7;55 for 8 JIlODths:m 
1931·32. 

1,5,01 in one full year. 

~932-33 .. 1,26,40 1,24,85 >. , ... 
1933·34 1,19,31 l,19,al(d) .... 
(Rey~). -

1934·35 1,19,71 I,19.61(e) 2,83 
(Budgetj; 

- • ..' u 'I I . ;£~ 



MESSAGE FROM H. E. THE GOVERNOR GENERAL. 

lIIr. President (The Honourable Sir Shanmukham Clwtty) : I have 
12 NOON. got to deliver a :Message to the House: 

(The Mes~age was r~ceived by the ~mbly standing.) 
" Gl'atitlJlleJl of the Aisembly, 

You Ii rc naturally anxious to be informed of the course which will ]lfJ adopte(l 
witba view to the eoJIBtitution of a new Al8embly. There appears to he :t general 
~pres~ion, that, it will rest ~th .Lord ~illingdon to diss~lv~ the ~8ti~g A8IIemoly 
as a preliminary to the cOll8tituhon of Its suecesaor. ThiS ImpresSion IS erroneolls. 
'r11e powey of extension conferred by clause (b) of. the proviso to.8ub-se.!tioll (1) of 
IM!lltion 63D of the Government of India Act havmg been exercised, the power of 
diIJl!Ollltiou, conferred ,by clause (a) of that promo, is not available for the dissolu-
tion of the Assembly in. the period intervening between the expiration of its normal 
life and thu date to which it has oeen extended. Consequently, the present Assembly 
will remain in existence until the 31st December, 1934, .but witl1 a view to the cOIUIti-
tutioJl of thl' new Assembly in time to admit of tlle commencement of it~ first Session 
in Ja;JlllHrr J"~t, re&Grt will be had to 'the power conferred by the proTiso to sub-rule 
(2) of rule 27 of the Legialati:ve ABBeIIibly Electoral Rules 'which enables the Governol' 
General to issue notificatioll8 calling upon eOll8tituencies to elect Members at allY 
time not being more than three months p~ior to the date OD whieh the durutiou of 
the LegiRlative Assembly would e'l[pire in the ordin:.ry course of events. In the exerdJie 
of this power, the 'Governor GeneFal will issue the ncit'iflcations in question ill resl'c~t 
of the constituencies of each Provinl'e on Ruch daj.e earl v in October as will aecord 
with the electoral programme contemplated ,PI the Province aJ,Ldpolls "!I'ill bo take!} Of) 
dates varying slightly' from Pro,,:nce to Province within the first half of November_" 

TH}<~ BENGAL CRIMINAL LAW AMENDMj.JNT SUPPLEMEN'rARY 
(EXTENDING) BILL. 

Mr. President (The Honourable Sir Shanmukham Chetty·) : The 
HOllse will now reS',lme i!onsideration of the.niH toel(ten.d tbe.operatioJl of 
the Bengal Criminal Law Amendment (Sl lpplement8.l.'Y) Act, 1932. 

Rao Bahadnr B. L. Patil (Bombay Southern DivisiQn : Non-Muham-
Dlitdan Rural) : Sir, I beg to move: . 

• , That ufter dause 2 of the Bill, the followi!\g ~w clauRe be added: 
, ;:. i->ediou 4· of the Bel1gal Crimi1o:al Law Auwndmeut (Supplemtllltarr) Aet, 

1932, shall be omitted '." 

8i1', the procedure laid down in the local Act for the arrest and de-
tention of persons is not only summary hnt most unsatisfactory. Thcre 
&re two sections in the local Act under which arrest and detentioq can be 
madc. Under section 2, sub-section (1). the Loeal GoV'ernment call arrest 
and detain a person if in their opinion s'llch an act is essential for the pur-
poses and rea.'IOns stated in that section. In the second ,place, section 4 
of that Act also ernpowers' any officer of that Local Government, pr()\'ided 
that offieeris specially empowered in this respect, to imi.ke- snch arrest. 

\ Sir, the proVision .. of section 4 of that local Act require l!(jhttiny. It,is not 
stated to what grade of offieers that power. 'Wo'J.ld be 'delegated by the 
Local Goycmment. 'l'hen, Sir, it is' well-known that in these matter'; it is 
the police offieers who are empowt'redto make arrests, and such' police 
officers may be even petty and small .. Apart from corrupt andmalieiomi 
motives, there _ may· be overzeal, on ,the part of such offieers in making 
ltl'ritstii. If by chance $Uch ,as· ofticor first makes an arrest, tlien it is but 
Bat1ll'alfor hilJi to.<lbere.to ·his:v.iellV ,a.nd ;oplsrion arid try' to eoll6(~t more 

v' '" ~. 05~ -.. i '-, ~ ~" ~) ".~: - ) 

• 
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[Eao Bahadur B. L. Patil.] 
evidence against the person. All the safeguards laid down in tlie sec­
tion, in my opinion, will not be sufficient to protect the unfortunate vic­
tims. We must remember that these persons are arrested and detained 
mei’cly on suspicion and not anything like judicial evidence. Let me 
advert to the procedure that the Local Grovernment follows in verifyiug the 
reports of such officers. The 'other day the Honourable the Home Mem­
ber, who honourably filled the post of Home Member in the Punjab, said 
in this Assembly that he was. always very careful in verifying these re­
ports and he got them confirmed and that he was fully satisfied. But may 
I ask him whether it is possible for him, or for the matter of that, for any 
Home Member in any Province, or for the matter of that, any District 
Magistrate to personally verify and come to a right conclusion and lay 
his hands upon his breast and jgay that the facts stated in the report 
were correct ? In my humble opinion, it is impossible. These officers will 
have tO' follow the report in many cases blindfold. This is one of the 
reasons why I submit that the power of the High Court to direct the pro­
duction of persons detained should be retained and should not be taken 
away. :

Then, Sir, Government have assigned two reasons for taking away 
this power from the High Court. The first is that, under the cir- 
cumstinices obtaining in Bengal,, they want to substitute executive discre­
tion for that of the judicial. The second reason is that in the nature of 
things The evidence in such cases cannot be disclosed. May I ask whether 
the executive enquiry that is provided in the local Act is in any sense 
sufficient or judicial? The enquiry may be made by the ex'ecu- 
tive, but I submit that it must be judicially done. Are there sufficient 
provisions in the local Act to assure that ? If you ji^st turn to section 9 
of the local Act, you will find that some sort of, I should say, summary 
scrutiny is provided. Under that section, the facts collected, and the cir- 
cnmstaiices noted against the persons will be placed before two officers 
of the grade of Sessions Judge or Additional Sessions Judge, and also the 
ansvvcrs given to the allegations made against them by the Government 
on those facts and circumstances. Then, the officers will have to Consider 
these materials and submit their report. Here there are two points to be 
considered. Is the person concerned given any opportunity to meet those 
allegations in person ? The only opportunity he gets is to submit his 
written answ êrs to the allegations made. With regard to the report sub­
mitted by the officers, nobody would know what it would be, and then 
the Local Government is not bound to follow it. The Government may 
or may not accept it. This is most unfair. In my opinion, if Govern­
ment want to safeguard the liberties of these persons, they must at least- 
agiee to accept the opinion of the officers whom they have themselves 
appointed. I need not mention that the Avhole of this procedure is confi­
dential. This is my second reason why the power of directing the produc­
tion of these persons should not be taken away. .

Let me now come to the provisions of section 491 of the Criminal 
Procedure Code. Section 491 simply provides that the High Court has 
power to direct that any person illegally or improperly detained should  ̂
be produced before it. What is the scope of this section ? It merely 
trives power to the High Court to see whether the arrest and detention are 
made under law and whether the person is properly imprisoned. What 
does it mean ? The High Court has no other power except to see that
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the !.ii‘ovisions of the particular law are complied with. That is the only 
power ; but the other day the Honourable the Law Member assured this 
House that the IJigli Court has power to go into the record and see wlie- 
Tiier the provisions of the law atfe complied with or not in spite of the re­
tention of this barring clause. Therefore I submit that section 4 of 
the Act of 1932 is either superfluous or mischievous. It is superfluous for 
tiie reason that the power under section 491 is there whether such a bar- 
riiia' clause is there or not. It is mischievous for the reason thac if the 
Iliffh Court had alreadj^ such a power, why should a barring clause like 
this should be inserted in the Bill ? For these reasons I submit that the 
Government should not sit adamant, but agree to adopt this ameudraeui. 
A  number of Honourable Members have raised this question on this .“ide 
ox the Plouse and Government have replied on all those occasion.j and 
stuck to their view. But we on this side of the House are not at all 
convinced by the reasons given by the Government, and, especially in view 
of the fact that the provisions of the local Act as well as the provisions 
of Act V III of 1932 are now made permanent, I submit that it is jnost 
unfair that the power of the High Court to issue a writ of Habeas Corpus 
should be taken away. May I also submit that, in this country, not only 
the educated classes, but even the masses have implicit faith in the foun­
tain head of justice as lying in the High Court. Therefore, I move.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend­
ment moved :

“  That after clause 2 of the Bill, the following new clause be added ;
‘ 3. Section 4 of the Bengal Criminal Law Amendment (Supplementarj') Act, 1932, 

shall be omitted ”

, The Honourable Sir Nripendra Sircar (Law Member) : Sir. I do not
desire to take up the time of the House— not that there are too many 
here—by repeating the arguments I have advanced before. I have heard 
my' Honourable friend, Mr. Patil, say that he has not been convinced. If 
he has not been convinced, I dare say, my paraphrasing the same argu­
ments in a different language Avill not convince him. I do not want to 
detain the House by repeating arguments which I have already advanced 
on a previous occasion when I went into the matter at some length. I 
shall only point out, with great respect, the amount of confusion in the 
mind of niy Honourable friend, Mr. Patil, in the contentions which he has 
put forward before this House today, for instance the argument based 
on th(' overzeal of the lower police officials. What has that got to do 
with tlie matter ? If the police has gone wrong and if the Government 
have come to a wrong opinion, it is possible by reason of the Bengal Act, 
because the suspect has no chance of having recourse to a Court of law, 
but we are not concerned with that. This House is not doing something. 
by which the overzeal of the police officer is being confirmed. That is 
done by the local executive and that is done by virtue of an Act which 
has been passed by the Bengal Legislature. I do not desire to take up 
the time of the H ousq  further. I took more time on the last occasion 
than I wanted to. I oppose the amendment.

Mr. President (The Honourable Sir Shanmukham Chetty) ; The 
question is :

‘  ‘  That after clause 2 o f the Bill, the following new clause be added :
. ‘ 3. Section 4 of the Bengal Criminal Law Amendment (Supplementary) Act, 1932,

shall be omitted
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The motion was negatived . 
. Chmse 1 was added to the Bill. 
l'be Title and the Preamble 1Vete added to the Bill. 
The Honourable Sir Heilry Oraik (Home Member) : Sir, I move: 
" That the Bill be p&886d." 
1 do not desire at this stage and after the very lengthy -debates that 

have taken place to make a speech on this motion. I was not, of course, 
in this House during those debates, but I have 'Spent many hours reading, 
I think I may say, conseientiously, lavery word that has been uttered in 
this House during the three days debate on this Bill, and with the best 
will ill the 'World I cannot find anything new whatever to say about the 
Bill. 'rherefore, I content myself with making the motion. Sir, I beg 
to mOve. 

Mr. President (The Hono~rable Sir Shanmukham Chetty) : Motion 
moved: ,., 

•• That. the Bill be paued." 

Dr. Ziauddin Ahmad (United Provinces Southern Divisions : Muham-
madan Rural) : From this side of the House, we assured the Government 
that none of us isa terrorist or favours terrorism.. We said repeatedly 
that we would like to strengthen the hands of thle Government to eradi-
cate terrorism altogether from the country, but the difference betweeft the 
Government and the Opposition is that we are willing to have the Bill as 
a temporary measure in order to remove this terrorism, but· we do uot 
want it to remain permanently in the Statute-book of the country. We 
know that the Indian Criminal Law Act is supposed to be one of the best 
Acts in the world, and I was told that several countries had tried to 
adopt 1his as a specimen. I think it is a stigma, both on the Government 
arId the people of this country, to have this as a permanent measure. It 
is it stigma on the people, because you aSSUme that terrorism is going t() 
be a permanent feature in the country. We earnestly believe that this is 
a paSRing phase, and it will disappear if' proper actions are taken. It is 
a stiwna on the Government, because it 'Will be said that, after 175 years 
of their rule, they could not establish a peaceful Government in the country 
and they have to resort to a permanent Statute of the kind now before 
us. We on this side believe that to have this as a permanent measure is 
a stigma cn the people as well as on the Government. If right action had 
been taken 18 years ago, this situation would not have arisen. Goyern-
ment failed in their duty at the right time. Certain Commissions and 
Committees recommended proper action, but the Government allowed the 
thing to pass 'Ilwa,y. I still belileve that if right action is taken, this thing 
"Will be eradicated in time and this Bill would not be necessary. We on 
tbjs side of the House are willing to allow the Governmept to bave this 
IlK'RSUre for a temporary period so long as it is necessary, but not to ha~ 
a permanent measure. . 

, ,It was hintpd at hy ;rom!) spf;akt'rs,llnd I emphasize t4eiact, ,th~ bad 
the Government adopted a right policy in' education when theCalQutta 
University Commission reported, then the whole position would have b~ 
cleared up. Had proper acti()nbeen 'taken to l'evise the e:ducational' sys-
tt>m ()f Bengal, it ~d ha~DRlde·an·_ormoU8 differen~ in tbe 'c-ondi-
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• tion of Bengal and in the revolutionary movement. They have got a sys-
tem of high schools which a number of educationis1:e condemn. They have 
very low type of teachers. The teachers practica.lly teach nothing in 
order that they maybe employed as tutors to the richer boys. The whole 
sj'stem. of: aided sehools' and recognised scho9ls requires a great ,iJDprClve-
mpht and it was suggested that if the schools are made State .schools hnd 
better provision is made for the teaching, then the • will flo some 
constructive work .and they will not turn to revolutionary occupations. I 
am myself an old alumnu., of the Calcutta University. I took my l\I.A. 
degree from the Calcutta University, and it was an honour to he 8. gra-
duate of the Calcutta University in those days. The standard of education 
at that time was high. The people who took the degree sell.ttered allover 
India ltnd were prominent in every walk of life. They.practically cap-
tured the whole of the Government of India Secretariat. They would 
have Jeept up their educational supremacy even to this day but for the 
lowering of the standard for which the Government of India are chiefly 
responsible, and I say that this terrorism has arisen because of the wrong 
policy of the <ffivernment of India in educational matters. 

Lieut.-Oolonel 8ir Henry Gidney (Nominated Non-Official) : Why 
not .change the Senate of the University' 

Dr. Ziauddin Ahmad : That is a very small issue compared with 
tbe bigger problem which I have now laid before the House. I want to 
change the whole educational system of Bengal, particularly the secondary 
education ; a change in the personnel of the Senate will not change the 
edllcational system of the country. It may be hardly relevant on this 
Bill to give a whole discourse on the educational policy of Bengal, but I 
must emphasize this fact that this whole cult of terrorism, whatever it 
may be called, is the result of a wrong training and wrong policy pursued 
in the matter of the education which the boys have been receiving in 
&ehools and colleges now. Of course, a thing of this kind is nearly an 
impossibility in any other Province. In all other Provinces they have 
got a better supervision, and a bet.ter system and standard of schools and 
~oneges. Sir, sometime ago, I emphasized that the Government have in 
every important country taken the responsibility as regards secondary 
education. ;Why should we not a~t similarly so far as Bengal is con-
cerned? Let the Government directly take the responsibility of second-
ary education and of providing the people of Bengal with opportunities 
for good and sound education ; so that they may turn out good college 
students, and the people of Bengal may again regain the position which 
they have now lost on account of pursuing a wrong and unsound and 
inefficient educational policy of recent years. 

Then, Sir, coupled with the question of education, there is also the 
economic problem. Now, the economic problem is no doubt keen in every 
Province, but it is much keener in Bengal than it is in the other Provinces 
on account of the large number of persons who have already qualified 
tbemselves from the universities there and who find no future for theJn-
selves. Now, Sir, if you make only these changes, that is, pl'ovide some 
kind of healthy occupation to the persons who come olit of these univer· 
slties, give them the right kind of education aild a good standard, so that 
tlitly may not fa.ll a prey to mi~hief-makers and dangerous propaganda, 
then, I am sure, such people will have absolutely no tilne to think ofmis-:-. 
cili~~ous purs~ta. To give an ~t. ~llustrl!tfon, those, familiar with· the 
agI'Ieult11ral hfe of the country, Will prQ~~blY ren).etnber that all sorts of 



1060 .. 

[Dr. Ziauddin Ahmad.] 
troubles crop up in the country when th~ cultivators have got nothing to 
do, but as soon as the harvest or cultivation time comes round, the 
moment the tenants and other agriculturists have some kind . of occupa-
tion,. there 'are no troubles in the rural area. It is only when there is 
nothlDg to do that these unhappy troubles arise. Idleness is the mother 
of mischief. Similarly, if the right policy of eduMtion is steadily 
pursued, if we keep the time of the boys well O'Ccupied in healthy pursuits 
and if, after these bOYR 'leave their schools and colleges, we provide some 
healthy occupation· for them and have a proper supervision over them, 
then the whole troubles which now exist will probably disappear. There-
fore, Sir,I take this opportunity to beseeeh the Government that these 
Terrorists should not be taken to be a permanent feature of the country. 
You may have certain powers, no do;ubt you have them, of removing them 
for the time being, but if you want to have a permanent cure and wish to 
est.ablish a peaceful Government and not a military Government, then, in 
that case, it is up to YOll to find out the right solution : and the right 
solution is-change ·your whole educational policy, and provide some kind 
~f living or means of living to all th()6e perso~ .. who -turn. out from these 
schools and colleges. If YOll fail in that, and if you simply hllverecourse 
to your present methods, then I am afraid this thing will never disappear. 
You may for the time being divert detenus from one place to another, it 
may appear to have subsided, but it will not disappear unless you take the 
right action. 'l'ime after time I urged, when I was on the Calcutta Univer-
slty Commission, that that was the right course to follow, but unfortu-
nately the Government of India were too timid to take the right course 
of i!ction, and they did not want to spend money without which nothing 
"an be achieved. Unless you have both, it is impossible to realise your 
object. Therefore, I say that this measure that we are now passing is 
really a stigma to the people of India arid to the Government of Ind:a; 
and we should like to repeat from this side of the House that this is not 
r':!&lly the permanent cure of the problem which is no-v; heforp us. Do 
:b.ave no doubt a temporary measure till you so]ye it, but at the .same time 
do think out some methods by means of whieh this sort of thing' eRn be 
pe.rmanently and effectively cured. With these words, Sir, I re<;ump my 
B~at. 

Mr. S. C. Sen (Bengal National Chamber of Commerce: Indiar! 
Commerce) : Sir, I oppose this motion entirely. I do not think that 
there is any utility in the meaBure or that the grounds advanced are at 
all sufficient for extending the operation of this measure or for making 
it a perpetual measure, and I do not think that the Government of Benga] 
really now requires any power to send these detenus out of the Province 
of Bengal. Sir, in 1932, when this Act was passed (Act VIII of 1932, 
I believe), there were certain reasons for the Government of Bf'ngal 
C(lming up before this House, the first reason being that there was not 
sufficient accommodation in the jai~. of Bengal at that time. That was 
the time when the .Civil Disobedience Movement was in its full swing, and 
the whole ~sources of the Provincial Government, so far as regards 
aceommodation in j,.lls, were taken up by thMe Civil Disobedience pri-
soners. In this connection, I may read a passage froin the Bengal 
Admimstration Report for 1932-33 issued by the Government of BengaL' 
It saya at page 22 : 

"'The 11.,..,.,. Wlu of eivil c1i8obecUeD.ae .priaODel'll during the flm. lis: month!! 01 
1932 placed a great strain upon the resoureeaof the lail Department..... The Hijli 
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Additional Special Jail, the Dum Dum Speeial Jail, and the Dum Dum .A.dditional 
Special Jail remained in commission throughout the year, and when these were found 
insuftident in accommodation, a second additional special jail was opened at DulU Dwn. 
The old Bub-jail buildings at Hijli were treated at first as part of the additional 
special jail for the reception of female civil disobedienee prisoners, but the latter 
were sl~bsequently removed to a female jail that was opened at Berhampore, and the 
HijJi sub-jail buildings were then utilized for female detenuB." 

Sir, all these sub-jails which were opened in 1932 are presumably 
now lying vacant. The Civil Di!;obedience prisoners amounted in 1932 
to about fourteen thousand. They are now no longer being housed by 
the Government of Bengal, and, I ask, what is being done with all that 
accommodation 1 Is it all lying vacant, or is it being utilized for teaching 
the boys of Bengal how to behave themselves properly Y I take it, that 
is not done ; they are lying vac811t, and I do not see why, for the reason 
of accommodation the Government of Bengal should have come before 
this House in order to secure special provision. That is the first point. 
The. second point made out by Sir Harry Haig was that these detenus 
were very d811gerous and that they were in communication with outside 
pel'&ODB. That was his charge ; and, to prevent that being done, these 
persons were sent to Deoli. The Government of Bengal, however, in the 
llE:ngal Coupcil did not say as much. On the 19th March, 1934, the 
Honourable Mr. Reid, the Home Member of the Government of Bengal, 
sliiel this (I am reading from the Bengal Council Proceedings, page 304 
of Vol. XLIII-No.5) : 

•• Mr. N. K Basu dwelt on the question of Deoli. I think the Houllt! is well 
aware of till' reasoll ,why the Deoli Camp was started in 1932. There was a great 
congestion in Bengal and we could not accommodate further detenus here, Hnd that is 
one reason why it was started. The second reason was this: that these men which 
we bave in the Detention Camp are all men who are deep in the terrorist movemeut_ 
To rCntul-C them outside the province does make a djjferenee ·both to conditions here lIud 
:t)SO to their own mentality_" 

There is no suggestion here that they were guilty of communicating 
with people outside or of hatching conspiracies inside the detention camp 
and making it available for people outside. No ~uch charge has been made, 
and I believe Sir Harry Haig, when he said this, was making a mistake or 
rather misunderstanding what was. said about the terrorist priSIOners in 
Bengal and not the detenus, for I .and this passage in the report of, the 
Administration of Bengal. They say : , 

" The increase in the number of terrorist convicts was also markell, and theso 
prisoncl's werc exeeedingly troublesome and proved a source of great anxiety to Jail 
Superintendents. They consistently attempt to undermine discipline and to hold un-
authorized ~ommunieations with outside sympathi8ers, and they frequently thr ... atened 
the jail staff with violence_ Three terrorist prisoners aetually succeeded in escaping 
from Midnapore Central JaiL One was recaptured during the year, and the other 
two in 1!133_ It was to free the jails of the province from the dillturbing presence 
of tlIp,se undesirables that deportation to the Andamans was decided upon by the 
Governme-nt of India, and during the year 58 sueh terrorist conviet.s were despatl'.hed 
from Beugal to Port Blair_" 

I say, therefore, that there ,is no justification for" Sir Harry Hai~ to 
make the assertion that these detenus were communicating with out'liders. 
If that portion of the argument goes out, then what remains of the argu-
ment for extending the operation of this Act' I do not find any_ So 
far as the question of congestion is concerned, I do not find any argument. 
So . far as the communication with outsiders is concel'Bed and· which the 
Government wanted ·to prevent, it was never in existence so far a~ this 
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class of detenus are concerned. Under these circumstances, I oppose this 
Bill. 

Then, Sir, there is another question, namely, to make this Act a per-
manent one. Why should that be done Y The Government of Bengal has 
thought fit to make the Criminal Law Amendment Act of 1930 a perma-
nent feature of the Statute· bOok of Bengal, but that does not apply in the 
present ease. The Honourable Sir Harry Haig stated that if you make 
a Statute terminable with a particular period, the terrorists would await 
for that period and wage war again. He also said that, that was t.he 
lesson the Government had learnt from the historv of the terrorist revolu-
tion from 1905 downwards. .Sir) if one reads the history of the terrorist 
revolution in Bengal, I do not think he will come to this conclusion. He 
laid great stress on the fact that the 1925 Act was repeated in the year 
1930, and, thereafter, there was a great recrudescence of outrages in 
Bengal. The history of the terrorist outrages in Bengal is very succinctly 
stated in the report on the Police Admini~ration in the Bengal Presidency 
for the year 1931. There it is said : 

" The total number of persons interned under the 1924 Ordinance !lnll the 1925 
Bengal Criminal Law Amendment Act was 181." 

And the number of persons who are now under detention is over 
2,000. Therefore, it is sought to be proved that by the release of these 
187 detentIs, there was a recrudescence of the terrorist activities in Bengal. 
It goes on : 

., All these persons and those made State prisoners under Regulation III of 1818 
'lVere r~leased by the end of January, 1929, the majority being released ill 1928. Tn 
1929, t.('rrorist outrages increasM, four being committed, of which the murder of a 
police officer in Barisal and a dacoity in the Rajshahi district were the mo~t 
important. ' , 

This Act was, if I remember aright, agreed to be. repealed by the 
Government of Bengal by a speech made by Sir Stanley Jackson in the 
Bengal Council in March. 1930. At the same time. he wal'88li;the people 
that if any recrudescence of terrorist activity took place, he would at once 
get the Government of India's permission to promulgate another Act.,~~ Sir, 
everybody knew at that time that the Act of 1925 was given up at the 
pressure of the Home Government (the LabOur Government) which was 
in office at that time. 

The Honourable Sir Hemy Oraik : What date was this Y 
Mr. S. O. Sen: It was March, 1930. And the police did not wait 

for a long time before they could make out a case for the re-promulga-
tion of this Statute, for, if I remember aright, by the 15th Apr~ 
56 houses in Calcutta were searched by the police and some more houses 
were searched in the Mufassil including Rajshahi. But the next day 
was a ,ver~T fortunate day for the police, because, on the, day after that, 
the Chittagong armoury raid case was found to have been committed. 

The Honourable Sir BripendraSircar :As my Honourable friend is 
wrong ab?ut all his dates arid in most particulars, I do not ,vant to in-
terrupt hIm now. ' 

Ib-. S. C. Sen:. May I know in .what respect I am wrong' 
The Honourable Sir Bripeudra Sircar': You said tliat 56 house 

seul"('hes took place in Mareh and the Chittagong armoury r&d took place 
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the next day. That is not the Case. The Chittagong raid took plaee on 
the 18th April, 1930. 

111'. 8. C. Sen : I am simply stating the facts, and the Honourable 
Member has not understood me. After that day, that is to lIay, 15 days 
thereafter, abo:ut the 15th of April, house searches were made in Cal-
cutta. ' I ',vas not wrong about my date, and, t~o days thereafter the 
Chitta gong outrage took place, and the day after that the Ordinance 
was passed. So, I have no quarrel about that matter. But what I wish 
to emphasise is that 187 prisoners were released in 1929. That is what 
I have shown from the Bengal report, that on the 18th or 19th of April, 

barely a month after, th'ese people should have made up their mind and 
made all sorts of arrangements about the raiding of the armoury in 
Chittagong is something novel. If these men are capable of doing 
that.. .... ' 

The Honourable Sir Henry Cra.ik : I am sorry to interrupt the 
Honourable Member, but he is really wrong about his factS. The majo-
rity of th(' d('tenus w('re released about the end of 1928, mor~ than a year 
before the Chittagong outrage took place. 

Mr. S. C. Sen : That is what I aI!1 saying. 
The Honour&ble Sir Henry Craik : My Honourable friend said dis-

tinctly, and this the House was asked to believe, that these detenus, les!! 
than a month after their releas(', had been able to plan the Chitta gong 
outrage. 

lItIr. S. O. Sen: My point is that it is over a year betw('en their 
release and. th(' Chittagong outrage although the ~<\.et of 1925 wa:,; not 
repealed more than a month ago, and, therefore. this point is against the 
argument adduced by Sir Harry Haig in this House that so long as the 
Act remained in force, these people could not do' anything, hnt after 
the Act was over, they took steps. Therefore, the contention that be-
cause they wer(' released in 1928, and were hatching this plot,from time 
onward is not relevant. The date of the repeal of the Act is the only 
point to be considered. That is what I say. If these f('w m('n could make 
arrangement for the raiding of the armoury in Chittagong where there is 
a great military force. I should think that Government, instead of im-
prisoning them, should have taken them into the army (Laughter) and. 
given them suitable posts. 

The Honourable Sir Nripendra Sircar : I wish my Honourable friend 
knew even some of the facts o.f the Chittagon~ case. 

Mr. S. C. Sen : These are the facts taken from the publications of 
Government. I nepd not go any further. 

The Honourable Sir Nripendr&. Sircar : I hav{' also got the publica-
tions of Government. My friend knows little about the matter. 

Mr. S. C. Sen : The administration reports are here and the dates 
arc also mentioned, and I am trying to draw my own conclusions from 
them. ' 

The Honourable Sir Henry Craik : They are wrong conclusions. 
~. 8, C. ~~ : That may be according to you ; but, to my reading, 

that IS th(' position. Thprefore, the mere non-existence of that Act of 
1925 did 'not conduce to the terrorist outrage at Chittageng-that is my 

I,2R5J,AJ) E2 
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contention. Moreover, I will tell you one thing. Myidea UJ, alld that is 

. confirmed by a very high official in the Government of -Bengal, Special 
Department, and his opinion wa.'J that the recruitment of the terrorist 
outrage was planned, not after the repeal of the Act, but after the rioting 
which took place in Dacca by the end of 1929. That was the idea of 
that high official of Bengal, the idea is not mine. He is supposed to 
know more about the state of Bengal and about terrorists than any other 
person here. 

An Honourable lttember : Who is that high official T 
Mr. S. O. Sen : I s11all be excused for not mentioning his name. 
The Honourable Sir lfripendra Sircar : Possibly some imaginary 

person. 
Mr. S. O. Sen : Of course everything that we on this side say is 

imaginary, and everything that the Government say is gospel truth. We 
are expected to take them as true facts. 

The Honourable Sir Nripendra Sircar : We cannot test those state-
ments. If conversation was private, it was not meant for public use. 

Mr. S. C. Sen : Not only that, how did the Government treat that 
"1'iot in 1929. It. was with the concurrence, that is the contention, of offi-
cials in Dacca at that time that this outrage took place. Even the guns 
frum the hands of the local Hindu bhadraloks were taken away lest they, 
by firing, enraged the Muslim mob. That was the suggestion made, not 
by the offi<!ers themselves, but by the Committee of Inquiry which sat 
there. 

Mr. S. C. Mitra : Is that the reason for not disclosing the names of 
the members of the Committee? The Honourable the Law Member has 
secret knowledge of these things. Let him be fair. 

Mr. S. O. Sen: I do not know what he will do, bt;.cause I am not in 
his confidence. 

Then, not after the Chitta gong outrage, but after the murde), of 
Ahsanullah, in Chittagong, there was a great depredation of property by 
the police officers. A rcport was made after an inquiry which was held by 
)f1'. Nelson, the Divisional Commi.·.sioner, but that report has not seen the 
light of day. These and other things are the causes for the recrudef!cence 
of terrorist outrages in 1930, in Bengal, and this gentleman also told 
me that some of the Muslim youths' were guilty of attempted terrorist 
outrages, but that was sU{lpressed. because the Government would not 
allow a Muslim name to be dragged into the controversy. lest they find 
that the fine which they were inflicting on the Hindu bhadralok claSEI 
should be questioned. Sir, I take this opportunity of expressing my regret 
for informing the House the other day about the Howlatt Act. I told 
the Honourable the Home Member the other day that the Enquiry Officers 
were a High Court Judge and another gentleman. I now find that that 
was not so. They are one or more invelltigating authorities for the pur-
pose and ev~ry investigating authority shall be appointed by order in 
writing and shall consist of three persons. of whom two shall be persons 
havinp: held judicial office not inferior to that of a District and Ses.<cions 
Judge, aDd one shall be a person not in the service of the Crown in 
India. I made a mistake in telling the Home Member that it was one of 
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the High Court Judges. I may, however, tell him one thing that although 
this Act was on the Statute-book for three years, it was not applied. 

The Honourable Sir Hemy Oraik: Which Act Y The Rowlatt Act t 
Mr. 8. a. Sen : Yes. . The report on the Police Administration in the 

Bengal Presidezwy for .1931 states : 
•• In 1923, a fresh series of terrorist outragllll began. The Defence of India Act 

had expired six months after the end of the Great War and although as a rellult of 
the Sedition Committee's report, the Rowlatt Bill, after slight modifications, became 
law as the Revolutionary and Anarchical Crimes Act, 1919, this Act, was never 
brought into force, and was repealed with other so·called repre88i.ng laws in 1921." 

That shows that so long as that Act was in force, and when there 
was an Enquiry Oommittee in which the accused was entitled to be pre-
sent, the' Government had not the courage to put forward their cases 
before such a Committee lest th", result should prove the contention of 
the public that the so-called evidence upon which people are arrested 
and kept in detention are imaginary and untruthful. The Government 
fear"d that the castle which they built in the air upon false evidence 
should burst. The next Act which was passed in 1925 did not comain 
these provisions fI.}1d enquiry officers, and, we know why they were not 
there. Under these circumstances, I oppose the Bill. 

Mr. S. a. Mitra (Chittagong and Rajshahi Divisions; Non-Muham-
madan Rural) : Sir, Government in their wisdom have rejected the 
amendment moved by my Honourable friend, Mr. Patil, not to make this 
obnoxious Bill a permanent measure on the Statute-book of this country. 
Xow, it is therefore the duty of the Opposition to throw out a measllre 
like this, because I shall presently show that whatever might have been 
the urgency and necessity of getting the Bill _ssed into law in Bengal,-
the Bengal Criminal Law Amendment Act of 19M-there is no necessity 
of giving an extension to the rigorous provision of transportation of 
polit.ical suspects to other Pro,inces. As I was listening to the arguments 
of the Honourable the Law Member on this subject, I found that he marle 
it clear that many of the speeches were not relevant, and he said: 

,. The main point was whether the 'suspects can be detained in jail outside Bt'ngal. 
Then the other argument was, for instance the consideration that the detenu lost'S his 
liberty, that he 10sIlII the company of friends, that in some eases prompt n1l'dical 
attention is not given and similar complaints. I say in all hnmility that these are 
irrelevant eonsiderations because they may as well happen in jails inside Bengal as 
outside it." 

With great. respect for the logic and arguments of my Honourable 
friend, the TJllw Member, I say that I join issue with him on each of 
those grounds. It is not a fact that the internml:'nt of a detenu in Bengal 
is the same so far a8 l'igour of life and conditions of his hE-alth, his food, 
his interview and alJ these various items are concerned. if he is externed 
outside Bengal. That is the main point on wbich WI:' differ and on which 
we argue that this provision for exteming the Ben~al rletenus should 
not be accepted by the Rouse. Instead of giving facts which the HonoUl'-
able the Law Member will consider as imaginary, I shall take some of 
.these points and show how they rea.lly prlJve a great hardship on the 
friends anff relatives of t.he detenus. Just now I should like to read 
I! few letters that I have received in the (,!OUl'8e 'of the laat 10 ()1' 15 Q.ays 
from the relatives of the detenus as regards interviews. Some of my 
friends, . particularly my friend, Mr. Chatarji, waxed eloquent over the 

• • 
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comforts of. these detenus and said th~ydo not suffer:in ~y i way and 
that they are getting all conveniences in jail.' H I have- "time; 1 shall deal 
in detail with the points that he has raised; but from the graphic des-
cription that he gave, it seemed to me as if he is tempted to be inside the 
jail as a detenu rather than be an official Member of the Legislath'e 
Assembly. . 

Mr. I. M. Obatarji (Bengal: Nominated Official) : Sir, I never l;aid 
11'. M. 

that I was tempted to be inside a detention camp 
instead of being an official. 

lIIr. S. O. Mitra: 'I'he description given by him was so tempting,-
that they are getting all sorts of food, they are getting books and all 
other comforts,-that if the nominated Members could have an addi-
tional luxury of getting Rs. 20 a day, as they get here, they !lhould per-
haps prefer to be inside these jails. I shall be the last man to gl'lldge 
my Honourable· friend, . Mr. Chatar,ji, if, in consideration of his services, 
he is made permanent as a Magistrate in Bengal, but I shall deal with 
bis points later on. But at present I shall deal with these interviews. 
I say, it is no conce~ion, it is no favour to these detenus to permit them 
to have interviews with their relations. I made it clear before the House, 
and Government also admitted it, that they. are only suspects and thez:~ 
are at least some, may be a small percentage of five or ten, who may. ~ot 
be even guilty of any of the charges which are laid at their door .. But 
I should like to know.from the new Home Member why these interviews, 
which are always allowed in the presence of police officials under very 
strict conditions that these .. olice officials may like to sugge,st, why even 
in those conditions the interviews are repeatedly refused. I do not 
speltk on mere imaginary facts. I wag myself an applicant to see my 
own nephew. Not once or twice, but several times I have applied myself, 
and the father of the boy, my own brother, applied for interviews; but 
they have been repeatedly refused without being given any reasons. We 
said we were ready to abide by any conditions. The interviews are held 
in the presence of police officials; they can at any moment stop the 
interview if they think there is any coJlversation going .on which is ob-
jectionable from any standpoint. The detenu is kept a few feet apart 
and he may be kept behind some iron bars. Yet why did 'Government 
take it into their head to interdict these interviews Y 

'Then, as regai'ds these communications, Sir, the Honourable the'Law 
Member ip, absent just now, but r think it ~rns he who raised this question 
that it does not make any differenc'ewht>n amanis-sent "out of the Pro-
vince. I Ray that, as rel!'ards these' eODm'lunieations, they sutrer very 
much, and it is a standing grievance of all the relations and friends that 
they nev~r receive regular corre9pondence about· the health of these poor 
people. With your permission, Sir, I should like to pla~e some of the 
letters that T have received about these communications. . For the last 
one month and ii half, so far as I understand, 'all commttnications' and 
letters between these detenus and their friefl(lsand relations have been'. 
stopped. ' 

'"ne Honourabie . Sir ~enry Orir.ik: Where' 
:Mr. S. O. Mitra ~ At the Deoli Dt"fention' Gathp. I ,,,in 'read some . 

of these letters, and I shall bt" glad if the Honourable the Home Member'" 



'1'BB BJNGAL CRIMINAL LAW .AMENDMENT 8UPPLBJIBNTABY (EXTENDING) BILL.I08'1 
.', "',' .... : . 

is in a position to say wh~th~r they~r~ on hunger strik~ or whether there • 
is a general order interdlctmg all correspondence With these detenus. 
Bere is one letter' : 

"Mv seeond Bon," Narendra Nath Das, -is a deteJi.u inDeoli amp. The .l.ut 
letter I ;eceived from him is dated 28th May, 1934. Since th~n I have not .recelved 
any news 'lbout him. I sent various letters and wires to the saId detenu for mf~nlla· 
tion but got no reply from him. I have also w~itten to the Commandant, Deoh, .. on 
11th JUDI', 1934, and 15th July, 1934., hut he dId not care to r~ply to any quenes. 
I have also sent petitions to the Deputy Inspector General of Police, 1. B., ~alcu!ta, 
for information on the 1st July, 1934, ,and again on 18t~ July, 1934, for uu mtt>t;leW 
1Iith the said ,detenn, but I have not been favoured WIth a reply as yet. AgaIn I 
applied to the, Secretary of ~he Government of B~gal, Po!itieal DepRrtment, for 
asking the Comnlandant, Deoh, to supply me with mformation ~y WIre. as to the 
health of ' this Menu; but unfortunately I failed to secur~ an! mforD!-atlon on t~e 
subject. So I pray that you will be pleased to help me WIth mformatIon as to hIS 
long sileoee and of the present state of health of the said detenu eone.erite!l by a~y 
me&lIS you may choose, and thus relieve his poor parents of the anxiety for theIr 
unfortunate son. 

I have thl' honour to be, t't"" 
Charu Chandra Das, Mukhtellr, 

Diamond Harbour Crimin'll Court, 
,Distriet 24·PerganlU1R. 
, Dated 21st Jul.,·, 1!t34." 

Here is another letter. , This is ,vritten by a lady, named Probhabati 
Devi. Her address is 21-1-1 Sreemohan Lane, Kalighat, CaIc:uttlt, and tbe 
letter is dated 21st July last. r give the substance of it : 

" My yo\mger brother, Rabindra Nath Ray Chaucihury, is a detenu for the last 
eight or nine months at Deoli. If there is no strike or special distllruUllCl', J get 
letters from him regularly, but whenever there is a strike correspondence is stopped. 
1 got his last letter on the 18th June last, and after that date we -are receiving no 
lettolu. Apart from UI there are sev~ral other detenus whose parents or near relatioWl 
have got 110 Idters from their relatives. They nre anxious and came to us to Inquue 
if we bay!' received any letter from Babi. They are very much frightened that some 
of the mothers of these detenus are becoming blind by weeping. Our appl'(l}umsiou8 
ara that due to reduetion of the daily a.llowance of these detenus or fOl' reducing 
'the e:xpenses of letter writing, there must have been some strike. There is no way of 
getting nny infonnation by any means. Many have sent two or three telegrams but 
have re!'eive(! no reply. Will you kind,iy move in this matter'" 

I place these letters for the .perusal of the Honourable the DOlila 
ME-mber, and I hope he will give some repl;y as to why all corr~pondcnce 
has bef'.ll stopped with these detenus for the last one month and a half· and 
I ('an p~sonaJly say that I have also received no reply or letter' from, 
my own nephew for the same' period. There must be IIOmcthiug going' 
on there, 'and it is the settled poliey. o~ this Government, whenever there 
if> allY trouble in the shape of hunger strike or anything else, that they 
take credit in suppressing all faets and figure<i in these matters. My 
HoIlout:able friend, Mr, -Chatarji, . or the Law: Member, -sitting -here, 
ma~ thIJ?k that these d~tenus are In Paradise and -there is nothing' to be 
deSIred In t~ese detentIon camps. But I should like to point out p\'en 
from these sunple matters that the relations of these poOraetenli~ cannot 
get. even. a letter, or even a rep~y to their pre-paid telegrl1m~ 8\JI\ply 
saYll~g. that the detenus are' keeplJlg good health. , They have naic} the 

'reqUIsIte mone! and the only information they 'Want. 1S abont their i 
health. And. lD all these matters, theTe is 80 much of miserliness on 
the part of Government that' they willn6t satillly the alixietie$ of theM 
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relations. If anybody has done anything wrong, it is. certainly not the 
relations of these detenus who are sent away from thell" homes. 

Sir, I have spoken about these interviews. I want ~me c!ltegol'ical 
reply from the Home Member as to whether they consIder It an act 
of great grace that the relatives of these detenus should be r~f~d 
these interviews under police surveillance and under any condltIon~, 
without any reasons whatsoever being given. I shall deal with the other 
little points that will be apparent to the Honourable Members of this 
House. My friend, Mr. Morgan, may prefer the Deoli clima~ to 
Bengal climate. But, as I have said, to a Bengali his own climate ill 
certainly more congenial to his health than the desert climate of Ajmere. 
If th(! European Members prefer to be in a dry climate, let them have 
it ; but we like to have a ~pecific answer to the question why, in a yast 
country like Bengal, they cannot have some segregated place, in a llill, 
station or in some quiet part of the country, where these detenuscan 
be as much segregated as in Deoli. It is no use saying in a round-about 
way that they do not wifeI' in a~ way. The burden lies hea.vily on 
Government to show, if their police and jail officials have to keep them 
out of harm by communicating with the outside public, why cannot they 
:6nd some place in 0 Bengal itself, which would be as much convenient 
to them as Deoli, so far as communication witih. the outsidp. world is 
concerned. It is all beating about the bush not giving any straight 
answer to these que~itons, but simplyo;;aying that they do not suffer 
very much. I appeal to you, Sir, that it requires imagination really 
tel feel the position of these poor fellows. Almost every day we pass 
thest-' five or six hours in this Chamber : but once a rule is made that no 
one will be permitted to go out of the Chamber during these six hours, ' 
how these Honourable gentlemen will feel it Y I say, it may not be ne-
cessary at all to go out of the Chamber in these six hours, but if there 
is a rule or regulation tha,t Members will not be permitted to go out, 
how will it tell upon the nerves of these Members? It requirM imagi-
nation, which the bureaucracy proverbially lacks, to feel for these men 
who suffer-not for days or weeks, but for months and months, and 
some for years and years, in a distant land, for no offence which can be 
pToved in any way before a competent Court of law. We were talking 
(I.f tested and untested and fabricated steel, but here it is mostly fabri-
cated evidence that is used in all tbese cases. (Opposition Laughter.) 
The Honourable the Home Member 'Was giving this House some idea 
about t.he charges that are framed against these detenus. I can speak 
of these incidents with first hand knowledge. I shall give some details, 
so that the House may realise what these eha'rge8 are ............... . 

Mr. President (The Honourable Sir Shanmukham Chetty) : Will the 
Honourable Member take some time , 

Mr. I. O. Mitra: Yes, Sir. 

Mr. President (The Honourable Sir Shanmukham Chetty) The 
HOnle now st.ands adjourned till 2-30 P. ll. 

'. 'mle Asseuibly then adjo1lrned for Lunch till Half Past TWI} of 
CJII~ Clock. 
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The Assembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. PrESident (-The Honourable· Sir Shanmukham Chetty) in the 
Chair. 

Mr. S. Q. lIitra·: Mr. President, when the House rose for Lunch, 
I was giving my personal experience to the House about some of these 
affairs about which the Honourable the Home Member also spoke from 
first hand knowledge. I should like to give the House a definite idea as 
to how these charges are levelled against these detenus. The Honourable 
the Home Member made an impression that these prisoners were only 
deprived of a public trial, but otherwise they got all chances to know 
wbat the charges against them were, and that they were also given an 
0ppO'l'tunity to clear themselves of the charges to the Government. Sir, 
I will tell the House what were the charges against me in 1924, and I hope 
the House will judge for itself how a man can meet the so-called charge .. 
levelled against him. It is contemplated in the Regulation itself that the 
uetenu must be made acquainted with the nature of the charges. Now, 
the first charge agaiDtit me was that I was a member of a revolutionary 
party. Sir, I ask th~ House, how can anybody meet that charge? 1 
was· not allowed to represent my case before any Tribunal, but 1 was 
allowed opportunities to make a statement, and all that I could say 
was that I was not a member of any revolutionary party. Then, the 
second charge was that I was an associate of Mr. Subhash Chandra Bose. 
a man who is loved and respected throughout India, Professor J. C. 
Ghosh, a very much respected patriot of Bengal, Mr. Anil Baran Roy, 
who is also held in very great esteem throughout Bengal, and one, two 
fir others who were mentioned on that occasion whose names I don't 
remember just at the moment,-but I ask the Hoose, how a gentleman 
pould possibly refu~ a charge like this. 

Then, Sir, the third charge ag!linst me was that I was a party in the 
sr.o.ug~ling of 8l'JllS betweeu two dates, say, 31st January, 1922 and 31st 
July, 1924, and no details, no date or any description, or where, or how 
or when exactly the arms were smuggled, were mentioned in the charge. 
It was a perfectly vague and indefinite charge. I challenge the Honour-
able the Home Member to say if it is any charge at all, or I appeal also 
to the Honourable the Law Member to say, with all his vast experience 
of Jaw, whether these vague things can either be considered as ooarges 
according to any jurisprudence in any part of the civilized world. Now, 
Hovernment come forward and say that the detenus are made acquainted 
witll the charges and they are given every chance to refute. those charges. 
I find there is only one Honourable Member in the European Group 
whom I expect to take an impartial view ..... 

AD Honourable l!tIember: No,·there are two Members. 

Mr. S. O. Etra: Yes, there are two Members,-I stand correct-
ed.-I expect them to judge these matters from the high traditions that 
th~ British nation possesses of ideas of liberty and justice. Are these the 
charges which gentlemen, suspected of political crimes, are expected to 
meet? I challenge the Honourable the Home Member to say whether 
what I say is not correct. Let him go through the old records.. Sir, I 
know that Inlb~equently one of the highest officials, the Df!puty InBpector 
General of PolIce, the late lamented Mr. Lowman, who was a great friend 
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4)f mine; told me that our. confinement was merely precautionary and that 
they knew that we were leaders of thought in Bengal, but the apprehen-
sion of the Government was that, after- the failure of the non-co-operation 
movement, there might be a recrudescence of revolutionary crime, and 
that was why they put us all under restraint I This was the admission 
made by one of the highest police officials ; but yet responsible Members 
get up and speak with such an innocent air 88 if they resort to these 
method!; only in the case of confirmed terrorist\; and they are afraid of 
public trials on the ground that some of the witnesses might be tampered 
with or there might be risk to their lives, and so forth. Sir, it is well-
known that in Bengal, by legislation, they have provided for Special 
Tribunals, where the witnesses may be examined in camera, if nece$sary. 
All this procedure has now been arranged, and, in spite of all that, it is 
Btill pleaded that there is no way to bring home the charges against .all 
these hundreds of young men who are now under restraint and rot in 
jails for years and years together. 

The Honourable Sir Harry Haig was pleased to give the other day a 
des<~ription of the history of the terrorist legislation in Bengal. He said 
that it began from the year'1915. It has been rightly pointed out by 
my friend, Rao Bahadur PatiI, that the Defence of India Act was a war 
nlCasure. It was not peculiar to Bengal or to India, but it was introduced 
in all the countries that were engaged in the Great War. England was 
1I0t (·xcluded. There they had the famous Defence of the Realm Act, 
wbich was a war measure, but it ceased within six months after the COD-
elusion of the War. Sir, I say, it is not correct to say that these rt'pres-
sivp mea~ures were first enacted in the year 1915. When in 1920 the 
non-co-operation movement was taken up by the people of this country, 
there was no terrorist or revolutionary crime for a long period, but when 
it was ob!-.lrrvffi that tile non-eo-operation movement was failing to achieve 
its desired object of securing Dominion Status or Self-Government by 
non-violent means. the police became apprehensive that some of the 
ardent youths might resort to serious crimes and so some of the police 
emi8sflries and spies beJ!;an to report to the higher authorities that the-re 
might be a recrudescence of crime. and, in 1924, all ~n a hurry Govern~ 
mentpa~Sl'd the Ordinance. Sir,' I was a victim of tha.t Ordinance. and, 
late-r 011, of Regulation TIl. and, still latE'r on. of the Bengal Criminal 
Law ( Amendment) Act. Governtnent are making much of it. and the 
Honourable the Law Member hDnself'said that the Bengal Council passed 
this T'.I·rasnre by a vast majority in 1932 and so we must follow puhlic 
opinion. May I ask, Sir, what happened in 1925 when the first repressive 
legislation was introduced in the Bengal Council? What was the respect) 
of this !!reat Government for public opinion at that time? Is it not a, 
fact that thE' very introduction of such III measure was refused· by the 
Ben~al IIi'gislative Council which was then properly represented by the 
natiQlllili~ts and Congressmen of Bengal? Y ouare 'Very respectful of 
public o·pinion today and quotE) that y()u have 80 votes as against 20 ! 
I shall ll'ive you the names of these Members. But may 1 ask you, at 
the very· inception of these repressive measures had you public opinion 
M yom' side T That is by the "ay .. Then, for three or f()ur years, 
sevQl'ul hundreds of yOlmg men were clapped into jail and Goyer~ment 
had their own way. A few years after, they found thQlt it wa~ all 
l1SelesR aud unnecessary. So far as I could see, I know the Chittagong 



TBB BlDNGAircatMmAL LA. W ADNDKlCNT SUPPLEb:NTARY (EXTENDING) BILL.I071 

ease is not in a link with other terrorist acts. It is a sporadic acti()n. J 
think my Ho~ourahle friend. Mr. Sen, made a mistake in saying thl:l.t it 
was an lifter-effect of the Dacca communal riot ease. That is not corre;t, 
but the analysis of the situation as given by him is perfectly all right, 
because we know from responsible officials, both in the Government and 
in the police, that soon after the communal riot at Dacca, when Govern-
ment went out of their way to support one community against another 
giving the go by to their sense of impartiality ..... 

Mr. K. O. Neogy (Dacca Division: Non-Muhammadan Rural): 
The riot itself was organised under official auspices. 

Mr. S. O. Mitra: My Honourable friend, Mr. Keogy, who always 
correctly analyses these affairs and who knows the genesis of the Dacca 
trouble much more than I do, says correctly that they were initiated 
under the Government auspices. But these are past affairs. In this 
very HouS(' I challt'ngerl the predecEWlor of the Home Member to publish 
MI". Nelson's report, and whether it was not a fact that that Honourable 
gentleman came to the definite conclusion that there was evidence to show 
that there were police officials who instigated some of those crimes, and 
he recommended that Government should, without standing on their false 
prestige, compensate the poor sufferers. Thest' are the reasons-the con-
duct of the officials, not only of the lower strata, the mercenaries, but 
tl!e high officers of Government putting one cominunity a!!,ainst 8.nothel', 
that ha~ !!'iven rise to these troubles. Of conrse, it is only one aspect of 
the thing. I admit there are economic causes. I admit that when younl 
men find no outlet, no prospects in life after their education, and when 
they find that they cannot keep their body and soul together even after 
puttjn~ themselves to the hardest labour-in that condition it is nllt un-
likely that they really do not know what is in the best interest of their 
country. I say that legislations like this will .not help the Government 
to .. cure India and the Indian youths of tlJ.eJr patriotism. Rven the 
Honourable the Law Member was' repeating~eral times that. the Bengal 
Council had, by 80 votes against 20, passed the present measure and that 
we should not bother ourselves with the Supplementary Act at all. Now, 
turning to the list of Members' who voted lor and againat the ;meanre. 
I find that the total number who opposed was not 20, but 16, and among 
the opponents you will find names like those of Babu JatindraNath 
BaSil, Mr. Narendra Kumar Basu, Mr . ."ama Prasad Mookerjee, Mr. 
Shanti Shekhareswar Roy, Mr. S. M. Boslb Maulvi AbdusSamad, Maulvi 
Slyed Majid Bush, Maulvi Abdul Hamiq Shah, Dr. Naresh Chandra 
Sen-Gupta, etc . 

• , B. Du (Orissa Division: Non_Muhammadan) : All· LiberalM 
and not Congressmen. 

1Ir. S. O. Mitra: These are important men whose names are known 
to the villagers even in Bengal. "In speaking on the measure before the 
Bengal Council, Mr. Shanti Sbekhare8W8r Roy said : 

." Sir. fhi!' positioJ;l il ,no,t to b~ jud~d by ,thE', v:~ing in thifi House, het'au~e it ia 
\wl1·1mown that long ago thedommantparty III thll llountry, whose pOMtioll ,jn_;tb.e 
(stimation of my countrymen is 'not ehallenged in any.qUIJ-rier, hal! left this lIou~e," 
\ Tbehlss said about those who voted for the Bill is the better. I 

remember in· this connection a saying of Herr Hitler in his book on " My 
Struggle ". He says : 

" Just 8B a hundred fools do not make 8 wile man, a heroic decision il 1I0t likely 
to eome tram a .hundred oowam •• " 
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It is not always the number that counts. I shall be very glad to be 

in opposition with a minority in the company of leaders like Sir Abdur 
Hahim~ Mr. K. C. Neogy, Diwan Bahadur Ramaswami Mudaliar and 
others rather than be in a majority with gentlemen like Mr. Yamin Khan, 
Captain Chaudhri Lal Chand and a host of others. (Laughter.) Here I· 
should like to clear one point. It hIllS been said. by the Honourable the 
Home Member in this connection and also in other connections that we 
make exaggerated and inaccurate statements. Particularly :.ne . referred 
to my speech on the 19th March. I do not like to take the time of the 
House at this stage to refute those charges. I think I shall -get enough 
opportunity to dilate';lll this point on other occasions. But there is 
one question which I should like to refer to, and that is, about a rape 
eommittff.l on a woman (Mr. K. C. Neogy : " By whom f") I shall 
read out the whole of the paragraph : 

" A few significant eases will give Bome idea about the serious situatiull. 

During the small hours of the night of the 25th January, 1934, a number of 
G:uhwnli 8010ie1's surrounded the house of Sj. :Murari Mohan Sasmal vf Jukhia in 
P. S. Rhagwanpur in the Contai sub-division, and one of the soldiers committed rape 
on tIte wife of Sj. Bhupan Chandra Sasmal, the elder brother of Murari Babll. Both 
the brothers were absent from home and the neighbours were prevented by solc1iera 
and policemen from coming to the rescue of the unfortunate woman." 

The reply was : 
., The e.asc has already been mentioned above. A judicial enquiry W8.9 held and 

th" complaint found to be false and a prosecution for false evidenee was instituted 
against M urari Mohan SasmaI." 

And the whole House was convinced that it must certainly be a false 
case! As a matter of fact, Mr. Burrows, Commissioner, when the whole 
cas!' was sub judice, did not hesitate to make a speech commenting on this 
'-ery CRlie. Does the House know that there was a case inatituted against 
this Murari 'Mohan S~mal for having made a false charge, and what 
was the result T He was acquitted. 

The HODourable Sir Henry Oraik: What does that prove , 
Mr. K. O. N808'1 : It speaks for itself. The Honourable Member's 

predecessor laid a great deal of streIB on that case. 
Mr. S. O. :Mitra : .A man was charged for bringing in ~ false case, 

and. with all the resources of Governinent, they were unable to book that 
man under that charge and he was acquitted. What is the result Y Any 
man Ilaving common senRe will 'draw his own inference. Therearr diffi-
enlties for non-officials to prove these cases. In the allegations which I 
wanted to be enquired into I said there .were Magistrates who aooom-
paniC'd some of these parties, and how difficult it was in this unfortunate 
land where there is no separati9D of judieial from executive functions 
for the poor people to bring home their charges against oftieials. On 
another occasion, speaking of the British sense of justice in olden days, 
I waR referring to the case in which Lord Curzon. though he found that 
a Court of law acquitted certain soldiers for 80mI' misbehaviour against a 
woman. yet took up the case and instituted a departmental inqujrlyand 
punh;hed the whole battalion. That was the t.ime when reallY' British 
sfllh~bmanship made an impres"lion in this country. Now, Govermnent 
lire mort> anxious to cripple the powers of the High Conrt and the only 
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bulwark of British administration in India. The relief of the people is. 
thilt the British people may fail in everything, but they will never lose 
sight of their sense of justice. Now, they are undermining that found&-
iion. You are taking away the foundation of the British Government, 
and every time you encroach upon the rights of the judiciary, you are 
resJ)ollBible for creating the terrorism. in this country. I do not like to 
refer to the speech of my friend, Mr. Chatarji. I know he had not the 
freedom to speak like an elected Member like myself, but I would like io 
l·emind him that, when they give a version, they should not mislead the 
House. Has he forgotten the case of the police murdering Santosh 
Kumar Mitra and other Barisal detenus in the Hijli detention camp Y 
The position in these camps is not so comfortable as he thinks to be in his 
leisure time sitting on those back Benches. What are the reasons for thp. 
poliee shooting these unarmed detenus in detention camps? I pray that 
the new Home Member will take care himself to go into some of the 
cbarges, and, like his predecessor, Sir Harry Haig, who was telling this 
HOllSf' that he personally inquired into the minutest detail, may I appeal 
to him to depute the Honourable the Law Member, who hails from 
Bengal and who is the pride of my race, and some other officials and non-
officials to visit the detenu camps and make a report to the Honourable 
thp ~me Member? I know he will not be permitted, however exalted 
riP may be in the estimation of the Government and whatever he may reply 
;.0 my speeches. I wish the Honourable the Home Member had not 
alluded to the rule now obtaining in Germany and Austria approvingly 
last t.ime. . 

The HODourable Sir Henry Oraik: Not approvingly. 
Mr. S. O. Mitra. : Every student of politics knows that they may be 

successful for a short time, but it is bound to have its reactions and they 
shall have to reckon for the coming day. We appreciate British charac-
ter. I hope they will not be swept of[ their feet by these temporary 
bucc('sses in other countries. He was also speaking of Dillinger, Public 
Eno>my No. 1 in Amf'rica and the conduct of tbe police there. I think 
eyen in the civilised world this sort of thing is never approved. I can 
say boldly that if they are considered as Public Enemy No.1, the thought-
lessness and the unstatesmanlike actions of the bureaucracy, instead of 
putting an end to terrorism, will foster terrorism in India. They will be 
considered as Public Enemy No.2 by the future generations. It is to 
thf' interest. of both Indians and Britishers to see that terrorism. is put an 
end to, but, 86 I have said, tbis legislation will not help. Sir, I oppose 
the passing of this Bill. 

Mr. B. R. Purl (West Punjab: Non-Muhammadan) : Any adverse 
comment upon a measure of this nature is liable to be taken amiss as pro-
moting or encouraging the terrorist propaganda.. It is hardly ne.cessary 
for me to say that so far as " terrorism " is concerned, there is no dif-
ference of opinion between the two sections of the House that this move-
ment ought to be really stopped. The disagreement occurs only wh('n we 
come to consider the propriety of remedies recomm~nded bv the Ge'vern-
ment to eradicate the evil. • 

\ So far as the merits of the case are concerned, I have got very little 
to say which has not already been said in one f<>rm or another. That I 
would frankly admit, but none the less I am addressing this Honourable 
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, House fQ~ the Sole reaSOR that I w8ntmy protel!t agam.t a measure of 

., 'this kind to be put on reoord. 
I trust it will be considered a pertinent question if 1 were to aakwith 

all respect the Honourable the Home Member if the Government have by 
this time arrived at any final conclusion as to what are really the grounds 

• upon which the operation of this Act is being sought to ~ extended. r 
have had an opportunity to go through the reports of the debates from 
the very beginning, and I have been struck with one feature of the debate, 
i.e., the statement of the Government made from time to time. as to the 
reasons aud the causes which have necessitated· this measure. We have 
been told that the measure is necessary because of the lack of accom!J1o-
dation in the Bengal jails. This was seriously put forward as an argument 
at one time. At another time, we were told that the lack of control in the 
jail administration in Bengal was responsible for this. It is urged that the 
inovements of the detenus in Bengal jails cannot be properly controlled 
and checked and that they resort to devices by which they manage to send 
out communications and they are constantly in touch with anarchists 
outside, that things are smuggled in and smuggled out, that communica-
tions go on between thosp who are detained inside and their friends and 
associates outside. THis was at one time seriously put forward as the rea-
son for the Goyernment asking the House to pennit these undesirables to 
be banished from their own Province 1(;0 be lodged in distant jails scattered 
all over the country. Sir, there is y~t a t.hird reason, the authorship of 
which, I find, is to be attributed not to the Government, but to a se:riii-
Government agency, I am referring to my Honourable friend, Mr. Sarma, 
who informed the House that the real reason at the bottom of this pro-
posed legislation is that the Bengali youth is a very sentimental individual, 
that he always has a great love for his motherland, and that when he is 
trans;ported from Ilis own Province to distant places, he frets and lumes 
and his life becomes miserable : rnd, therefore. said Mr. Sarma, it serves 
as an additional penalty and that the measure was necessary to achieve 
that end. Now, may I very respectfully ask, which of these is the true 
reason which has led the Government to ask this House to extend tne opera-
tion of this measure from Bengal to other Provinces in the country T Is 
it the first, is it the second. is it the third, or is it all three? Surely, by 
now, the Government must have made up their mind on this point. If they 
were to indicate their mind, we would be'in a better position to deal with 
the case, but we cannot do that if .the Government constantly keep chang-
ing from one ground to another, and thus confuse the real issue. 

Sir, the 1930 Act was not the first Act of its kind: I unoorstand 
that. that was preceded by another Act, namely, thc Act. 
of 1925. I have not had the opportunity of g'oing 

through the provisions of that Act. but T am told by those who have read 
it that the provisions of the 1925 Act were I!ubbiantially the @Bme as the 
provi!':ions of the later Act of 1930. . 

3 p. M. 

f At this stalle, 'Mr. President (The Honourable Sir Shanmllkham 
Chetty) vacated the Chair, whieh WIIS then occupied by 1\{r. Deputy 
President (Mr. Abdul M:atin Chaudhury).] 

Now, if that is correct, it ill obvious that it had t.aken the Bengal 
Government seven years to, discover the necessity and the desir8lbility of 
having their Act extended to other Provinces. It reminds me, Sir, of 
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the case of a man who went. up to a Magistrate presiding in a Court :nd 
with folded hands said: •• Sir, I have got it complaint. Such and such 
a man has called me a • rhinoceros '. I have been very seriously 
defamed, my flharactcr has been damAged; and I want to lodge this com-
pi.lilit". The }.fagistrate turned round and said: "Now, when did 
that man tell you you were a rhinoceros ". He replied: " He said it 
four years ago ". "Four years ago? ", said the Magistrllte--" and 
you come with your complaint today T" He replied: •• Sir, the reason 
is that I saw a rhinoceros only yesterday." (Laughter.) ~ow, it seems 
to me that the B('ngal Government should have discovered this the 
m,)m{'nt they started their repressive programme ; I am advisedly usinl;' the 
word " repressive ", I will presentlv come to the Honourable the Law 
Meinber's speech, I know he has got a stron.g prejudice against any 
Honourable Member using this expreSsion (The Honourable Sir Nripendra. 
Sij"(~Q1' . " I have none "), but in the Honourable Member's speech I find 
it is so recorded; anyhow, I will come to that. Now, Sir, that being 
the case, if the grievance of the Benlral GovE'rnment was genuine, r main-
tain that we should have had some indication of their difficulties much 
earlier and much longer, before they actually came and knocked Ht the 
door of this House. 

I was referring to the speech of the Honourable the Law Member 
and I must ilongratulate him on a. very able address which he made 
bl'fore this House-at the same time I am afraid I am not quite in agree-
mput with some of his views on certain matters; I know I am at a 
i!~sadvlmtage, as I am opposed by an eminent lawyer of the Law Mem-
ber's position.. Before taking up the law points, however, I wish to 
deal with a matter raised in the Honourable the Law Member's speech 
which I find contains a yery unfair and gratuitous attack on the Congress, 
I would invite your attention, Sir, to a passage in his speech at page 568 
of the Report of the Legislative AS!*lmbly, dated the 24th July, 1934. 
The Honourable Sir Nripendra Sircar said, in the course of his 
speech: 

,. Then, Sir, in considering the present Act, we need not go into the details of 
wh:lt ('x:lctly has been done by Bengal Council, what amount of repression is 
necessary in the situation which has arisen in Bengal" 

Then, my friend, MI'. Neogy, interjected" and for all time ". 
Then, Sir Nripendra. Sircar goes on : 
" :Il1d for what time and in what manner, that has been decided by the Bengal Council 
by Dlen who are most competent to decide this matter. I dareaRY, if my Honourable 
friend, Mr. N eogy, had been in the .Bengal Council," 

Mark the irony, mark the sarcasm : 
" be would have tried to bring about Buch a change in their frame of mind that, 
by nn ovt'''''helming majority, the Bill would have been thrown out. Bnt, as it ia~ 
the Dill has been passed." 

He is giving this bitter pill to Mr. Neogy to swallow ~ 
.. When a Statute ia said to be permanent, of conrse it is always subject to it. 

being repealed." 

That is nothing new. And mark the next sentence: . 
" And w~ have been .8.III!nred that. the time is not very fltr when bOl1lC l,eople, 

who ar .. not in the Auembly yet, will get every represltve' law repealed Rlld that 
their permanen!7 will disappear Within a IIhort time· jf that 88surance ill c:ul'i(!(1 out." 

Now, Sir, this is an attack UpOD tllose who are not yet in this House. 
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The Honourable the Law Member could certainly afford to ridicule 

that political organisation, the Congress, which is threatening to come into 
,this House and whose open and. avowed programme is to repeal every 
repressive law. I am quite sure that neither the Honourable the Law, 
Member nor his colleagues are afraid of "'hat the Congress i~ threatening 
to do or rather undo. But, Sir, the test of the pudding lies in its eating. 
My answer to that part of the speech of the Honourable the Law 
Member is very simple. It must have been noticed by most of the 
Honourable Members that the Act, which we passed in the year 1932, 
is due to expire on the 5th April, 1935. That up to the first week of 
April, 1935, under the old Act of 1932, the Bengal Goyernment have got 
power to transfer their deteIlllS to any jail they like, May I respectfully 
ask the Goyernment why are they betraying an indecent hnrry in 
precipitating this measure before the present Assembly 1 Why could 
they not wait and face those very gentlemen whom they are trying to 
ridicuie and belittle ? 

The Honourable Sir Nripendra Sircar: May I point out that the 
question has already been answered, not by my humble self, but by the 
Honourable the Home Member, as to why they could not wait till the 
Budget Session or till February for passing this Act. It is because 
they must make arrangements for the removal of 1,500 men. In any 
case, if tlle law is pflf'sed now, it can he )"('pealed next yt!ar, by . those 
who are coming. 

Mr. K. O. Neogy : Did we not hear from His Excellency the 
Viceroy's Message today that the next Assembly is to meet in January , 
Would there not have been suffie:.ient time between January and April 
fo:- the p~ssing of such a measure Y 

Mr. B. 2. Purl: That is exactly what I was going to say that the 
ne',' Assembly is to come into being in the very first month of the next 
year, and there will be no dearth of time and opportunity for the Gov-
ernment to face the new Assembly with a measure of this kind. Evid-
ently, there is some misgiving and fear in the mind of the Government. 
They know that the present Assemhly is a docile body; they know WI> 
have been .a,ccommodating them in the pa<;t in every way; they know that 
in the present Assembly they can carry any measure,-good, bad 01' 
indifferent. Why cannot they wait for another few months , Why 
cannot they wait and face the new Assembly and then see the fate of their 
measure' 

The Honoura.ble Sir Nripendra Sircar : You may not be there. 
Mr. B. 2. Purl: I may not be there, but you may not be there 

eithF,r. Nobody is certain what is going to happen tomorrow. Now, 
Sir, this brings me to Gne or two legal propositions which the Honour-
able the Law Member, in the conrse of his speech, was pleased to lay 
down. One was, and lest I might do injustice to the Honourable 
Member, wherever I will refer to him, I will quote chapter and verse. 

The llonourable Sir Nripendr& Sircar : In my speech there is no 
rhyme, but only reason. 

Mr. B. R. Purl: Some people's prose is poetry, and I am quite 
willing to concede that in the cfI.se or the Law Member. His prose 
is warse. I do not mean w-Q-r-s-e. 
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Now, Sir, the Honourable the Law Member, on. page 568; at the 

oottOII!-. of it, is repprted tQ, have said : 
" Xow, Sir, in considering this Bill I beg 01 this House to remove from its mind 

cllrtain co};.siderations which, in my' humb.le slbmil!8ion, are .not relevant·::t all on the 
spte iS8ue wbich is being discussed, vis., whether suspects ca,n Qe. detai.lled in jail!! 
outside Bengal" , 

Sir, you will be pleased to observe that to the Honourable the Law 
l\(>ember the only qnestion that is relevant for purposes of the present 
debate is the on'e whieh he has stated and which I have just now read 
to the House. Everything else connected. with this Bill, according to 
him, is irrelevant and this he assures us in all humble subinii<sion. Sir, 
any expression of opinion, coming as it does from a high authority like 
tb,e Honourable the LawMembcr~ is entitled to very great respect. But 
I 'venture to think that the view advanced by him mnot sound. " In the 
case of a lay Member, perhaps it. might be excusable, but when such an 
expression comes from a Law Member, I think the only ground on :which 
the Law Member's attitude can be explained is that' probably the 
Honourable the IJII'W Member thiIlks' that we are all boobies on this side 
of the House and that we know no better, otherwise I cannot possibly 
admit th~t the absurdity. of thia contention is not fully known to the 
Honourable Member. Lct me put it in a very erude form. Suppose 
the Honourable the IJaw Member received one morning' ,8 sealed book 
with a coyering letter suying: II This book C)ontains the prnvisionsof 
an 'A~{ which we have passed, you are not supposed to open the book. 
We merely want you to extend the operation of this Act in such and 
such manuer." Would t.he obligoin~ nature of the Honourable the Law 
Member p~rmit him to comply with the demand without looking into 
the Bill itljelf? .Would he :qot like to klJOW the antece,dents of these 
p~ople 'whom -they waI.1t 1'0 be transported! Why have they been im-
prisoned Y What offence they .1lave committed Y On .what evidence 
has their guilt been pr.oved 'I What is the procedure that has been 
foilpwed? These would be pertinent' and legitimate qUeJ;tions which. 
eyer.y. person or bony or IJegislature i~ bound' to go into before lending' 
anJ; .~s.si~tall()e ,af;ked.BI~fore the Bengal GOYerntn.ent could ask for. 
oilr co-operation, we ,m'lst satisfy our own conscience that they deserve 
c9-operation, I\nd, in. determinjng .that question, .. aU theF'e considerations 
w,hich I have enumeratrc1 'must ~e gone into critically, each and every 
one. of them., .W~ arc.> not finding 'fauIt as to why the Bengal Council 
l,ave passed this Act of theirs. They are welcome to do it. They have 
goot thepow~rto paS$ it and they haTe (lone it.. We are not finding .. 
fault with them in any way. It is they who want our assistance, and, 
before we do that, are we not entitled to know that it. is a el;lse wl}ich 
deserves our assistance. Let me put it in ilnoth-er homllly fonn. Suppose 
a :Government official were to'eome to vou.and: say: " Hu-e is a.man whom 
I have' awarded 20 stripes. TAat is the limit ol my power, and I cannot 
exc.eed it. The man, hnwever. deser'i'es more, and 1 wnnt you to sanction. 
additional ten stripes". Would yon not go into the whole question? 
Would, you not allr-ertain from.him what has this man done.' Under these 
~irelmls;~nee~, couJd~t l>e{:ur~: t.liat ~lu~ cQ~tention of :t~eJ.Law· :U~mbcr. 
]:';r, so~d,l ~ ~~t:_ ~t is. Ilot.." .That ~y :be the, sole' desi.re .01' the; !~~_, 
04;j8t:t- whicll: tile. GovernJlwni ~~. trying to· aehieve, but that i8no~the:: 
so)(!. i$Sll~ ~Qr~ .. l~ l~fQro,iwe. cp.iae· to, ~de that issue nnal~;-we: 
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have to go into all the (]uestions 1 have set out above. . We would not 
~e discharging our duties properly if we did not .do so. 

The next point urged by nly'Hol1oura,ble friend-I nm still referring 
to the Honourable thi.> La\v Member-\vas that it was a mistake to call 
a measure, such as the present, a " rf'pressive "measure. He seems to 
have got a strong prejwlice against its being called" repressive". He 
quoted the authority of a Jlldge who 8aid that t.he use of strong and 
vituperative epithets dues. not improve the situation. The Honourable 
the Law Member, however, did not disclose the name of the learned 
Judge Ilor the occasion on which the said observation by the unknown 
aut.hority \vas made. 

The Honourable Sir Nripe.ndra Sircar: That occasion was a question' 
of negligence and gross negligE'n(:e and Chief Justice Denman said that 
the situation is not impro"t'd by adrling· 'the vituperath'e epitliet 
" gross " to negligence. 

Mr. B. R. Purl : I must thank the Honourahle llember for this in-
formation which comcs,ini11i':tfl]nlll~tR. 

The Honoura.ble Sir NripendraSircar : But you· did not apply for 
this before. 

Mr. B. R. Purl: However, I am· very gratefUl for 'this information. 
Whatever may be the view of that celebrated authority let us revert to the 
«uesti011' before u~. According to the Honourable the Lawl\1ember, e,'ery 
law is" repressiv(' ". The penal pl'ovisions for offences. like, murder and 
daeoity arr " repre.~sive". Acc,ordingto him" even the penalties provided 
under tnf' Motor Act flrr " repressive' '. He says that we do not improve 
the position by condemning this measure by calling it "repressive", because 
lie AAylil thut ihis is no more a reprt'SSive measure than any other 'penal pro-
mioll taken out of the Indian Penal Code or out of any of the minor Acts. 
This j~ a l:roposition, Sir, which I contest. I submit that the exposition of 
the law by the Law Member relating to Habeas Corpus: was very exhaustive, 
Lut I wish that he had taken a little trouble for the guidance of this House 
t6 lay down the definition of the word" repressive". He has, however, 
endeavoured to deiseribe it, and I have given you, Sir,his description of the 
~'ord " repressive". Now, Sir, I will risk a counter description leaving, 
the Hou~e to choose' whichever .is sound_ I venture to submit that all 
offences fall iIi one category or the other, they are di:\'isible into two classes, 
the one includes the oftenocs which are of normal character and which have 
been and wiII be committed in all countries, ill all climes, hy all classes of, 
people, namely', murders" dacoities ,and such like ort;ences. .: 

The Honourable Sir Nripendra. Sircar : This is also murder. 
Mr. B .. 11.. Pun : J hope the Honourable 'Member, will kindly ,vait iuid ,. 

liSten.' Tht're is another class of offences which are periodical, which· 'are 
seasonal· and there are 'special rt>asons, circuJ.Ill'lt;mces 'and causes which give 
riset.o them. They· may be of·politicalcharac,ter, they may be of J;ion- : 
pblitical character, they come and g{> lik~ a' wave of crime which passes 
thI:ough the country. They aJ;e not pel"~nnial m~ifesta~ons, th~ ooca-
si~allyco:me and'paRSaw,ay. There. are kpeeial (!auses'~hiel1, cause Hseto 
tneni. &.rid those causes have to' be tackled in: craet to uproot them. Exaetly 
parallel ant is' the case of Ordinary. ·disea~' t6''''hich we, as' 'human: beings~ 



are subject, as distinguished from epidemics like cholera 'and plague, and 
so-on. {submit that" terrorism" which no doubt includes murderS as the 
Honourable the Law Member reminded me .... 

Mr. K. C. Heogy : Is it a erime at all ~ We ~re dealing only with 
suspecl.s and not actual offenders. 

Mr. B. R. Puri : Undoubtedly we are dealing only with suspects.' 
Itake it that the Honourable the Law Member is alluding to IWrtain murders. 
().f ,a political character which liovt; been com,mitted in Bengal. I subJUit' 
t}uit terrorism is not a phenomenon of a normal character, it is a pasSing 
phase, it all depends llOW long this crime lasts and that depends upon the 
methods and the remedies that GovE'rnment employ to eradicate it. That 
is a separate matter altogether. But it is not of II permanent character., 
It is abnormal. it is extraordinary. I am wiIlin~ to concede that on all 
nbnormal ()ccasions, whether it be with regard to crime or whether it be 
with regard to disease, exeeptional measures are needed. These measures 
must in their nature be J11(1re ;;tringent and more SI'Yere and it is such 
measures that -are called j, repi"E'ssive " measures. I would ask the._ 
Honourable the Law :Mexllber to consider my description of what a repressi'1e 
measure is, which, I t.rust, is neither extravagant nor misleading. The 
Government are providing' punishments for acts which are no offences 
under the ordinary law of the land-suspicion, a mere suspicion; though I 
kiiow that for the sakE' of ceremo'ny they bave added the word "reaso~­
a~Ie "t{) it and that is just to gin' it a legal ,gloss. Otherwise. we know, 
what it practically means. If you are the judge of that reasonableness,. 
t~en a bare suspicion is good enough from your point of view. Any man, , 
D.O matt.~r, what his position in society may be, could be arrested and pu~.' 
into" jail for an indefinite period, with certain cerE'monies "hich have :to:: 
take place periodicallv. And I say that if this is not repressive law. then, 
the word had better bOe removed fr~m the English language. I will ask my ) 
Honourable friend, thE' IJaw )-1ember, to indicat.e what other law could more 
appropriately be put int.o t.hat category which he is pleased to regard as : 
repressive. 

Sir, this brings me to a wry interesting com:ersation which I once 
heard between 1\\'0 Xominated lIembers. One ::\,"ominated Member 
belonged to the Bengal Legislative Council and the other happened to be. 
one of our, own Honourable colleagues. I do not lmow why they per-
nUtted me to liSten to such a eonvers:ltion. Savs the Honourable Member 
of this Rouse to the other, " We ,started somewhat shakily, but look at the 
support we p.ave given to. Governmen~ throughout our lif~; V~ e h.ave cOJ!le 
to Government's resc,Ul', we have pasl;lCd every measure_IrrespectIve of Its' 
nil.ture or merits. and I,c,an :boldly, as~ert that we have ,ran~ered great ser- , 
vice to Government". -lIe was. tbereforE'.ho,pi~~ that t1:J.e~e,s,~n'ices woUld ~ 
be dul:r and adequately recognise<l. In answer 'to H, is, the Nominated,' 
Member of the Beng8J. LegIslative Council turned round and said': "What':' 
are ~'our achievements? Look at ,our ach~evenlents. 'We have helped ~ 
Goyernment h,Y a majority ()f 80-ag!l;inst20,.",:......wl1i~h is tll~ boast of ,t~~-·: 
Treasury Benches,-:-c-" we have pa,sse(l a meas\1r,~" ' .... hereu~de!' peop;ec{'D: . 
be put into jai1w~tholltany, trial. Is SQlJra,cbi'evement greater, or .ours 7""\ 
The Assembly Mem~r had to. aibi1it ,th,t, . in th~: :pres~n't'Btate of' DiOdem' '! 
ci~li .. tipn, iit WIl!! .&dQ~pt 'a~r~t a~rie.v~~il,~lh.; ~~' ,he,"f;\en¢,ill l\I~mbij~: 
salil: "Not fo speak of the searches and forfeItures of prdpe'r1:y- an~ ~,~ 
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~~~op! 9£ fines w~~cl,t c~u,l«, be, re~?\w~ f~'~m ~he pa .. e~ts and g~rd~~ 
these ar£' only b~'e·products, th£'mam thing IS that you can ,~atch hold, ~t 
lillY man whom the Government do not like, put him in jail, and he has 
OO·rl'dress". The Assembly Member rejoined and said, ,,' Vei~': but 
don 't for~et we came to your rel)cue. That beautiful Bill ;()f yow's, the-
operat~on of which was circumscri.bed with~n a \·er~' lil1l~te~~. ar.~a.-;-;~o~k 
to w!Jat extent we have extended It". I hstent'{l to all thIs, and I (hd, 
uPt l:n.ow whether to congratulate the one or the other, Finally, theY' 
nitJied round to me and asked me what I thought of all that. Tsaidi' 
,~W 1:'11, IT you willperuiit 'me, it reminded me 'of a little anecdote. Two 
little boys were playing together, and onp of them boastfully said 'f'o. 
the other: 'Do :you know we have bought a hen!' The other boy 
sald : ,j Oh, reany! What about it?' He !'aid, 'It laid fi't'e eggs: 
yest~rda~~ !' 'Well " said the other, , that's nothing; my father laid, 
a foundtition stone the day before! So, is your performance greater, 
or ours ! '." 

, Sir, here is an opportunity for this House of redeeming its past inacti· 
ti,ti,es. We know Government have had very long innings so far as this.' 
~bl'y ii', concerned. They have hElen batting and ,,~ have been fiel~i~. 
W.e, have dropped so many catches that each and ('wry one of the Govern· . 
me~t.bats has prov€d a Bradman for us. , Sir, here is the last opport.,).lllity, 
all,<;lI beg my Honourable colleagues here in this House to look into th,e 
merits of this Bill. Let them put their hands to their breasts and a.' 
tl\e~elves the question, is this a measure which is consonant with the;' 
el~mentary rules of justice? I am not talking of British justice" b~t is' it; 
bw.do:p. tlle universal rules of justice? Can thl:'re b(' any just~1t~ation 
in' putting' a man in restraint, against whom nothing bas been, jtadietaUy' 
prpved, and that for an indefinite pE'riod? The original Bill IS ' ba~ 
enough, anrl let us lIOt, T submit. make it worSe by exteridingits oper?tion. , 

Sirdar Barba.ns Singh Brar (East Punjab: Sikh) : Sill, ,I am l'ather, 
in anng.fE>rtuliate position, becausel ,have risen to . speak aiter, two 
fountains of wisuom haw spoken. It is admitt('d on all hands that 
te.!"rorislU is a ('urse, that it is very deep·rooted, and that there is no 
g:t,eater enemy to .the peace and prosperity of this countr~' than terrorism. 
llY friend, Mr. I)uri, has gone further and establisliecl, quite correctly. 
that it j~, more like an epidemic than an ordinary disease. Surel~J, iii" 
excePtional cireumstances and for such exceptional diseases, very e~·· 
c~I?#ol;l.a! nltt'a)iuresare called for. It is ad.lPitte~ that iti~ '''p.rsr· th~t( 
C(pUJP,l1n1sm. and you find that very drastlc kmds of leglsla:tl<in han~ 
b~p ~a\is.~d ill,difi'erept cquntries to .m.eet co:r,nmunism ;"an4 India I).~~s:'~ 
a v.et:Y exc~ptional legu;lative measure to meet this bigger enemy,nainely, 
t~,orism.' lIavingbeen admitted that it is an epidemic, it must be ad'; 
mlt.ted that prevention is better than cure. It is not wise,' it is not ad'· , 
vi8.a;We, that we should allow the epidemic to flourish an,~ nf'stroy , 
tbp1l8ands and thousands of lives before we deal with it, 'Jt i~muclr 
mJ;).e advanta~('ons atll}in the pl,lblic inter.f;lst and for the welf~r(' of our 
p~plethat' we should try preventive measures rather thaI). 'curative 
ones. People ontside Bengal are only aware of this terroris~ from what 
.~,m,t~, p.{l»~r~. ,B~,~: t.~i-ro~i:~lll ,is,in fact n;lU(!~ I!l;or~ dT('p,:_n~t~cr. 
thpJ): ,we ,~n onr s)(3;~are aware., ~om the pace at 'WhICh It IS, flollMshIng,: 
IrP.l the 4C~ t.h1Jt it, has :be,en: ~ble to defy the police and' tbe c~ '1, D. sO' 
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long, it is apparent that it has gone ,"ery very deep indeed, and ordinary 
rCl!:edicf; will not provide a sufficient stimulus for the executiye to be 
abJe to stop it. I had for a long time thought that perhaps terrorism is 
due to the unemployment among the educated youths, tG the very limited 
openings for the display of their energies and intelligence and ihe desire 
for the service of their country, and that if enough means are found to 
keep them occupied in some business or some occupation or in some pro-
fession or service, the time at their leisure, which is now utilised for des-
tructiye purposes, may he utilised for more advantageous and pl'()gre!-
sive purposes in this country. But more and more you know aoo\1t it 
and learn about it, you find that that impression which exists in my 
mind and in the mind of many other people does not stand the serutmr 
()f facts. We find that very well-to-do and very prosperous people, 
whv are neither hunters f~r jobs nor in wa11t, of employment. or q~~pa­
tion, but whose families are wcllsettled do\Vn, for some myst~rlOijS 
reason or other take to this kind. of terrorism. . . . . . ' 

Mr. B. Das : Have you got any inner knowle9,ge of it ? 
, Sirda~ Harbails $ingh Brar : ~i:y friend, :Mi'.B. Das, is perhaps: more 

acquainted with terrorism, and that is why he puts that queii>~io,Q.to me. 
We in Northern India are oOD1paratively ,spared from theinisror~Unes 
of terro,ri~Jll than people nearer Bengal. But, recently, frmu uno'tijeial 
fiource, s it came to my knovdedge that 'in cO,llege. s,' and schools ev~n, in 
Northern India people who are found to be nationally minded students 
i~ colleges, somehow mysteriously fi~l'd this terrorist literature lyIng o'n 
their beds or ill their rooms unsolicited, and it comes from channe.!!! of 
which they have no knowledge. I was !'.urprised to hear how, these 
tltiJlgs happened. But I was convinced by the experience of somebody 
who himself was in that college that because he read a few booq on 
literature which tended to preach socialism and democracy ..... . 

Mr. B. Das : Socialism is not terrorism. 
Sirdar Harbans Singh Brar : Just hear me : have some patience. 

That because his ideaR coincided with modern pro!!,ressive thou~t of 
socialism in the west, on some days when he returned from his walks or 
tound!! he found thrown through the window in his room literature em 
terrorism, and that he could never imagine who threw it or how it came 
there and how those people came to know that his ideas were moving 
from conservatism to socialism and thereafter sympathetic to terr6nsm. 
Further, I learn that persons fTotn Bengal in different. guises livH!g in 
mest aristocratic hotels, dodging the C. I. D. and the police aU th~ \va" 
have been able under disguised forms to com~ in contMt ,"vith pMple 
who had ideas of socialism. If really these things ar~ a fact· and Gov-
ernment are better fitted through their usual ageneies to know about 
them, and then. if the executive is satisfied that these ,thin!!,s do happen 
and that .terrorism is so deep as I have described it, surely it is our duty 
to leave III the hl,lnds of the executive to adopt such measures as the~ 
consider absolutely neces~ary for the prevention of this disease rather 
than for its cure. The interests of India are at stake. We see evert 
day how drastic measures are. adopted by different countries for me~k 
SUch drastic diseases, and it is idle to deny that We should deallikeWi.se. 
We. Saw .recently ivhat happened , in Ger~any, I1ndw~t ~ .. ~~tide~: 
tes~lmonIal C/l.me to the head 9f the execuhre, froW t~egreatest pa~Mi1t. 
Pield Marshal Von Hinrlel'burA', the' 'PN:'sid~nt of fheRep'u.tm'd;ffmt 
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tBirdar Harbans Singh Brar.) 
dealing in such a speedy manner with a disease which threatend Germany 
and the German nation. We cannot play with the safety oithis country 
and the peoples of India. We must de~l, as sound administrators, with 
problems of this sort and we can quite well leave the administration of 
these drastic legislative measures in the hands of one who.in his own 
province had always acted in·a straightforward and honest manner in 
the administration. If he had fo·und that the magistracy or police under 
wm was corrupt, he ,admitted it in the Council and stopped it by taking 
exeeutive measures and dispensing with the services of those whom he 
found unfit to discharge their duties. I feel, therefore, that Government 
should be fully empowered to meet. with this terrorism with our co-
operation and support. 

JIIr. Gaya Prasad Singh (Muzatiarpur cum Champaran: Non-
Muhammadan) : But how do you associate the detetius with the commis-
sion of these crimes !. . 

Sirdar Barbans Singh Brar: My dear. friend, Mr. Gaya Prasad 
Singh, asks how I coi'Ulect them. The Government agency can' be trusted 
to place such evidence as lies in the~r power before the executive and 
the. officials of the Government will certainly sift down that evidence. 
I feel and I recognise that it is very hard to put a person in detention 
without giving him a chance to prove his innocence before a Comt of 
law, but that is the ordinary way of dealing with ordinary diseases 
and ordinary troubles. For epidemics sometimes we have to give an 
injection to a person however' unwilling he may .be, in order to prevent 
the epidemic spreading. It gives him pain, it gives him trouble, it is 
unwelcome to him; but in the interf":~" of society, in the inferests of his 
people and his country we have to :->rlopt these measures; and, in the 
circumstances J support this motion, for to me the interests of India and 
her people are far greater than the pleasure of rmppOFting an abstract 
principle. 

Mr. B. Das : Sir .. I understand that my Honourable friend,Sirdar 
Harbans Sing-h Brar. is no longer a Member of the Nationalist Party. 
That is what I heard just now, because if he spoke as a snpporter of 
Government, he ought to have taken his seat ..... . 

'Sirdar Barbans Singh Brar : I sup'portedas an elected Member. 
Mt'. B. Das : But you did not support the measure as a. membel' of 

the Nationalist Party, and if my friend wanted to support the measure, 
he ought to have taken his seat· along with those who generally support 
Go'ternment, and that would have shown him in' .his true colours . 

. ,.Now, Sir, not being a lawy~r, J am not going to deal with my 
Honourable friend, the Law Member, with whom my fri~nd. 1\1r. Purl. has dealt so thoroughly and so ably; and there are also ~veral legal 
giants who wiII deal with the Law Memberwben he will rise ,to address 
tllt~· House again, but I will refer to th~ iwospeeches that .were· delivered,. 
by the two Members of the Government,; th~.outgping nnd the incoming, 
Home MeJIlb~rs. S~r. I fo,und a change ihl the speech_ ()tSi~ Ba,rry:a:llig~~ 
and .I.aL'Io welcQme the v,ery, .:sympathetic. manner; ,of delh:ery of th~ 
spe~lJ.,of,myRonounLble. f;riend.~i,i-H.~ry, Cra~ .. Bot;l;t , uWi.s~d,t1;l~; 
~eaai~,to ~ke the House into th.~ir: confidence a ilittle. whicn.Wil ~,,"ye-
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not been accustomed to during the past 11 years of my association witlI 
this House. I am, grateful to both these gentlemen for, taking us into 
their confidence, for telling us that they are human beings, that they:have 
got humanising thoughts or they are actuated by similar feelings as we 
are on this side of the House, and that they ta~e pains before they come 
to decisions over cases relating to detenus and anarchists. Sir Harry 
Haig pointed out that the Bengal· Government is exploring conditions 
and that terrorist crimes would cease in Bengal. Sir, three conditions 
were given, and the first of them was that the Government were rousing 
" public opinion.". I know how public opinion is being roused ill 
~cngal, ,how fatpers and mothers are being punished for the alleged 
crimes of their sons and daughters!! .Then, there is " unemployment ", 
and the Government of India are assisting the Government of Bengal to 
remove unemployment. The Government of India, Sir, as everybody 
kllQWS, are bankrupts today, and every Provincial Government is also, a 
bankrupt today ..... . 

Diwan Bahadur A. Ramaswami lttludaliar (Madras City.~ Non-
Muhammadan Urban) : No, not Madras. 

Mr. B. Das :1 apologise to my friend. Madras excels in everything, 
and I know thatM1ldras is prosperous. But, Sir, every Finance Member 
has got his own pet theories. 1'he outgoing Finance l\lember started the 
hare Ilnd the Provincial Governments are hunting after'it, he started the 
question of economic planning and ee·:momic snrvey. So nothing will 
come out of it, and the Bengali youth for' whom my friend, Mr. Mitra, 
pleaded so much will not find employment through the Economic Boards 
arid Economic Surveys of the Bengal Government or of the Government 
of India. . 

[Ai this stage, Mr. President (The Honourable Sir Shanmukham 
Chetty) resum.e,d the Chair.] . 

Then, Sir, much has been said of " Education ". I do not think tbat 
my diagnosis of the causes of terrorist crimes and terrorist movement8 
tallies with the diagnosis wh.ich the Government have arrived at and 
which they often give out on the floor of the House. Of course, they 
know the real cau~es, but they would not like to tell us hf're what are 
those causes. How i<; it that in 1927·28 and 1928..29 the terrorist crimes 
were. in abeyance ~ How is it that when Mahatma Gandhi iSR\led his 
appeal to the youth of Bengal particularly-nobody knows who, those 
terrorist youths are,-but when he issued his appeal not to have recourse 
to terrorist methods but to keep silent tiUthe national leaders of the 
country settled with the Government about the future ConRtitution of 
India, there was a drop in terrorist activities in BeJ1~al 'I And everv~ 
body knows it, a:nd' I am SUl'e the' Honourable the Home Member win 
re(1og-nise it, that there Wll~ cerf ninl~r a marked decline ill tcr"ol'r!:l crime 
after that appeal of Mahatma Gandhi.-in fact there was no crime, at 
aU. Bnt what happened in 1931 T Mahatma Gandhi went to' 'Engl'and 
al! the Role Deputy of, the Congress. He was being fooled by tlle. Sankevs 
and others in the Round Table Conference. Th~' Go,r .. rn~ent of Tl~(fia 
lit ·that time wfOnt on, manufacturln~ instruments of hOrrI)T.li1r ro th .. 
Chittll~onl! Ordinaflcep, and various other Ordinances., And '\v.hnt 1~:,J.·1· 
pened? When _Mahatma Gandlli landed in Bombay. w,ithin two daYJ; 
he- \Vas arrested. At that, very moment h~ tl"lejll"aphed' to the: Vicw:~it 
!'eq\lestin~ foNIn intf'TView,--.;IsbaU notlllent.\flll the nam~ of the;ViceiQY~ 
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but there was no response. The other day, in reply to a questi{)nrelating 
to 'Mr, Sarat Chandra Bose, it was pointed' out thilt, both Messrs, 
Subhash Chandra Bose and Sarat Chandra Bose have some in-
fluence over the youths of Bengal. I do not think:, Sho, they have any 
influence over those youths who are acttmted with terrorist impulses. 
But yet the Goyernment of Bengal did Illcnrcerate Mi'. Subhash Chandra 
Bose and Mr. Sarat Chandra Bose. Even that did not accentuate thl' 
feelings in Bengal, 'but when Mahatilla Gandhi was' incarcerated in 
January, 1932, these so-called, anarchists and youths of Bengal knew tha,t 
their leaders could not suceeed' in persuading, the Government to accept 
the constitutional demands made by the country. ' 

I do not know if I 'should congl:atulate my Honoura}}le friend, Sirdar 
Hal'bans Singh Brar, on the serioUs charges that he laid against tht; 
stuuents of the Punjab and the U. P., that they ar{' till tnrniJ1g socialistR 
and that th{'y read books on Lenin, Carl Max sent. by the Third Inter-
narionale through secret ehann-els to the 'Punjab~llnd iU. P. students til 
read,-but so far as the youths of'Bengal are'conc:erned, I know they al'e 
intellectual, and they, are 'eY{'r with their g;rel't, ambition to J~, Jheir 
nation, and these youths lost aU their faith in reconciliation, ,inI,l.egot~~ 
tions between the national leade~ whom they often hate,-:--:-tJwli."J~1f 
expressed opinions, of hatred to people who come and' h®lWb ,~th. ,the 
Treasury Benches and with the Government of India or with the Gover-
nors or the Yiceroy,-these youths look upon thes(', leaders with contempt 
and hatred,-they lost all their ,faith. Therefort', the real cause Q~tlw 
recrudescence of terrorist crime in Bengal is not what Sir llarq, Hai~ 
depicted or what the Govermnent of India want the c:ountrj to 'believe, 
but the real causes arc altollt't.her different. If a few youths have got 
anarchist tendencies toda~', they have become desperate, but why have 
they become desperate? The real cause is that the Government of India, 
,vhell the country was in a mood to respond, to reconcile to the conditions 
after the Gandhi-Irwin Pact,-I don't blame my Honourable friend, Sir 
Henry Craik, who was then in the Punjab Government,-the Government 
-of India went on manufacturing, not only Ordinances, but instruments 
that will go against the very spirit of Gandhi-Irwin Pact. Thereafter, if 
the Bengal Government thoug-ht that they could stop the people from 
bolding anarchist and terrorist views by the application of the Ben~al 
{)r<linance Act, or even if this HOllse gives sanction that there should be 
11 permanent legislation to stop these crimes, then I say Government ar~ 
entirely mista.ken in their diagnosis of the situation. If Government are 
made of iron,' then I can believe theta maehine has no soul and that a 
machine does not appreciate the spirit of the nation and the feeling of 
the youthR. Bnt, after all, the Government Members are human beings 
I do not think that in their heart of hearts, or when they are outside 
this Chamber, they believe in the stories that they trot out, on the floor 
of this House.' ,', . 

"~s I said at the ~ginl1ing of my, sp,eech, I w~~olne lh.e ve?,' sym-
'4 P 1I patht'tic speech of the HQnourable the Home ~Iember 

, .. in reply;ng on tne debate on ,the repeal Qf Regulation III 
"'hi,eh my Iionourlible fri~lld, 1\11'., Amato NathDutt, ~oved .... That~give!i 
llle"hone: ,Today, ihe Congie\?s. ~hich"ep~en'ts' thegreiltest and the 
bi~e8t:'poli~i~al p'&~y'it,l"Iri~bi, 5k.Wil,mg'fb~tUlik~ '11ellee *ith' ~h~' ~overn­
ment' 'It has deelcRd to eomt> mfu' tlier~~l'Slat'tTte9':' 'G<1\"e'rnmentshould 
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foliow it up b~' dropping all tllose feelings of prejudice that certai~1 
l\It'mbers of Government bore against the Gandhi-Irwin Pac't. To contI-
nue to bear those feelings of prejudice is not the way to reconcile two 
great nations, Britain and India. The Congress L'I "tilling today to 
co-operate, and they have told the world that they are coming- into the 
Legislatures to co-operate, but it should be honourable eo-operation. But 
the interprt'tation by my Honourable friend, an eminent lawyer like 
Mr. Puri, of the speech of the Honourable the Law Member pro,-es that 
the Government are afraid that when the Congress comes in they will 
nut get. the least chance to pass such repressive measures easily. They 
'feared that the Federal Government will put powers into the hands of 
the people, but no Government MMllber will say that today, because they 
know, that the Federation is rceeding, but they think that power is going 
tt the provinces, to the people, and they try to, hoodwink, us by saying 
that when, you get your provincial autonomy you will yourself need these 
nowets. Certainly not. We do not nee<!. these lawless and drastic 
po;w~rs. But if I rose to speak on this occasion, it was because 1. wantod 
to 'make an appeal to the pres~nt H(lnw Member. ,I wllnt him to start 
'With a new leaf. He must have had talks with the Governor of the 
Puujab,-the Gandlli-Emt'rBOn talks 'over which t.he whole of, India 
rejoiced. Sir Herber:: EmeI'son-at the time he was Mr. 'Emerson,--tbe 
Oail.dhi-Emerson talk~1 were negotiated witll good feeling and goodwill 
on both sides. Ha\'e Government the same goodwill today· to the people 
of India? No. They do not hllve it. (\therwise, they would not have 
got behind and broken the spirit of the Gandhi-Irwin Pact and mcar-
('erlited Mahatma Gandhi at Yerrawada jail in 1932. The leaders of the 
Congress have assured Government that they are willing· to reconcile 
themselvt'Jl to the pr~ellt condition of thiqgs. Are the present Go,'em-
ment going to irritate tht'm T That reminds me of the speech of Ml". 
Anklesaria at the second stage of this debate. He had the cheek, he had 
the insolence t.o call Mahatma Gandhi an apostle of all subversive move-
meuts in India. Who sheltered t.ht'Be Parsis in India twelvE' hundred 
years ago when they were driven away for their religion from their hom~ 
in Persia? It was the forefathers of Mahatma Gandhi that allowed thein 
to settle down on tht' shores of Bombay. 

Mr. ll. P. Mody : Why do you cOlldemn all Parsis T 
Mr. B. Das : I am not conilemning all' Panlis,Mr. Mody. I hope 

that Mr. Mody when he retu'rns to Bombay will ask his community of 
50,000 Parsis in India to say that, Mr. Anklesaria dOf's not represEmt 
anybody else but himself in calling Mahatma Gandhi the apostle of all 
subversive movements. I know what Mr. Anklesaria if!! angling' for. He 
is angling with the Sallatanists or the Satanists as somebody told me. : .. 

Pa.ndit 8a.tyendra N&th 'Ben (Presidency DiVlis!ion : Non-Mu.h4w.-
madan Rural): But may I remind my Houo1J:l"shle. friend that Mr, 
Gandhi is very anxious to eall him'ielf a foremost member of that cOr.a. 
m\lnit~· which my Honourable friend is plef\~ to descrihe 8s,_Satanist! 
I think my Honourable friend may have ,"SO read in this morning'. 
papers that Mr. Satyamurti is fondly inviting the~o~lled: Sa\anists tp 
join the Congress Party to which ~y Honourable .friend beloIijls.; 

Mr. B. Da8 : r '",as merely repeating '8 joke. . 'My Hon.ourable- friend 
mllst have a' senSe of humour to take a joke a~ tt joke. 'Now, Sir. that 
Parsi gentleman is trying to angle with the Sanatan'ists -of Guzmoat ,and 
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[Mr. B. Das.] 
get their votes, because the Sanatanists, of whom Pandit Sen is one, as 

.'We all just now found out;-the Sanatanists are out for the head (If 
M:lhatma Gandhi, and, therefore, lIr. AnkJesaria had the audacity to 
,say those things which no man would have the courage to repeat outside 
the floor of this House. 

Mr. R. p~ Itody: He \Va~ also joking . 
. Mr. B. Das: But Mr. Anklesaria was joking too much, as he will 

find it to his cost. Mr. Anklesaria had t.heaudacity to say not only that. 
but he said that in some way Mahatmaji is responsible for the recru, 
descence of terrorist crimes in India. I do not know how he got thi~. 
I know in Guzerat there are no tE'rrorist crimes, though there is in Maha-
rnshtra ......... there was, not at present. But to connect up Mahatmaji &8 
the inspirer of terrorist crinies in Bengal is sheer nonsense. And I haVd 
said that, if there is a revival of anarchism in Bengal, it is _due to the 
inCilrceration of Mahatma Gandhi, an:1 that proves that Mr. Anklesaria's 
-argument.s are aU' wrong. . . 
_ . Sir, my Honourable friend, Mr. Mitra" spoke about .his talk with the 

Deputy Inspector General of Police in Bengal, the late Mr. Lowman; 
after his own incarceration i;n 1924 or 1925, I think it was 1925, and he 
_ "'ItS ,told that -it was. beCll-use the Government· of Bengal were afrv.id lel!lt 
the leaders of the non~co-operation movement might incite the masses--
for wh.at '-fC?l" the legitimate demand of Swaraj. Bow am I to know 
that theae 1,509 or 1,600 detenus that the Bengal GovernDUlnt· has got, 
SOHle of them or most of them are· not real- national leaders 7. They., think 
di1fcrently from .fl!'iends li~e.sir Satya CharanMukherjee or Mr. A; R; 
Ghuznayi. lhope that my friend, Mr. Puri,' did not have Sir Satya 
Charan }\.Iukherjee in mind when he was giving that story this afternoon. 
G(lvernment know. that there, are people who believe in the Civil Dis-
o.bedience Movement. There are people who believe in the non-violent 
.non-co-operation movement, .and tht>J:e are people who belit've in the full 
dominion status movement, but there· al'e, loyalists who would go to any 
extent. Thev wait in the ante rooms or the Government officials whethel" 
at Simla or 'at Calcutta or Darjeeling. When thpy talk to high officials, 
they say that they are quite satisfiPd with the present ordpl"of things 
.until their life pa8lles away., and· thereafter -it does not matter what ~ome3 
to India. This is a very important point that Mr. ,Mitra raised, and let 
me, assure the Honourable ~he Homel\Iember that the' nationalil'ft leadel'lil an over Inilia, whether they ·are ;(JongrelilSmen, progressives or nationalists, 
thjnk,that these weapOllS 9f repl'ession are. all pesigned to suppress the 
nationalist movement-the d{'mand for self,government-Dominion Status. 
It may not be full Dominion Status a.<; some of us are now willing to 
accept. Sir; I live on the _border line of Ben'!'al.Jwas deeply painell 
to heal' the statement from my Hononrablefriend, Sirdar Harbans Singh; 
that the rich men's sons :From BE'ngal travel to the Punjab and get hol(t 
or tIlese Sikh youths andteae:h them anarchist and terror~st crimes.' My 
friend may 'not ,have -visited Bengal. but I know the Bengali youth and 
'l know fhe :Bengali gentlemen and I am til! toi:ich witpthe Bengali I)1'e$~, 
and I do not think tbat Bengal' has today that 1argoE' wealth' ann that· 'the 
iorui' of.· :wealthy 'men 'like tbe' l{:oriourable', too .,L3-w ,·2\fember .. ~~oItl'avel 
like Raaas 'IIud pririces, teaeh: ths.:youth of·; *he' Punjab, tel'!'omt and 
anarchist 'crimes. . ..... ,.,.,. >" ::~ ': ,"! 
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1'he .. Honourable Sir N~pendraSirear: My BOll, ve'fY often goel 

to LahO're. . 
Mr. B. R. Purl: Why don't you visit Lahore once' 
lIIr. B. Das: When the Law Member's son visits Lahore, it must 

be some professiO'nal work and nO'bO'dy can believe that the sO'n of the 
HOJlourable the Law Member, whO' has accepted the Law Membership in 
the present GQvernment, can have any sympathy with the terrorist or 
anarchist crimes. I want the Government to' ehange their attitude 
towards the people Qf this cQuntry. The more we try tQrecO'ncile O'ur-
selves to things, the mO're they become terro-risers and oppressors. 
They SO' embitter feelin~ that I do nO't know when we sit Qn these Benches 
in the next Assembly there will be any friendly relatiO'ns between this sirll! 
and that side O'f the HO'use. I want to know whether it is the policy Qf the 
Government of India t~ re-echO' the die-hard sentiments in England ar 
whether it is their PO'licy to' reconcile the 'feelings of all sections in India 
and to' create a good atmQsphere. If that be so, the Home Member O'ught 
to withdraw this Bill and O'ught nQt to' give the Bengal GO'vernment that 
pel'llianent lease, so that the Qfficers in Bengal ean go on terrQrising the 
people. I am grateful to my friend, Mr. Mitra, fO'r giving certain personal 
e-,,;periences. I alsO' ask the HQnO'urable the HO'me Member thi.<;· questiO'n. 
Weare all human bei.ngs, whether some are Members Of the GQvernmeftt 
or not. I will ask him to' find Qut frQm 1921 up to this date hQW many 
Bengal civilians and PO'lice Qfficers have run away from Beng-al and hnve 
nQt returned to' Bengal. There was Qne Mr~ Donovan, a very friendly 
Member of this House, the patrQn O'f my friend, Sir Satya Chann Mukhe~­
jee. He left Bengal and did not 'want to cO'me back. ' . 

kiBa,ha.d.ur Sir Satya aha.ran Mukherjee, (Nominated Non-
Official): ~Ir. Donovan did not fly frO'm Bengal Qn aCcO'unt Qf the t~r­
rori~t mQvement. He resigned the service Qn account of eertain persona! 
reaSQns. 

Mr. B. DaB: ~fy friend has rElpeated the story from the Whip of 
Calcntta.. My friend .,ets his inspiration from the Engli.'!hman which is 
nQW defull(~t. Mr. Danovan was made a Cominissioner, but . he 
did not have the cO'urage to remain. The officials in BengaJ 
let\ve the cotmtry 'and are not returning, because they are afraid 
of their ~"'n handiwork-the see!:),;ngdiscontent theyhaveereated .. 1 
was told that I[ Chief Justice i)f the Bengal High Court dMl not take the 
tl;ain from Calcutta, but took it, motQr car and toO'k the train· from,: somt 
statiQn O'utside Calcutta. 

. ~. Honourable Sir Nripendra Bn-car:' Thl1t wh's done by Mahatma: 
Ga!l~hi whO' got dQwn at Belur. The Chief Justice wentfrO'm HQW1'Q.h . 

. ~'" '2. Das ;Ma'hat~Gandhi gQtdow~~'t a ~ayside 'st~tio~ 
because people Qn account i)f .the 'love ,for );limovercrO'wded the statioI18~ 
Hewan.ted to . avoid. Qver~cr()wding in stauOAS ; . but what happe:t;led tci 
t~t. ChIef Justice! I.!am ~ot giv.iug these, .ins1;an4!es .in any vindiethT8 
BpU'lt. I am not in fa.vour. O'f the terrorist. JIl.o,!emeut, .. ' But the fact is 
there that O"'erjealous Go\'ernment. offi.cers,·l1~ve so te:r,-rorised the peopl~ 
of Bengal th,! Bengal has nO'. peace! l want< ~he, GO'vernment toreviEi& 
'thejri,pplj~! i~ time. If tbey,do not dQ .t~a,t,;ihe.v wp.t ~Qse India. 'Yheth.~t:, 
tb.cr lOl'ie It today.·'Qr .tomO'rI:9,w,.they, '\yiU,.lo,qe·ln4,ia"lf they contJIl,uem; 
theU'. '!ol4l<'l orgieR .. ,and. ,mild· ,PQ1icy of ~~in~ing,. to : g9ve~. _ln4.~a .~Y~ 
re~rt'~ve law~,~ir, I,oPP~~rt~;Bill. ,.;' ' . ..' . . 
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m:ws.n ·Babadl1r A.. Rama.sftainiMudaiiar : I will not take. mtire than 
a few miLutes while I speak on this motion. I do not want to go 'i.nto th~ 
merits of this Bill. I only wish to explain the position I am hi)tihJ w 
take at tile thixd reading stage when the motioij. is put to the vote. .l\ly 
Honollruble Leader, Sir Abdur Rahim, has made it clear that h~· W')ijld 
not oppoc;e this Bill if the Government agreed to limit the period to thr:ee 
years, but in case the Government were not prepared to accept it, ","e 
on this .\'ideof the House were not pl~pared t.o disfigure the Statute-book 
by a p~rmanent legislation of this kind. The Government havt\ not 
accept{;d t.he period of three years and we have, no alternative hut to 
record onr protest by going :llito the lobby against the measure, 

The Bonour8.b1e ~jr Henry Oraik: Sir, as I observed in makingtp.y 
~otioll t.his morning, I had not the advantage of hearing the thre';J days' 
4ebate which took place on this Bill, but I ,did devote many hours yCl!l~¢r­
day to reading those debates with eonsiderable care. I felt, Sir,· aner 
readi1J,g tlH:m, that practically everything that could be said abc\ut this 
Bill, either for or al?ainl't, had been said already, and that was wh, I 
re~r.ainpd front maldJll! any speech 011 the motion for the third readl.:!~.~. 
,After liiitening to this afternoon·s debate, I confess th~t, though' my 
:memory is impaired ,as the effects of old age and hard work, I cannot J;e-
eall or can hardly recall a single thing that has been said this afternoon 
that has not been. said. at some stage or other of the earlier debat~s, 
possibly in different language· or phraseology, but still, in substance, the 
arguments put forward to-have have all, or very neaTly all, been put 
forward at an earlier stage. Therefore, in replying, I hope the Hou~e 
will forgive me if I myself am compelled to use arguments in refutation of 
those used in speeches made by some of my Honourable friends this 
aftprnoon which hayp thpmselvE'S been made or used by previous 
speakers on this side. 

Sir. the first point made by my Honourable friend, Dr. Zumudin 
Ahmad.-who opened the opposition to the third reading,-was that 
there was no justification for making this supplementary Act one of a 
vermanent nature. Now. that point was very fully dealt with in tIle 
ipepch of m~' predecessor. Sir HarT'! Haig. in dealin~ with the first of 
the two amendments, where he made it quite clear that the necessity for 
perJuanence was justified by our previous expel'lience of the Acts cnfol"Qed 
for short terms, then allowed to lapse and then afterwards revived. Be 
reminded the House that when the Defence of India Act lapsed at th~ 
end of tbe War in 1919 or 1920. it OBly took a ·year 01"1 two for the tenorist 
movement to revive. Within 11 year or two of the lapsing of the Def(·nce 
of India Act, there was a verv serious recrudescence of the movement 
tlhd that hccarne 1.'10 serious that· II fpw years late!" in 1924 it wa.~ neeessal'~' 
for the Oovernor General to promulgate Ordinancefl re-imposing' tIle 
pOWE'rs !!"ranted by th~ Defencp of India Act. and th8c!e subseqltcntly took 
tbe form of legislation by the Bengal Council. Then, again, he e~plnill.t'i\ 
that practleally all the detenus were let out in 1928 and that the Hp~eilll 
pow~rs were a little lateraUowed to lapse. They.lapsed actnally in 1!130, 
t think it was in tpe beginning of 1930. and within a month OJ' t\wi ·W~~ 
lia,l tbAt terrible ou~e at Chittagong to which' allusion has been niaa~ 
itl more t~ahone'~Deech this· aftenlOon., Then~ agaiJ1; ath~r that ana artC'l': 
other ('utrages of the samp. . 'kind. ,the special pOwPrs -had t.o be.' t!ik~Ti 
fl~ail1. Now the~· are due to lapse if this BID is not passed, at any ·rate 
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sonle of them are due to lapse in 1935. As Sir Harry llaig po.imed Ollt, 
ali c-",perience shows that it was a miHtake to ]*;t t~e special powerl:l 
lapse; that it encouraged the' terrorists, and that It dU"ectly eOlltnlJt~ted 
to the revival ()f the terrorist movement after it had onee been got faIrly' 
well under control. That, Sit', is the justification fOr making 1: Ie powers 
conferr('rl bv this Bill of a permanent nature; and, as my Honourable' 
friend, Mr. ·,T. M. Chatarji, the official Member from Bengal, and I may 
say as H~veral other speakers po~ted. out, making the pow:ers perman~nt 
does not mean that this Act. as It wIll beoome I hope, w1l1 necessarIly 
remain 011 the StMute-book for ever. It merel.\· means that so long as 
the terrorist danger is an, immanent on~,thisvery valuableweaponcwill 
be 'available for use. When the movement is finally brought under 
control~ there is no reason why this Act should not be repealed; it is only 
pt'nnllnentin the Rense that we want it to be continually aVailable so 
long as the danger, from which it is designed to protect us, is prescnt. 

My Honourable friend, Dr. Ziauddin Ahmad, went on to attack the 
f~~Vy t."l\l.~ati()n system in ~engal. On, th,at subject I cannot., ~9l'ceourse, 
fo~o,W' him--I am aw~re that he is a very ~ent authority on education, 
eSDl'cially higher education, whir::h I cannot. claim to be-"I C/Plflot follow 
him or: refnte in detail his attack on the Bengal system., because. I have 
no pprsoual knowledge of it, but, I would remind him ()f a point which 
was brought out in the debate, that that particular point-"th.e reforlllUtion 
of 146 sy-rtem of education, and eapec~ally of higher education, in Beng'ul, 
with spe<::ial reference to .its effect OJ! the recruitment of young m(lll t() 
tl~ terrQrist movement.,-is engaging the anxious attention of the Bengal 
o.o,'·"!"~llnl'nt. I entirely appreeia.t~ my Honourable friend's point and 
I mflrt>]y ''''ish to recall now that it has been explained by ONe of the 
G(I'n'rllln~'l1t speakers, I think; Sir Harry Haig, himself, that that is a. 
suhie,~t to which the Bengal GovernmeJilt are devoting their llOntltiUlt. 
aUentioll. l\Iy H()]lOurable friend also alluded to other causes or alleged 
C'RUf;e'l tlHlt contr:ihuted to br.inging in recJ'uits to the terrorist nlOverurut--
Loth the {'{'onomic situation. with it.s reactions on employment, lmd so 011, 
Hnd or1!rr grievances. real or imaginary, not so much, I think, again~t 
Government as against the present organization ()f society. N""w. my 
HonollralJl£' friend's point was that those wider cause", were the thin(:~ 
which f'r'OH'l'nment had to tackle and that the terrorist movement would 
1]1',"cr hf hrolll!ht to an end by what. he called "repressive" mea~1Jres· 
Rlone. Well. thl're. of COUNt'. I am entirely in agreement with him: and 
T thillJ\.. -Hnd I thong-ht when I re~,d the debate-that the attitude of 
~vernlllent o~ that ~oint had been, made quite clear by my predecessor, 
SIr Harry Hal!? It IS not our attItude that you could by these special 
la,ws alon!' end and finally crush the terron'!t movem,ent. 1 C&1l admit 
that the e8l1Ses are dee~er. than that and that thElse s~ial phenomena to 
wbic'~ m::" Honourable .. frIend has alluded do require the most carefnI 
pxamlm,.tlOn and that It s.hould' not.be beyp,rid the wit of man to devise, 
I. hope !Il no Vl'ry long procea" of bme. some successful solution of those 
u~ffil··ulheH. 

Now, Sir, ~ pass from my friend, Dr. Ziauddin Ahmad's 'lpP!'ch and 
t~. up. tl:lepom~ ~by the n8. 6I>~7C:Mr~ S. 0; Sen. He cast 
dOll'il!li,.Q,n tlt!l ~w.n. tllitllii.tae lle'Oo-*>daiioa ill! the Bell!l&l (~ampr; . 
ItJJd: lal~. was 80 c~estedr,thBt itwt18 im~ete fOIl' the Bearwal Govf>,xn-
ment to receive the 500 or so detenus who are now ,confined ntDeoli. I 
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should. ]loint out that it is not 110 much a. qu~tion of congestion in. aCc(>Ju- . 
modation in Bengal jails or in Bengal detention campS, but of the dangcr, . 
which has been proved to be no idle chimera, but a real dangel', that the. 
rllOre active and leading of theSe men have, if detained. in Bengal, oppor-
tunities ot' communicating with their friends and associates outside anti 
even of actually hatching fresh conspiracies, a~d that danger is greatly 
minimisf'd by their detention fu a' inore remote and inaccessible place like 
Deoli . 

. l'4r. K. O. Neogy : That danger was not mentiottedin the Bengal 
Legislative Council by the Home Member. That was Mr. Sen's point. 

The lIont,urable Sir Nripendra 8ircar : The Bengal Home Member 
said change of mentality. 

Mr. K. C. Neogy : Effect on their mentality. 
The Honourable Sir Henry Otaik: Mr. Sen went on to speak, arid 

his accuracy was challenged not by me so much, but by my Honourable 
coJlE'ague, the Law Member, regarding the dates and' the sequence of 
events up to the time of the Chittago'ttg outrage. I am sorry that'I 8m 
unable to deal· with that pa.i1; of his. speech, but he did conciudp. by a 
referellce ~o the'Rowlatt Act and he asked,the House to draw the inference 
from th(~ iaet; that Government had ·never used the procedure of inquiry 
provided by· that Aet, that Goverrunent were afraid to lay these· cases 
befoT"(, the kind of tribunal which that Act proposed to set up, namely,: 
I think, two judicial officers and one non-official. Now, that is ancntil'ely 
misleading inference. l\Iy recollection is that there was no such fear 
t.hat an jmpartial inquiry by a tribunal of that sort would expose the 
fallaey of t.llt' charges brought against these suspects. It wa'l not that, 
but it was the general unpopularity excited by the Row]att. Act as a 
whole that pre-vented the Gov~l'nment from ever making m,e of that Act. 
In fact. I think, no part of it was ever brought into operation, Imd it W88 
repealed SlIme three orfonr years after it 'was passed. That, however, is 
ancicut llistory. . 

Then. Sir, I come to my friend., l\!r. S. C .. Mitra, the champion 'of 
the detel'llS in this House, and no doubt oq.tside. He put to me SC"'!l'al 
points ubout the cQnditions in the .Deoli Camp and suggested that inter- . 
"jews w('re repeatedly refused, that relations of the detenus ",ere not" 
infol'med ot their relatives' health,th.~t their lette1)s remained unanswered, 
and so forth. He read certain letf~rs, or. extracts from one or two letters,. 
wldch 11e . prouuce<!.in support of ·.thoSe al,egations. 1 mus~ allmh tha,t 
tJ~e extracts .he read did not partfcJ].larly impress ~e as cOl'roboruting all 
that. h,~ Haid in his speech. In any c~, 1 hardly thin.k that a great d.~­
of weight clm be. att~ched to 'ex-parte: and . int~rested statements of t1;J,o' 
k~nd likeI~" to. pe ,contained in the letters of such correspondents. 

Mr. D. K. La.bi.ri Ohaudhury (Bengal: Landholders) : Gove'rnm:erif 
ar.e also following e~par.te procedure. . .' ~ _ . 

The ~nOUreb18 BB-Bemy GraHl: .GQve~~dn>atany ra;te;'~" 
try to do ,their: best te: eB8ure, that the eonditionsiM 'thlHle;'canips 'ru.:e·'iipt;' 
unduly,rip:omtlS and a very -.elab?rate'sei _of!-~)~:~D di'awb' rljf: 
by the HOllJE' Department. . . .;; .. ,\. !., '1 Of} . ' " ..... ~:,,~(., 
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Mr. 8. O .. Mitra : These letters were not /Sent to me to be read~ut 
; here. I only made p,se' of them in : order to ~ention ~peCifi~ 4ates. 
~ Oovern:inent are at liberty to contradict them, Instead of makmg the 
~ allegation that they ~e not accurate and are written in an exaggp,ratt'd 

'- ~Orni.nd Hono~able Sir Henry O~&ik: : I di~ not say that they were 
" 1118ccurate,but only that, to my mmd, they dId not carry very mqch 
f weight. 'Bnt in dealing with allegations of this sort that in Government 
~~'. institutions-I am not talking of detention camps, but any kind of insti-
, tutioi~lJegations that abuses exist and that subordinates ill-treat the 

people committed to their charge, and ISO on, I am fa<!ed with a very 
. familiarilifficulty that heads ~f Departments are fl1lquently J~d~ith, 

'. W'c draw up an elaborate ,code of rultlil and we do Qurbe'llt to see that 
.~ those rule..'i are enforced. Allegations a~ brought against llh that the 
~. rules are not, in fact, observed and that the abuses go on. That sort of 
II allegation is obviously extraordinarily difficult to contra~i\~t or. refute 
ion the liJlm of the moment. The Honoul'ablel\I~mber wliJ admit that 
~'I am llatlu'ally oot in a positionio, say that these abuses about, whi(~h he 
$ complainli do not take place, because the accusation is made acroSs the 
.~ floor of the House and obvioOBly I cannot telephone to Deoli to ascertain' 
wheth~r they are right or wrong .. So,. I hope the Honourable :lUembel" 
will apprel'iate my positi()n: ,which·is this that GOTernDlelllt :110 their vel'y 
best to see that these abuses of which he complains do not t.alre p].ace. 

Mr. S. O. Mitra :, I only :aaked .for an ill'quiry' and ~the 'HonorintLle 
:Member foItiys that he does not-attach any importance to the dooninents 
I quoted from. There I do not agree with him. Why does he nut attach 
jmporta~e to them especially when I have given. th~ir ·datest 

l'he Honourable Sir Henry Oraik : .All that I can say is that I will 
do my be..<;t to see that such abuses do not take place (Applause; and that 
, ,will make it my very early duty and take the :liirst, possible opportunity 
.to follow the example of my predecessor. Sir Harry Haig, and "isit the 
Ueoli Camp :myself and see that it is being properly conducted. I lim 

,not for a moment suggesting that it i~ not, properly conducted, llllt I do 
recognise that it is a' matter which has excited considerabh amount of 
ltlterest in the Honourable Member and' thOse' whom he represents, and 
I quite agree that it is one of the most important subjects i:OInIuittell to 
my (·h8rge. I propose to make myself acquaiuted with ~he conciitioll$ 
prevailing there as soon as I possibly can. A,t"an.y ~ate,[ nnlyl1O:11e 
that the Honourable Member will wait before, making ,other accmsatiQns 
until I have had an opportunity of looking into the .state of affairs there 

"n:.rscU. I would only like to remind him that i.J;t reg/lrd to the statement 
that interviews are repeatedly ~efused, Of rather I think he said that 
no attention is paid to an appljcation for an .iDte~iew ..•. '. ' 
r~' 8 . . 0: ~tr&: I said that no reasons are given. I personally 
! apphed for mtervleWs, and they' were nut only refused, but no rea80its'for lrefusal wpre given. ,,' '",r' ;'" 

, ~ Honourable 8ir"~Dry'Or&ik:~All'Ieail ~ is t~at the l1l1~ii' 
dfl qUIte elearlylay thatthe'de1ientts' are entitl~d to a certain number 61. . 

" interviewII;, r thiDk:it ,is .o~ce ~ .f,ontt.igbt ,But~e'itit'erYi~.,y:;;ar~,.oldy,il 
a Uowed to peopl~ who' -are ·8utliori8ed. to have them. ~hat IS to say, it -
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is . 1 lOt open to anyh9dy to walk up to th~ campan~ s~:tt~ ~, ~all~to jpter-
view 80 and so". H~ must have a pr()pE}r auihorlzatlo,n,whlch. hE1 haa ~o 
obtain fl'qm the Bengal Government and it is possible that l'Jome pe.r:so~s I 

wh,) apply ror an interview~I am only suggesting xhafWs ~s n PQs~ible, 
explunatibn of what the Honourable Member complain~do so:with~ut: 
getting the correct authorisation. _ . 

Mr. a. O. Mitra: I regularly applied .first, to 'th~' C~n;.~a~da~t.~ an.d 
at his request" I applied to the Government of B~ngfl.l in my own case. 
I agreed to observe any condition that Go!ernment wanted to, ,impose 
on me as regards the interview ,and yet the int.erview was not granted 
8J.ld no reason~ were given. 

The Honourable Sir Henry Oraik : Then, of course, that explanatidn 
does not fit the Honourable Member's case. But I suggest that it:\vill 
fit certain other eases where delay has' occurred in answering applica~ 
tions. ·The Honourable Member, I think,rllther hiiIted at the l)ossibi-
lity of there having been a hunger-strike or some such incident at Deoli 
and of the detenus being punished. All I can say is that the Home 
Department has heard nothing whatever of any such happening and I 
am quite certain that if· anything of the kind had occurred, then we 
would have been immediatelv informed of it. I think I can safely 
assure the Honourable Member that that suggestion-I do not think he 
st~ted it as a fact, but merely as a surmise-that that surmise is 'infact . 
quite incorrect. . 

Mr. S. O. lIIitra : Will the Honourable Member kindly enqtili't~ if 
there is any reason for prohibiting correspondenee for a month and· a' 
half in the case of detenus , 

The Honourable Sir Henry Orm : In certllin cases where the dekLlu 
has misbehaved, t-be privileg.e of writing or receiving letters can be with-
drawn as a puni$hment. But I do not be-lieve for a moment that there 
has been any general withdrawal. Such 0/11 puniRhinent may have been 
inflicted on certain individusls,but I think we, should certainljrhave 
heard if there had been any general penalty of that kind inflicted. 

_ Sir, I do not wa~t to follow the Honourable Member. 1\11'. Mitra, into 
the latter part of his somewhat contentious speech, but J. cannot allow to. 
pass without challenge one remark he .made which was, I ,think, 8upp@ril'.a 
by interruptions from c;ei"tilin other Honourable l\Iemqers sitting ill his.' 
part of the Hou$e. The lfonourable Member stated as an accepted fact 
that certain communal riots were deliberately promoted by officers of Gov· 
ernment. Now, Sir, tluit is a statement that I have heard made in lOther 
r.aSes of 'communal riots, and it .80 happep.$~ that, in the: course of my expe~ 
Tience in India, which. is now perhllPs longer than most Members of :his 
Itouse,'either European or Indian, 1 b.av~ had. a good deal to do.. with 
~ommunal differences. I' have' see:;} conmiunal rioting on more than mle 
oq~l!,~ at fi,rst bMld alld I hope I will never See it again;' But ;thai sort 
or:eh~~ I have.heal'd. made repeatedly, that these communtal ditfereiltJe8 
are promoted either by individual officers of Government or by Govf't'n-
meR.t tl;l~e1.v,es as .adtW,berate p~ijey;,·T~d·liket.O,sayhere"':'em­
p1;tat1~elly. as J. CAA tl).8,t, a .~~e ;wi'lk~d. tmdpnaJ.ieiolW ch~e and one more, 
utterl, ' , 'Y'ith,Qut fo1fD~on,. ~oul<l. ·;not pessiW~ .be ':mAde; (Applanse.) 
If .there IS .one tbmg th~t BrItIsh Gever.ntnent.in .India stands for, it is for 
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nnity between the various communities. (Hear, hear.) If t~re is one 
thing in this country that ensures that that UIJ.lty is not broken more often 
than it is, it is the hand of the British Officer. Thia.t I kno~ from my 
own personal experience. (Applause.). ~e House can take ~t !rom me 
that that experience hllB been a pretty grim one. ~ fant8St~c and Un-
founded ch:arge like that cannot be allowed to go without bemgoontra-
dicted. 

Mr. X. O. Beogy : Does the Honourable Member expect these people 
who have witnessed things with their own eyes to believe what the 
Honourable Member says ! 

The Bonouraible Sir Henry Oraik:: I have witnessed things as bad. 
:Mr. X. O. Beogy; I have witnessed, and thousands of other peopie 

also have witnessed with their own eyes what happened in Dacca. 
The Honourable Sir Henry Ora.ik : I still cannot accept the Honour-

Ilhle Member's statement. I deny that these communal differences are 
being fomented by Government. 

Mr. Gaya Prasad Singh: Divide and rule is the policy. 
Mr. K. O. Reogy : Will the Honourable Member publish the Ne.isC'n 

report with reference to Chittagong? It is a report made by an officer 
of Government with re.j?ard to certain things that happened there and thp. 
part that the police took in the riots in Chittagong in the name of carryiL.g 
out searches. (Applause from certain Non-Official Members.) Let the 
Honourable Member accept this challenge and publish that report. The 
Honourabte Member dare not do it. 

The Honourable Sir Henry Oraik: : How does the Honourable Mem-
ber know the contents of the report? Has he seen it 1 After all, thifl 
discussion is not relevant to the subject under discussion today. 

Mr. X. O. Beogy : 'l'his point was referred to by one of the speakers 
today. 

The Honourable Sir Henry Oraik: : Yes. I have replied to that point, 
and I do not wish to waste the time of the House or discuss any more tbat 
particular incident of the debate which was irrelevant a regrettable 
irrelevancy. But I did feel that I could not allow a statement of that 
kind to pass unchallenged. . 

No~, Sir, I pass with some r.clief to the speech of myoid friend, 
Mr. PUrl. who comes from my home town of Lahore, and I think the House 
is indebted to him for the delightful story about the rhinoceros which 
I. mu~t say, WIlS new to me Ilnd which I shall try to remember. I would 
lIke, If my Honourable friend will forgive me. to draw his attention to 
the fact. that he announced in his opening words that he intended to be 
very brief, that he onl~' took part in the debate in order that he might 
regist~r his. disapproval of the Bill and he then took 46 minutes by the 
~loc~ lD dOlDll' so.! Perhaps the Ho~ourable Member would forgive me 
if I m re~ly tell hIm a sh?rt story. Sir, it is known that Mr. Hoover, the 
late President of ~he .Umted Sta~. was a peculiarly laconic man. that 
h.e was very terse lD hiS conversatIon. It was retated of him on one- occa-
sion that on a Sunday morning when he Was President (If the United 
Staf:es. he went to the Church. by ~imself. and when he came back to the 
White House and sat down With hIS family to lunch they said to him . 
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{Bir·Hen'-'" Craik;] 
II Welt what sort of· servicedlg you have f Wlfat "as the sermon 
~'bout' , " . His reply was: uSiJi". His family again said :" Tell us 
siJin.etliing about it. What line did.thepffitchertake abOut it 1" His 
reply was II He W.8S against it". Now, Sir, 'my Honourable friend Was 
" against " the Bill. but" whalt Mr. Hoover Said in fOlir words it took hilJ1 
40 minutes to say. 

An JIoD0ura.~le Memb~r: It,nlust ,have been Cooiidge. 
The Honourable Sir Henry Craik : I stand corrected. . The Honour-

able Member challenged the Government to show the justifiea'tion for 
banish4ng these detenus to Dooli. Now, that" is a point- 'whil!h' I huyp. 
already dealt wit-hand which was also dealt with by Sir ,Harry Hj8ig aud 
T need not go into it Bgllin. He also raised the point. of what was the 
hurry in passing this Bill. That, again, Sir, was a point that was taken 
on the opening day of the debate on this Bill when the motion waS made 
that the House should tllke the Bill into consideration; That very point 
was raised by my Honourable friend, Mr. Gaya Prasad Singh, by an 
interruption, and the reasons for -taking this Bill this SeIII8ion wer~ 
explained to him across the floor of the House by Sir Harry Haig. I do 
not think I need repeat them as they will be within the recollection of 
the House. I need only say that it would be most awkw.a,rd for the "Gov-
ernment of Bengal if the Bill were to remain suspended in the air for 
another four or five months with its fate uncertain. The Government of 
Bengal would naturally be unable to decide what arrangements they 
would ha,ve to make in the contingency of the Bill being thrown out. 

Finally, Sir, I come to the speech of my friend, Mr. Das, opposite, 
and I should like to aclmowledge 'with grateful appreciation his kindly 
references to my own maiden speech in this Assembly a few days ago. 
I am grateful to the Honour-able Member for the commendatory words he 
used about that speech. He assured us that the Congress.' was eemiug 
into the Legi.,lature, 1 understand, with a view to co-operating with -Gov-
ernment. I do J;1Ot quite know what authority my Honourable friend haR 
for inaking that statement, but I accept that from him and I hear it with 
pleasure. . 

The Honourable Sir Ifripendra Sircar : He has got a ticket. 
The Honourable Sir Henry Oraik : I understand that he is quite 

certain of his ground in making that statement, no doubt just as certaiu 
m; he was in making the assumption that he will be back in this House 
himself ; and I certainly hope that in ,both assumptions lu! is correct. The 
co-opem,tion offered, of course, will not be. in the spirit of " Heads I win, 
tails yo~ lose", but honest co-operation and genuine co-operation. 

That, Sir, I think, is the only point in my Honourable friend's spe,-ch 
that I need refer to, because his speech, though interesting and refreshi],g. 
had really very little to do with the Bill. 
. Sir, we have now debated thUicomparatively sim~ measur~ .for four 
d~s, and I think every possible angle and every possible aspect of the 
Bill has come under the most gCFUpulou.s,~nd careful examination,and I 
do not think. there realll is anything more to. be said ilither for or against 
the Bill. No one certainly can accuse -this: ,HOWIe of· having S6&1Dped its 
task. in dealing with this Bill. l I hope, Sir. it will now proceed to put the 
\lrowning edifice on that task by passing the Bill. 
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Jlr. President (The Honourable Sir Shanmukham Chetty) : The 
5 P.I(. question is : 

" That the Bill to extend the operation of the Bengal CrimiDal Law Amendment 
(Supplementary) Act, 1932, be puaed." 

The Assembly divided : 
AYE8-54. 

Abdul Aziz, Khan Bahadur Mian. 
Ahmad Nawaz Khan, Major Nawab. 
Ali, Mr. Hamid A. 
Bag1&, Lala Rameshwar Prasad. 
Bajpai, Mr. G. S. 
Bhadrapur. Rao Bahadur Krillhna Raddi 

B. 
Bhore, The Honourable Sir Jolteph. 
Brij Kishore, Bai Bahadur Lala. 
Buss, Mr. L. C. 
Chlltlllji, Mr. J. M. 
Crnik, The Honourable Sir Henry. 
Dalal, Dr. R. D 
Duguiu. Mr. A. 
Clhu:mllvi, Mr. A. H. 
«r:llltham. :?Ifr. S. r: 
Grigg, Thl' Honourable Sir .Tames. 
Barballs Singh Brar, Sirdar. 
t!{l~lwll'l!lll. :\lr. F. ,\V. 
:IudsOl1 Sir Leslie. 
[brahim Ali Khan. Lient. Nawab 

},luilummai!. 
James, Mr. F. E. 
Jawllhar Singh. Sardar Bahll,jnr Sardar 

Sir. 
Kamaluddin Ahmad. Shams·ul· Ulema 

Mr. 
Lal Chand, Hony. Captain Rao Baha· 

dur Chaudhri. 
Ll'e, Mr. D. J. N. 
Lindsay, Sir Darcy. 
Lumby, Lieut.·Colonel A. F. R. 

Metealfe, Mr. H. A. F. 
Morgan, Mr. G. 
Muazzam Sahib Bahadur. Mr. Muham-

mad. 
Mujumdar, Sardar G. N. 
Mukherjee, Rai Bahadur Sir Satya 

(·haran. 
Kaye!.', The Honourable Sir Frank.. 
Pandit, Ruo Bahadur S. R. 
Pl'rry, 'Ir. E. W. 
Rafiuddin Ahmad, Khan Bahadur 

Maulvi. 
Raisnlllll, Mr. A. J. 
Rajah, Rllo Bahadur M. C. 
Ramakrishna, Mr. V. 
Ran. Mr. P. P.. 
Ri('hards, Mr. W. J. C. 
Row, Mr. K. Sanjiva. 
S('ott, Mr. J. Ramsay. 
Se.ott, Mr. W. L. 
Sher Muhammad Khan Gakhar, Captain.. 
Singh, Kumar Gupteshwar Prasad. 
:;;jngh, Mr. Prndyumna Pra~hnd. 
f:\;rc'H1', The Honourable Sir Nripemlra.. 
Spence, Mr. G. H. 
StUlld, Mr. E. 
Talib Mehdi Khan, Nawab Major Malik. 
Trivedi, Mr. C. M. 
Zakaullah Khan, Khan Bahatll1r Aba 

Abdullah Muhammad. 
ZYll·l1u·(lin, Khan Bahadur Mir. 

NOE8-34. 
Abdul Matin Chaudhury, Mr. 
Abdur Rahim, Sir. 
Aggarwal, Mr. Jagan Nath. 
Azhar Ali, Mr. Muhammad. 
Badi·uz·Zaman, Maulvi. 
Bhuput Sing, Mr. 
Das, Mr. B. 
Dutt. Mr. Amar Nath. 
Gunjal, Mr. N. R. 
Jadhav, Mr. B. V. 
. Jog, Mr. S. G. 
I,ahiri Chaudhury, Mr. D. K. 
Lalchand Navalrai, Mr. 
Liladhar Chaudhury, Seth. 
.\fnswood Ahmad, Mr. M. 
Mitra, Mr. S. C. 
?lody, Mr. H. P. 

The motion was adopted. 

Mlldaiiar, Diwan Bahadur A. Barna-
swami. 

:',lurtuza Bahl'b Bahadur, Maulvi Sayyid,. 
Xeogy, Mr. K. C. 
Pandian, Mr. B. Rajaram. 
Pandya, 1.fr. Vidya Sags.r. 
Parma Nand, Bhai. 
Patil, Baa Bahadur B, L. 
Phookull, Mr. T. R. 
Pnri, Mr. B. R. 
Reddi, Mr. T. N. Ramakrislwa • 
Roy, Rai Bahadur Sukhrnj. 
Sen, Mr. S. C. 
Sen, Pandit Satyendra Nath. 
Singh, Mr. Gaya Prasad . 
Sitarama.raju, Mr. B. 
Thampan, Mr. K. P. 
Ziauddin Ahmad, Dr. 

The Assembly then adjourned till 
the 7th August, 1934. Eleven of the Clock on Tuesd.q. 
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